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LOK SABHA

Saturday, August 12, 1967/Sravana 21,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chairl,

SHORT NOTICE QUESTION
Lay-off of Workers in Jute Mills

SNQ. 46, Dr. Ranen Sen:
Shri Indrajit Gupta:
Shri Jagannath Roa Joshi:
Shrd M. L. Sondhi:
Shrl Virendrakumar Shah:
Shri D. N. Patodia:
Shri Hem Barua:

Will the Minister of Commercs
pleased to state:

(a) whether Government’s attention has
been drawn to a news-item appearing in
the Hindustan Times, on the 25th July, 1967
that the Indian Jute Mills Association is
contemplating to lay-off workers in the
Jute Mills one day a week from August,
1967 for 4 months; and

(b) if so, the reaction of Government
thereto?

The Minister of Commerce (Shri Dinesh
Singh): (a) Yes, Sir.

(b) Attention is invited to the Statement
laid on the Table of this House on the 10th
August, 1967 regarding the policy Govern-
ment propose to follow in respect of the
problems of the Jute industry. It will be
observed therefrom that Government do

be

not consider the proposed curtailment of

production of jute goods necessary in the
present circumstances.

Dr. Ranen Sen: The Jute industry is
100 years old, if not more. It has been
a common phenomenon for the Indian Jute
Millowners' Association to closs down mills
partially or reduce working hours, This

= 19096

year there is the prospect of a bumper jute
corp. It is widely believed in the jute
growing areas that this move to close down
mills for the coming four months one day
a week Is with a view to bring down the
price of raw jute. Besides the step he was
suggested in the statement given to us
earlier, what actual step has been taken to
see that the Jute growers are not cheated
of their rightful price for raw jute ?

Shri Dinesh Singh: So far as the earlier
part of the question is concerned, we are
aware of this problem. That is why 1
said we do not feel there is any justifica-
tion for any closure just now. As for the
second part, I announced sometime ago
that we have raised the support price of
raw jute from Rs. 35 to Rs. 40. I had
mentioned in that statement that Govern-
ment would purchase all jute at this
support price, if it became necessary.

Dr. Ranen Sen: Sometime back IIMA
had approached the West Bengal Govern-
ment also and that Government have set
up a commission of inquiry under the
Commissions of Inquiry Act. What is
Government's reaction to such an inquiry
instituted by the State Government ?

Shri Dinesh Singh: It is difficult for me
to give reactions; I can only give facts.

Shri Indrajit Gupia: In the statement
which the non Minister laid on the Table
the other day, he had stated that ‘it has
been decided to suspend futures trading
for a period of one week to begin with'.
Is it not a fact that the difficulty from
which the jute export trade is suffering at
the moment is basically due to the excessive
speculation that is going on in the futures
market ? And has his attention been drawn
to the speech made at the East India jute
and Hessian Exchange'’s annual meeting by
the president of that body, Shri S. K.
Ghosh, where he said about the futurcs
market:

“There was excess of epeculation:
which by grossly exaggerating price |
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movements did serious harm to the
export trade”.
Does the Minister consider that suspension
of futures trading for ome week is really
adequate to cope with such a deep-rooted
malady as this kind of speculation, without

eliminating which the export trade will
mever recaver ?

Shri Dimesh Singh: I think in that state-
ment later on I have said that we shall
kesp it closed so long as it is necessary.
We have already extended the closure.

s wmaTq T Wt o mEd
wE=A, § 74 wgrem ¥ qg AT gl
& f& 9z 3am ¥ orfesara & |1 gwia
FHEA g, fErgmara & ara ¥ qFifas
¥ arfeeTa F1 A9 w60 FET @
ATAT @, TEX FIIM FE IFA AT
wanafs mgga #X W@ § zafag
aifeata & qeTfawr ¥ wod a7
AT | 1 %A 3feT & A AT K
ataA §9 gurs @ o § 7 afz g,
1 T 9 F 71T FTHT FY IT 97
Fur wfafear & 7

oft Teaw Vg : oY 21, woae 7@y,
78 FI@ 8wy ¢ 5 arfesa & o
AZ ¥ WTATA §, A€ T AEAT A9X E,
W ¥ I WX § | g W g
Zry T HY § W Iak a7 A qrer
W OFA TR 93 § | qII AT A
FATY & + SUTET wTAIY gw vy )
W I X FF T $ FHOL0 F
W TR A TAE T gW AT A
ITFT ot §, afes A ige aran
FimT § Iaw w9 SO fwar
e | @ g o) wifew ¥ & fis ow
Rarfaa = g wifge, gaifas 2
qT W aF, ¢t W 9% gq IN
oy §

Shri Virendrakumar Shak

The hon.
Minister scid just now that he does not
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to enter into a price war with Pakis-
tan and that there is the question oaly
ofp:icemducﬁm. Maylk.nwzfnnot

levied is retarding our exports and the
effect of incentives which Pakistan is giving
is encouraging Pakistani exports and
whether these factors have not led in the
last two or three years to an imbalance,
that is, Pakistan's exports increasing and
India’s exports decreasing; if so, what
specific steps we suggest, apart trom the
fact that we do not want to enler into a
price war with Pakistan, to reduce this
imbalance? What is it that we want to do
by which we can reduce this imbalance?

Shri Dinesh Singh: The imbalance can
only be narrowed by some action that
Government may take. We have reduced
the export duties to some extent. But we
are actually the price setters in the jute
industry and it should be possible for us
to sell jute by proper unit values of jute
goods that we are selling abroad. There
is still considerable profit in this industry
to absorb Pakistan's reduction of price
from time to time. The whole point in
this is that we must move into new items
of production and new items of export;
just as we developed carpet bagging more
new lines must be developed for our
products.

Shri D. N. Patodia: The suggestion for
closing down the mills arises out of the
shrinkage of demand for Indiag jute goods
in the world. May I know, therefore,
from the hon. Minister whether it is &
fact that in the course of the last nine
years the sharc of India in the werld
export of jute goods has dropped down
from 32 per cent to 58 per cent and the
share of Pakistan has increased from 7
per cent to 33 per cent and it is expected
that by 1970 Pakistan's share will come
to 50 per cent? The export of sacking
particularly has gone down from 4,45,000
tonnes in 1955 to only 1,73.000 tonnes
in 1966, Therefore, will the hon. Minister
admit that the entire imbalance arises out
of the fact that in spite of the comversion

by India and the incentive
allowed by Pakistan which create this
imbalunce 7
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Shri Ranga: Hear, hear.

Shri Dinesh Singh: I do not know what
bon. Member, Professor sahib, was
chieering.

Shri Rang: You canno! even under-
stand what he has said just now.

Shtl 8. K. Tupurish: It is beyond him.

Shri Dinesh Singh: May I give you
some figures which may be of interest to
this House? Let us take the last four
years. In 1963-64 the export of Pakistan
has been about 244,000 tonnes and our
cxport quantum then had been 913,000
tonnes. Then again, if we take the last
year where we had difficulty because we
were short of raw jute., our exports were
734,000 tonnes as against Pakistan’s
379,000 tonnes. So, there is still a big
gap between what we are exporting and
what Pakistan is exporting. The main
point is that the jute industry is not facing
competition only between India and
Pakistan but also from synthetics that are
coming in. That is why T sald that the
whole secret of success lay in our explor-
ing of new markets and not banking on
sacking only because sacking is being
produced by Pakistan in large quantities.
We should go into new channels like
carpet bagging. It is a very important
industry and we are in continuous talks
with leaders of this industry to seec that
they can find mew markets for it.

Siri D. N. Patodia: Sir, T seck your
protection. My question was whether it
is a fact that our percentage in world
export has gone down from 82 per cent
in 1957 to 58 per cent in 1966. Is it =
fact or not?

Shri Dinesh Singh: Without working it
out how can I say? But I have given
the figures.

Shri Hem Barua: Since in competition
with Pakistan India is losing her interna-
tional markets in jute, may I kmow what
positive steps Government propose to take
to resurrect and revitalise the declining
market for India, may be by exporting to
pew markets ? Do the Governmeot Wink
that the buffer stock for manufactured jute
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good proposed by the Government is
going to solve the problem in any way?

Shri Dimesh Singh: I mentioned that
we felt that the main thing that we have
got 1o consider is exploring new avenues
for this. May I again give a figure to
give an example? Look at the position
of hessian. This is not a very mew item
in that sense, but here again we have a
certain advantage. We did not have the
advantage we had in the past in sacking
because Pakistan has gonme into productiom
of sackingl considerably and they have
increased their production. Therefore the
advantage for our industry is in going into
new avenues where they will face lesd
competition.

Shri Hem Barua: We must know that
we have been beaten back by Pakistan and
the Minister did not enlighten us on that.
What we are interested in is what stepe
the Government has taken or proposes to
take to resurrect and revitalise the declin-
ing market of India. That is what we are
interested in. He can give us the steps
taken by Government as a, b, c, d.

Shri Dinesh Singh : There i some diffe-
rence in the approach and that is why I
think there is a misunderstanding. My
point is only this that it id not a questiohk
of resurrection but it is a question of
moving into new avenues. That is whit
we have constantly been bearing in mind.

sft fadwe saw ;& ¥ wreET
wiga § e w1 aORTT ®T wT o
Ty F W aar § fE @ Ave A7 o
Taw ETH Wl I & WAt § wic
WIT WM g% FEIT A T ATA ¥
arR i wré oot gt fiva § fis firmtar
w1z wed faer @® @ wodr |ror
9z §1 Gaw X w4 g oqwar §, oK
s T @ oaey § oar ey
sqraTT famy ¥ 0 @saeg § A s
%1 § g yunta § 7 afe st wged
1 ST ¢ ary sy st § oy whr
ca% foy w1 woew fear § 7 *
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= frdw fag - & = wE fe
feg?r arar 7 73 T1EF 35 %o qF 4l
IFF gw A 40 vT wLfamr g 1 HA
g Wt %3 & faaar 94z ad=
FETT TN FEHTLET 04 F GLAAT |

Shri Surendranath Dwivedy : The Minis-
ter, in reply to Dr. Sen, said that they
would give price support to jute growers,
if necessary. May I know whether it is
oot a fact that Rs. 40 for Assam bottom
jute fixed at Calcutta is too low consider-
ing the increased cost of production and
will they review the position because
actually jute growers in Orissa and Assam
do not get that rate because it is fixed at
Calcutta ?

Shri Hem Barua: We are neglected.

Shri Surendranath Dwivedy: Will therc
be a review and will they take any step
to see that this price is available to
growers in Assam and Orissa as well?

Shri D. N. Tiwary: Bihar also.

Shri Dinesh Singh : We do not consider
that Rs. 40 that we have fixed is low. ln
fact, the Agricultural Prices Commission
went into this question and without giving
out any secret I might say that we fixed
a higher price than was recommendcd.
We have taken all this into accouat and
we have said that we shall have Rs. 40
as the support price at which Government
will buy jute as it beccomes necessary,

Shrdi M. L. Sondhi: The Minister has
been urging the industry to take steps to
find new avenues but surely as a way of
evading his own responsibility. Since
direct and indirect employment provided
by jute mills runs into lakhs and there is
need for maintenance of employment
opportunities in West Bengal for political
and ecomomic stability there, what are the
urgent measures which he himself and his
ministry propose to take to develop thesc
new areas and new products on a very
urgent and immediate basis ?

Sbri Dinesh Singh: I request you fo
consider whether it is desirable for me to
discoss in detail what new avenues the
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industry may be wanting to enter. There
will be no surprise left if we tell that in
advance,

Shri H. P. Chatterji: May I know
whether it is a fact that the Central Jute
Committee fixed a parity price of raw jute
with paddy, and that is three times?
Now. I come from a jute-growing pro-
vince. There, in the mofussil paddy is
being sold at Rs, 100 per maund. If we
fix the price at Rs. 40 for jute, how can
the Minister expect that the production of
jute will be again coming just like this
year, because the parity price should be
three times, that is what the Central Jute
Committee has recommended. That should
be the parity price between paddy and jute,
My question is : what is he going to do
to bring that parity price between jute and
paddy 7

Shri Dimesh Singh: This matter had
been taken into consideration, the parily
between paddy and jute. As I mentioned,
the Agricultural Prices Commission had
gone into all these matters. Bearing this
in mind, we fixed, as I said, the price of
jute slightly higher than that recommend-
ed by the Commission.

Shri Krishna Kumar Chatterfi: Is the
Minister aware of the fact that most of
the very important jute mills are sitnated
in Howrah, the constituency which I
represent. [ would say that this IIMA is
there always hanging as the Domocle’s
sword on the workers, that they will lay
off the workers and stop the mill for a
few days in the week. This has been
going on for a long time. Is the Minister
prepared to take effective steps to see that
this constant threat is not there on the
workers: because of which they are in a
state of consternation all the while and
production is thereby hampered ?

Shri Dinesh Singh : My statement should
remove any misunderstanding on this
account.

Shri M. Amersey: In consideration of
the bumper jute crop which is expected,
will be consider exporting raw jute?

Shrl Dinesh Singh : We can, consider if
it become necessary.
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st Euw wAE o fawraa &
Iy N A qEaa e AR OF
® w et I @Y | s
wr; @ e 9z ww g fordy gardy fael
F T FT @ E AT HN G J0QTE
fe IfF qz wies § tafed o o
SFTT F F17 A4 FT G E WY 3F
grF Fma A T @ g1 & qrAw
wrgar g e Fam FTErT A W wexran
mma g fF gardt Srewww e
feadt § W T AT sSrewwa fegar
FaR A ST AT A AW | qfF
A &1 arferT & v gz 74 frmar @
wafad gk 2w & foai 7 faadr
UAEEd ¢ A 0 FA & fay
feqar 9z dar g wfed, w0 @
1 weErHT FATAT 74T & A1 T IIAY
FHF T qZ G4 F F 1§ Jaod
fear a1 @ arfs 9z amd w1 wa
faadt @ =7 fasl w1 w dAfaw
Taaar @ 71 g7 7% qrHz § goAr
oM T @d 7

st fadm fag : o1 21, 98 79 AT
FAOR TE § | wEAE A W
FEAT Tl O AT A1 FfEq §, AfET
T § Aga AT ¥ ITE I IY 4w
Zar | ga% A ¥ § oF Ty w1 4
FT ZAT F1gan g 6 gur qgr W A A
FZ ¥Y FETATTE AT B CES ITA WIS
7@t & Faadr wre amgf 9T d 1 g TEwl
AR IFA S AT TT@E

ot gro Ao faerdt : TTAT 4 2w
T ¢ fa AT 9E ¥ Ty # oo
w1 dararT ST g andt § A W
framg I s A T &1 &
40 %o WX ¥ fawrx ¥ AwH F
30 %o ¥ wias 7@ faear | &
xa ford T A s e § 7
fyg wwa Ty § W@ T W@

wra  ar fagre & sfeast 9ag v
¥ 17 T FT g §, 9T W quw
& & 91 § 1T F@ AR IEF K7
A &, ofee fagre & s o Tgra) wrar
#qwa € 3% Ad w0 03 § 1 gafwy
Fq1 T8 X far¥ fear nan g fF 9
W 40 €0 ®ma fae ary arfy Iz #1
farare ww A g 7

sft fert o e - xad AT & A arw
wr¢ fawraa aff wrf & 1 &few AT
AT A FGT § TEW! WIT EA X T
T WX fagre g ¥ wg0 e ag
FO ga® T § {AWH H |

Shri S. K. Taparish : It is an established
fact that the coversion cost of jute in our
country is about fifty per cent lower than
in Pakistan. Conceding that the price of
raw jute is the same in both countries,
way I know why our export prices are
nearly thirty per cent higher than the
export prices of Pakistan? What would
he attribute this to—higher taxes, higher
exclse duty or what?

Shrl Dinesh Singh : 1 am sorry the hon.
Member has for the second time not given
the correct things. Jute prices in India
and Pakistan are not the same; they are
very much cheaper in Pakistan,

it §ae ETw ey A AT AR
7 w1 § s §9 92 & FTC LR T K
w§ § WX §9 WX QIE, wiiwe T
gar g 1 & qoa g g e fred i
arelt & o €29 Wi ford § QR Wt
saTeT o & ford g 2 o1 A frmar
&% qer & | grT W 9T 7 ¥
Qe ¥ ot § @A e At g
ar feadt ?

oft fedm Feg : oo L W & 0
grnasa g fe 1963—64 ¥ gATX
qz ¥ qENEE & AW 326.8
fafeqa wrec ft, 1964-65 7 354.5
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fafraw w9t o1 M 1965-66
383. 1 frferg wra< @1 | food @
mast fro g s agga s & ¢
#4if gaTt g 9T A w0 47 | e
qTe 7g 334, 4 fafoT s a1

1123 hre.

Re. BOH.

RE : BUSINESS OF THE HOUSE

Sbri Bakar All Mirza (Secundarabad):
Sir, on a point of order about (he
busines. The Education Commission

Mr. Speaker: No, please, not now
Shri Hem Barua. The order of business
Is not fixed by me.

Shd Bakar AN Mirza: After call
attention notice, T will say that.

‘Mr. Spesiker: All of us may have to
say about that. Somebody else may want
to discuss comething else. The whole of
the day we will discuss the order of
business, 1 have no objection. Let us
see by evening what we can do. If you
want, you can discuss in the evening. If
you ralse that point now, there are a
mumber of people. They have come to
my chamber, not here, as you are rising
mow; they wanted to include this and that.
I have not been able to oblige them.

Shri Bakar All Mirza: It is an extra-
ordinary situation. a revolutionary measure
which s going to affect millions. T want
ft to be taken op first before any other
business. He says he is going to
announce on the 15th of Avgust.... .
(Interruptions.)

Mr. Speaker: Will you please sit down

have myself proposed it before the House
it you had at least discussed it with me.
1 want the hon. members to give up the
practice of just standing vp and mising
any question. If you want to raise any
point, Mr. Nath Pal or other hon. members,
I have absolutely no objection.
#it here and everybody can raise every-
thing. T f¥ant only the rules to be changed

-
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to ensbleme so that I will be free to sit
here seeing everybody raising anything. If
the Ministers are able to reply, I will be
very happy to hear them also I only say:
let us follow some procedure.

One should not simply raise amything
here. That is what I say. Now, Shri
Hem Barua.

Shri Vasodevan Nalr (Peermade): Will
you kindly allow us to convey what we
wish to say through you to the Minister
of Education? The sitvation is this, The
Minister has said that on the 15th August.
the Government of India is going to
declare its policy. Now, before the Lok
Sabha discusses the report, if the Govern-
ment is going to declare its policy on the
15th of August, it looks very odd. It is
really unfortunate that they are doing it.
We will at least request him through you
that they will postpone the declaration
till the Lok Sabha gets an opportunity to
discuss it

Several hon. Members rose—

Mr. Speaker: Now, Shri Bakar Al
Mirza has begun it. He has set the ball
rolling. So. I must now hear every body !

Shri Bakar All Mirza: It is a very im
portant thing, Sir.

Mr. Spesker: T know it is 2 very im-
portant thing: T agree with you .

Shri Bakar Afl Mirza: It is abnormal

Shri Bal Raj Madhok (South Delhi):
About the report of the Education
Commission, this question has been—

Several hon. Members rose—

Mr. Speaker: One by one; not all of
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e & a1 9T @A § WK @
£ grere & § s ww felr o @
At $aeea § oaqr ) wEard §
ag BT ¢ v wer waw & gl =f
wregran & frrre gy B guw faafedr
% %% OF wew gu gew faar qr e
AR TArE Y fEq o guR A
8y woer wfan o v Aifew o,
oTT F Y TR CarF wgf e o
% oraar wgan g fe @A wEAd
A F AW wEl ad FrodR ¢
wiE Afeq 7T & q@EC AF
F 1 &< 7Y @, i qZAT qoA
s & e smr dareadi )
# wrawr sraeqr Sngan gfe gwl A
UIET 4 TATA B T T Fa A,

frad aryd gavr @ A fer a0F &
@ | & groar wfm SRar g oaw
gnre wigw T #r @ wifeg . .

st firw a=x W (FgaEdr) : qa
dar wren & f A3 &7 a= fAaA
A € TIH! WY AT HWETT F@ & |
qaT Ag g1 SR

sft TRTEWTT STwAY  IE aefa
T e

The Minister of Parllamentary Affairs
and Commoakcation (Dr. Ram Subhag
Singh): Regarding the report of the Edu-
cation Commission, you bave rightly
observed that the matters should have been
ironed out there in your Chember. The
Business Advisory Committee, as you
know, had considered all aspects of the
matter, and finally decided 10 hours for
its discussion. The agenda for today does
indicate that it would not be completed
today. The apprehension that many hon.
Members are having is, how could the
policy announcement be made on the 15th
August. It is really a point which might
be gone into, and we will convey the sense
of the hon. Members on this matter to the
Education Minister for his consideration.

Shri Sieives ¥l (Cotteck): We four
of us had raised on ASjournmhent Motion
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about the situation in Orissa. It has be-
mtmofm';womcnmbein]
assaulted; their baggeges are being looted
and then B organised hooliganism and
goondaism. When we go 1o the police
stations to register the complaints, they
are not receiving them. The Railway
Minister has failed to give us security.

Mr. Speaker: Please sit down,

Shri Srinivas Misra: What has happened:
o our Adjournment Motion ?

Mr. Speaker: Will you please sit down?
lmnkthe?mldﬂllcmkeamm
about it. I presume the hon. Member is
referring to Orissa affair.

Shri Srinivas Misra: Yes, Sir.
Mr. Spesker: Yes; yes.

Shri Chintamani Panigrahi (Bhubane-
swar): I had brought up the matter to
you. T have raised it earlier.

Mr. Spesker: Order, order. You ralsed
it in the same way, without proper permis-
sion. At 11 O'clock it came to me. You
made the mistake. At two minutes to
11, you came to my Chamber and demand-
ed that something must be dome about
the matter. I was about to step into the
House, and he came in and asked that this
matter must be taken up. (Interruption).

statement today at 5 O'clock in the even-
ing.

Shri Bal Raj Madhok : The question of
education has been hanging fire for such

ime. Education is the most im-
we are handling it in a
2 ow the universities have
been opened and whatever decisions have
been taken, ‘they have to be implemented
now. If you postpone it for 4 months,

above everything else, but it is being post-
poned. It is mot fair to the Holise. to the
public and to the country. .
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Several hon. Members rose—

Mr. Speaker: Today it is free for all.
I will call everybody. Today all rules are
suspended. Any body can get up. (In-
ferruption). Mr. Banerjee. 1 will come
to this side later after fiinishing that side.

Shri 8. M. Banerjee (Kanpur) ; Yesterday
when we met after lunch, the Deputy-
Speaker was in the Chair and I pointed
;ut to him that about the proposed
-dharna by the West Be Ministers
front of the Prime Miﬁ:tlcr‘s residenoil:..
He promised that he will convey this to
the hon. Prime Minister and Food Minister.
I hope some statement will be made about
that. Secondly I invite your kind attention
to the news item in the Times of India
today “Talks on AIR broadcast. code fail”,

Mr. Speaker: I have read it also. 1
am helpless. All the items in newspapers
can be taken up today. That is the ru'e!

Shri S. M. Banerjee : According to tais
news item, the West Bengal Ministers are
not making any broadcast on the 15th
August. I want the Minister to clarify it.

Shri Jyottrmoy Basu (Diamond Harbour):
You have no doubt got a copy of this
fetter that I have written making a very
modest request that the Prime Minister
may confirm what has come out in the
papers, whether the Central Government
is going to give an extra 10,000 tons of
foodgrains every month to West Bengal
in addition to the commitment alrcady
made. If that statement which has come
out in the papers is confirmed. it will go a
long way to help the situation in West
Bengal. 1 kindly request you to direct the
Prime Minister to confirm it.

Shri Samar Guha (Contai) : I have come
from Calcutta today morning. Till Yester-
day evening I know the situation there.
The civil life in West Bengal is going to
-be almost deadlocked. All the trains have
been completely dislocated. They are not
able to transport petrol to Calcutta. It
may so happen that within a day or two
all buses and motor cars will stop plying
there. As a result of supply being stopped
from the rural areas to Calcutta, the prices
of all bles and other w b::
soaring very high. There
demonstrations almost everywhere. Schools
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_and _collem in mofusill areas are indulg-
ing in strikes. Almost all suburban areas
arc completely dislocated. During the food
debate I told in this House that the
situation in West Bengal has almost re.
ached a flash point. I also said that the
situation in West Bengal should mot be
allowed to be exploited by interested
people. Sir, the situation has become very
serious. It may overtake the whole civil
life of West Bengal. Therefore, I request
that either the Food Minister or the Prime
Minister may make a statement today,
otherwise you will not be in a position to
tell us that we have mot given you prior
warning of what is going to happen.

Shri Jytirmoy Basu: The hon. Prime
Minister is present in the House. She may
make a statement assuring us that she will
see to it that the additional quantity of
rice will be sent to West Bengal.

Mr. Speaker The hon. Member may
resume his seat. There are other hon.
Members also who want to have their
say. He should not repeatedly get up and
start talking like this.

Shri Ranga (Srikakulam): Mr. Speaker,
Sir, we are all conscious of the fact
that there is this trouble, this food short-
age in Kerala as well as in West Bengal
and several other States like Bihar. 1
would certainly be. speaking for myself,
very happy if the Prime Minister or the
Food Minister would be in a position to
send not 10,000 tons only but even
15,000 or 20,000 tons of rice to West
Bengal. Only day-before-Yesterday the
Food Minister made his statecment in-
dicating what he was trying to do, how
much he was trying to send from Orissa
and other areas also. If in addition to
that another statement is needed and could
be made we would certainly not have any
objection to the Food Minister or the
Prime  Minister making a  statement.
What I am concerned about is just this.
This morning I have also read in the
papers that the Prime Minister had been
reached, and also the Food Minister, by
the Chief Minister of West Bengal to in-
form them that in case these things are
not done some of their ministers are
thinking of coming over here to
the same kind of demonstration
some of our colleagues had staged
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her house. 1 felt very unhappy when I
found that some of my own colleagues
were doing it, because that is not an or-
dinary thing that Members of Parlia-
ment are expected to do when they have
to deal with the Prime Minister and
other Ministers. We are in  session.
We are entitled to reach them, write to
them, telephone to them, go to them, talk
to them and make all representations
that we like, Therefore, 1 did feel it
rather strange for Members of Parlia-
ment to feel themselves compelled and
impelled to go and do this dharna at
the Prime Minister's place. It is undig-
nified for Members of Parliament. It is
also undignified for the House. That
was bad enough. I had the honour of
writing to you about the way in which
the policemen should be instructed and
we also should be instructed so that
there would not be any unmhappy re-
lations between the police and ourselves
when we are forced to do this dharpa...
(Interruptions). Where is democracy 1
want to know? 1 thought hon. Members
would hear me. What I am concerned
with is this. Where would be our demo-
cracy? Where would be our Constitu-
tion when some ministers also form the
States want to stage demonstrations here
before the Prime Minister's house? Is
it not the duty of the ministers to wain-
tain law and order in their respective
States? (interruptions). Are they not
responsible for maintaining law and order?
Should they not observe  constitutional
proprieties? If the Ministers also resort
to strikes, to dharna. to gheraos, then I
can only say that it will be the last day
for our democracy...... (interrup-
tions). This is not the kind of attitude to be
observed by the Minister, if they are
observing the Constitution. . . . (interrup-
tions)....if they are true to demo-
cracy. ... (interruptions). Therefore, 1
would appeal to the Ministers in the States
and all our Members here to show some
minimum respect for our Constitution, for
our democracy and not to bring demo-
cracy to contempt by allowing these Minis-
ters to indulge in unseemly, unconstitu-
tional, indecent an immoral practices.

The Prime Minigter and Minkstor of
Atomde Epergy (Shrimati Indira Gaadi)
I agree with what Professor Ranga has
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said. If rice or wheat could be produc-
ed by a dharna, I would welcome it
But, unfortunately, we cannol increase
the availability of these foodgrains by
dharnas. I want to state clearly that 1
have not had any news of these dharnas
except from what bon. Members them-
selves have seen in the newspapers; from
no other source has any news come. I
do not know whether I need mention the
figures again, because Jagjivan Ramji has
mentioned them. We are doing our ut-
most to increase the allotment, if we can.
But the real difficulty is in getting these
foodgrains moving. It does not make
much difference if there is a little delay
in our promising further stocks. We are
trying to get the foodgrains anyhow, but
the important thing is to get them mov-
ing. The Food Ministry is doing its ut-
most and the Bengal Ministry is also
sending an officer to expedite the move-
ment. 1 am sure all sides of the House
share the concern of the Members from
West Bengal regarding the difficulties
which the country is facing...(interrup-
tions).

o X wtgT Sfgar (w=)) :
T 74 59 < G &, Ao I
@R E | W 7T g9 F ey Wi
o i E 7

Shri Samar Guha: I assure the Piime
Minister on behalf of the people of
West Bengal that if she makes a firm
commitment that an extra 10,000 tons
of foodgrains would be allowed 1o
West Bengal, the trains would be mov-
ing, there would be no dharna, there would
be no dislocation of traffic and there
would be no strike. Let her make that firm
commitment that extra 10,000 tons of
foodgrains would be immediately des-
patched to West Bengal.

sft TETs o (aTOAe)
e wgrEw, & w9 & g g qd
wgYea 1 s wtear wigar § 1 W
wra § o1, gETe Tw WY T
ferrartaf e . . . s ARv A
T Wt = g L . L (awew)
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{s T waw a127)
werw wgre, fod @6 ¥ oz T
fat § sz w2aw & faaqdt w1 :

“Our Nagpur office had received
a letter from your Department
written in Hindi language vid ecopy
of the letter enclosed. As you are
aware, all transaction and corres-
pondence in the Reserve Bank of
India are in English and it will be
difficult for our offices to take
prompt action on a letter written in
indi (Interruptions).

Mr. Speaker: T told you in my
chamber that there will be trouble abont
it. What can 1 do? Shri Govind Das
also came to my chamber. (Interrup-
tions).

Shri Rem  Sewnk
says:

“Specially those which relate to
monetary transaction involving de-
bit and credit to the Government
account.,

Yudav: It forther

Under  these circumstances, we
shall be glad if you will kindly ad-
dress all your correspondence to the
offices of the Bank in English. 1If.
however, your Government chooses
to use Hindi language for  their
official correspondence, such lstters
should be accompanied by a trans-
lation in English duly attested :y
the signing officers as approved by
Central Government. So far as the
Bank is concerned, correspondence in
English language will be taken ae
authentic for all purposcs.™

of T e wet wexr & & a7 wgv Av
. & ag aedr ff @ fs O o felr &
W& Tt gt arfa s of 3 forar oy 1
ug foord &% w7 odw 0% F® ¥
Wil e & wwrw @ 1 gy i
& faqfrr &1 wfawma A wro 343344
% fawgw favda & 1

o mifir v (waege) ;- wsw
AL Yokt ook gw
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N 1 & XIS AGAT Y| WTdAEY
& frrdi % 377 Fur Fram § B Foreris
ATA FE W AW A A§E W
WTET T X WY g), 7% W9 Y wqwfa &
IFATAT wFATE L war A oW T
T A A A Y Y A e
wram g 20w, 1966 FT M fr
AT QAAT FT AT EHR TR HAY &
TH WHG IF TH A F R F7T
fear ot f waife ferdy gard Tregwmer
2 ot Taamr ¥ gafeg 9o W
# FrE Wt ferarradt fgedt % Y < o
awet @ o fedy # fazdY Soft o a1
9T WAt WA A smEwwwar
w|E. ...

Mr. Speaker: Don't make a speech

now.

o wifary qa : THY g W
frwd &% & F99T WY 9 AHC KT W
FAT W FY R F Fawd &7 @
wd @ 7 wegamr g fg= @ A
T A2 FY wiar o fgy & O
g % frad &% 1 @ qF w1 9|

ATAT FEIE KA w1 wwgwr &

Shri Anbazhagan Tirochangode: The
hon. Member has raised an important
issme that the correspomdence, whatever
it is, which is in Hindi should be am-
wered by the Reserve Bank as well as
the Central Governmrent offices in Hindi.
I want to say that as long as English also
continues to be as one of the official
languages of this country and as long
as the people in the south do not agree
for Hindi to become the sole official
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people in the south. It is in no way less
than the feelings of the hungry people.
It is the feoling of the people, which is
more ancient. Unless and until English
also is accepted and continued as  the
official language of the country, the
problem will not be solved. I want the
Prime Minister to bring forward  the
Language Bill as carly as possible. They
are evading the responsibility. 1 want
to accuse the Government for it. They
have given the assurance but they are
not going by the assurance. They want
to cheat the people. 1 want the Prime
Minister to take note of the feelings of
the people in the south and bring for-
ward the Bill as early as possible.

Some hon. Members rose—

Mr. Speaker: Will all of them kindly

sit down?

About language, no further, 1 am not
going to allow  anybody to talk. I
thought that each ome of them was rais-
ing some point, but instead of that, they
have started a regular debate. It  was
ruised by Mr. Ram Sewak Yadav nnd
then the others also have starfed..,.
(Interruptions).

Dr. Ranen Sen (Barasal)) Food for
‘West Bengal was being discussed. but in
the meantime the language issuc has been
raised.. . . (Jnterruptions).

Shri J. H. Patel (Shimoga):
Kannada.

Spoke in

Shri Bal Raj Madbok: Mr. Ram Sewsk
Yadav has raised a point. Let the boa.
Minister reply to it....(Interruption).

Shri Hem Barua (Meangaldai): On a
point of arder.

Mr. Speaker:
of order?

Yes. What iv his paint

Shri Hem Basum: The Zero Hour stats
only after the Call Attention Motion s
disposed of and before the papers are
laid on the Table. There is a Call Atten-
tion Motion admitted by you and which
is on the agenda paper. Before that is
taken up, you  have allowed the Zero
Hoor to start.
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Mr. Speaker: It is not a question of my
jected by me in the Chamber have boen
raised here.

Shri Hem Barwa: May I submit that
it is never too late for anybody to cor-
rect a mistake?

Mr. Speaker: I would very much like
them to follow the proper procedure and
that is why I said that nothing should be
raised in the House which has not been
accepted by me., But they are raising.

Today being the last day of the session.
I allowed them; otherwise, 1 would nat
have allowed; otherwise, with this iodis-
cipline in the House, we can never func-
tion; we can never function if that is the
order of the day; I wil never allow it
But having allowed a few members, 1
cannot now tell the others that they
should sit down.

Therefore, 1 call Mr. Venkatasubbaiah.
Shri P. Venkatasubbaiah rose—

ot we fowd (g77) : F77 sgaeE
FT I |

Mr. Speaker: Yes. What is his peint
of order?

Sbri J. H. Patel:  Spoke in Kannada.
Mr. Speaker: Spoke in Kannada.
Shri J. H, Patek: Spoke in Kannada.
Mr. Speaker: What is Mr. Limayes
point of order?

ot vy femq : wew wERE, AT
AT FT AV L | W9 A 9 I
s gfF g ofaly e §
ey aq St &1 w1 I g w0
w1 fowr o | &fF wF ot §8
WA 1 & o AN qF ogl 5@ aA K-
I A1 arq Ay A E | XY AW
a3 wY T | WA A TEE
Y g w4t Faeger o amr gy T )
#feT g 1 Fg1 | ST THAAE aTEA A
T 95T § ag fowd d4F & sFw W
% Efra g yoEer ey ...
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Mr. Speakert There is no point of
order. Will he kindly sit down now?

s wy fowd : fHT som & wm
g’ e e g wdan ®
qg Jud, AEY A1 &9 T@ & q=A A
wawa w1 g !

Mr. Speaker: He has raised the point
of order already. Now he should sit
down. It is not as though every Minister
can be ready on every subject and give
an answer on the spot. I do not think even
if Shri Madhu Limaye happens to be
the Foreign Minister or Finance Minis-
ter, as is expected, I do not think he
will be able to answer it off hand, so
very cloquently.

10 R wAYET Sfgat : 7 fomd
T AIGF FAT G GY, A2 A AT §
FRATE |

Shri P. Venkatasubbalah (Nandyal): I
have been compelled to raise this point.
You may remember, that 1 had given a
Calling Attention Notice two days back
regarding the harassment that was being
meted out to the linguistic minorities in
Berhampore of Orissa. In this connec-
tion, I had also written to you o letter
with the request that the Home Minister
may make a statement. I had also
written a letter to the Home Minister.
I am not here to create any bitterness
among the various linguistic groups re-
siding in that State. But the sitnation i
that for the last two or three months,
the linguistic minorities are held to ran-
som, and they have not been able to
come out; cinema-houses that arc  dis-
playing Telegu pictures have been clos-
ed, and one cinema proprietor has been
taken away and has been kept in un-
lawful custody. The Telegu newspapers
are not being received there for the last
threec months. These are the difficulties
that I want to bring to your motice.....

Shrt Chintamal Panigrahi: 1 just want
to say something in reply to Shri P.
Venkatasubbaiah.
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Mr. Speaker: He wants to reply to
him? I thought that the Home Minister

would reply.

Shri Chintamani Panigrahi: He bas
misreported it. So, I must have my sub-
mission. You have allowed a free-for-
all day.

An hon.
Oriya.

Shri Chintamsnl Panigrabk My hon.
friends want me to speak in Oriya. So,
I shall speak in Oriya. Today is a free-
for-all day. That is why I also want to
raise this.

Member: Let him speak in

(Spoke in Oriya).

Shrimati Lakshmikanthamma
mam): (Spoke in Teleugu).

Shri Shivaji Rao S. Deshmukh, (Par-
bhani: We had tabled a calling-attenion
notice about the Krishna-Godavari water
dispute, signed by 50 Members of this
House, and we had expected that it would
command at least ten per cent of your
attention, but I am sorry to say that we
could not claim even that. It had already
been discussed in the Rajya Sabha, and we
had given you a copy of the calling-atten-
tion notice that had been discussed in
the Rajya Sabha, and yet our calling-
attention notice has been rejected. ‘Then.
on your advice, we had tabled a short
notice question,......

(Kham-

Mr. Speaker: I cannot help it. Govern-
ment have given whatever amswers they
could. The Prime Minister has answered
it already.

Shri Shivaji Rao S. Deshmukh: Then,
we had given notice of a short notice
question, but T am sorry to say that the
short motice question also has not been
admitted.

Mr. Speaker: Now, I think we may go
on to the agenda.

Shri Nath Pal (Rajapur): We do not
want this kind of thing any longer.

Shri Sorendramath Dwivedy (Kendra-
para) : Please. kindly, stop this kind of
thing.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED OCCUPATION OF 10 $Q. MILES OF
INDIAN TERRITORY BY PAKISTAN

Mr. Speaker: Calling attention notice
(Interruption).

Shri Hem Barna (Maugaldai): Spoks in
Assemese—

The trouble is, may I tell you point-
blank, that you have departed from the
convention. ...

Mr. Spealer: Today I have.

Shri Hem Barua: Parliament has un-
happily been reduced to a pandemonium,
to a mockery.

Mr. Speaker: Tet him read out his
notice.

Shri Hem Barua : How can I read it out
when there Is so much noise all round?

I call ths attention of Minister of
External Affairs to the following matter
of urgent public importance and request
that he may make a statement thereon:

Reported occupation of 10 square
miles of Indian territory by Pakistan
in Ichaichari-Patichari maujas of
Tripura.

The Minlster of External Affabrs (Shrl

M. C. Chagla): Since partition, Pakistan
has been raising a territorial claim on an
area of about § and not 10 square miles
situated on the headwaters of the Fenny
river on Tripura-East Pakistan border.
This arca lies between the Femny river
(Asalong chaonel) on the east and the
Ranga Fenny on the west. The boundary
in this area has not yet been demarcated.
Pakistan claims that her boundary is upto
Ranga Fenny whereas we muintain that
Asalong channel forms the boundary
between East Pakistan and Tripura.

This question was discussed at the
Minister level conference between India
and Pakistan held in 1959 wherein it was
agreed that both the Governments should
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further study the records relating to this
problem and indicato their respective
positions for further discussion between
the two Governments. The examination
of the records on both sides was made but
the representatives of the two Govern-
ments could not arrive at a mutually
acceptable position.

With the object of maintaining peace
on the border in this sector pending
demarcation of the international boundary,
it had been decided by the civil authorities
on both sides on 20th April. 1958 that
status quo should be maintained in respect
of the disputed portion of the land.
Pakistan, however. did not honour this
agreement. Their Police personnel began
intruding into this arca soon after the
signing of this agreement. There were
frequent troubles including armed clashes
due to the aggressive attitude of the Last
Pakistan Rifles personnel. Following
some serious incidents, a cease-fire agree-
ment was arrived at on 15 October, 1962.
The agreement also provided that all the
border forces of both sides should with-
draw from the disputed area. The
Government of Pakistan again did not
honour the agreement. They not only
concentrated East Pakistan Rifles personnel
in this area but also started inducting their
nationals into the area and collecting land
revenue and Gharchukti taxes from the
people in the disputed territory. The
matter was taken up with the Govern-
ment of Pakistan at various levels but
without any success.

After the signing of the Tashkent
Declaration the GOC-in-C, Bastern:
Command (India) and GOC. 14 Infantry
Division (Pakistan) met on February 1,
1966 to devise measures for reducing
tension on the borders. In pursuance of
these decisions arrived at this meeting, the
Sector Commanders of the two countries
met in Belonia town on 13th Febuary,
1966. At this meeting the two sides
agreed to maintain the statur quo in this
area. There have been no further develop-
menty in this regard so far.

This matter was first discussed in
connection with Lok Sabha Starred Ques-
tion No. 837 answered on 12th April, 1965,
A statement giving a list of arcas held
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in adverse possession by Pakistan which
included the Ichaichari-Patichari Mauzas
was alo placed on the Table of the
House on 10th March, 1966.

Shri Hem Barua: Prior to the occupa-
tion of this portion of Indian territory on
the Tripura-East Pakistan border by Pakis-
tan there was a sort of a shooting war
between India and Pakistan. Then a
cease-fire agreement was signed by both
the parties on the 15th October, 1962 and
the cease-fire agrecment stipulates that
ponding settlement of the problem or the
dispute, status quo shall be  maintained
both by India and Pakistan, Now what
has happened ? Since 15th October, 1962
Pakistan has not only occupied the entire
territory of five square miles bur las
extended her jurisdiction over ten square
miles and, at the same time, imposed her
civil administration there, built roads and
houses and established schools. Troe it
is that the Tripura State Government has
sent protest notes to Pakistan but as usual
Pakistan has consigned those protest notes
to the waste paper basket. In that
connection may T know why is it that our
‘Government have not told Pakistan
pointblank that by violating the status quo
Pakistan has violated the ccase-fire agree-
ment and that if she continues to violate
‘the cease-firr agreement India will have
‘no other alternative but the painful
alternative of sending her troops in the
area to re-occupy this territory because
according to the Radcliffe Award this
territory  belongs to India and not to
‘Pakistan?

An hon. Member: Well said.

Shri M. C. Chagla: We have protested
to Pakistan and pointed out in no unmis-
takable terms that she has violated both
the status quo and the cease-fire agree-
ment Qur position is quite clear. We
say that if it is a disputed area, the siafus
Quo must be observed and the cease-fire
must be there till the disputs is resolved.
But, unfortunately, as I have pointed out,
Pakistan hai intruded isto this and occu-
_pied it.

Shri Heu Barua: What about Pakistan
wiolating the cease-fire agreement?
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Shri M. C. Chagla : That is what I am
pointing out. We have pointed out to
Pakistan that she has violated the ccase-
fire agreement.

Sbri Hem Barua: The hon. Minister has
said that he has pointed out to Pakistan
that Pakistan has violated the cease-fire
agreement. That is a patent fact. Every-
body knows it that Pakistan has violated
the cease-fire agreement. Would he rest
on his oars and would he rest on the fact
that he has pointed out the violation of
the ceasc-fire agrecment to Pakistan or
would he go and move a step further to
reoccupy the territory? That is what I
wanted to know from him.

Shri M. C. Chagla: We are still trying
at the diplomatic level to persuade Pakis-
tan to withdraw from this area which she
has unlawfully occupied.

st wy faud (%) @ w0 F9
AT HERg A T L oY g TR 24
29 FY HEART 51 70T § w1 wfaww
FT HETET 10-11 FUT § 7 WOHT
AF F&Y1 FOT 7R (AT | WGAT H
WY ST wfewrEr § ) AT § gq
o1 fra® 19 % ¥ 0F oF FF g
aw & #f z&? oifesa & g0 & <
ar g &1 gae faaor WY fegr mr &
AT FTVHIT FT W17 AET FIET 4T |
FiFa 59F T yg faaaT a0 gare
¢ SifF arfea™ & gra # 9@ W= i
ok it § & e wmga g e oo
aqus Aifg, I GrOFT ¢, TAR W Fq
gt W faga gEwr arfeee A
ferar & IET &1 SAHT TATHT AFT ATTH
fad @Wq E1IT, JEHR! WIT TF T4 ¥
Gaar &or ¢ wr fwar fav W =
o w07 fe faae gamer I faan
§ g g o /T 7 wAT Wi A
IAET A1 w1 Wi A4t gwy § fs
T & fod o g1 9T WK aw
¥ grna GuRieT g1 WA
¥ WA WA W S qw ey § o



19123 yOccupation SRAVANA 21, 1889 (SAKA) of Indian Territory by 19124

7z Agas AT w1 ¥7 e o f+w
R Am F fag wiwa g . . .

Mr. Speaker: You need not repeat il.

Once is all right. Repetition is not going
to help.
st wq fawd © uz wHAT AT

AZF & | AT qwd A7 A1 AG FHA
I {7 Fr ATATEr &1 7T ATT |
gaA w1 7FT AR A0 5 g avE #
T AR

Mr. Speaker: Repeating ‘napunsak
neeti' half a dozen times is not poing to

help.

it 7 frqa : H5vr ag Aoa 2 fE
fFaem giaT 547 oo w a= T &
FA CZOAT ET AT AT CSTAT W OAT
arfs @ semE WA T T
qAT T ! AEEE q1T T A TAALTE
TIT G AT FA J Tg, AT 1T |

Shri M. C. Chagla: I am painfully
conscious of the fact that during these
years Pakistan has intruded into our
territory and occupied some portions of it.
No one feels it more than I do. My hon.
friend is not right when he says that. I
have boen thinking about it.

Pakistan (C.A.)
Shri M. C. Chagla: No, Sir.

st vy fawd : 7 w77 @ry § G5F
FTTHAC A7 AIGA TG 61 T Y
ar g = 7x 2 £ oo ofedlt 7 S
BITE | T F4 HmA g 7 Rw oAy
saEar 9 grafra; mugomar #t
T4 I G & 1 9w 3@ wrf Ak
UG EAE

Shri M. C. Chagla: He is not suggesting
taking back our territory; he is suggesting
occupying the territory in Pakistan,

st w9 fewd : E, wydl ard-
A w1 vq4r av ¥ faa

Shri Bal Raj] Madhok (South Delhi):
Without reciprocal action you cannot deal
with Pakistan.

Shri Piloo Mody (Godha): What is the
purpose of your policy?

o war wre o (faeet www) ¢
# Wt UEIET T 4T T AT K AT
fammar wrga g 5 &% 31 9TE, 1967
®1 ag 7w qer a1 fF g w1 W
¥ ofars oifeem & qead e &
g W ¥ fregfre ofcnw
R 5A wgeEd & wama e faga-
= ifear ardt 9T geraTd-adard
e feegfer 200 31 3 Tawy
grag e gt R oafi faar
I W falar fra e
AR ®1 gEEad Qe /x|
IEM w71 s garly dawr o 1w wftr
aifieeats & wsx § & 1 &fier oo ag
sz Efr arx e &, o fr Wiw
fafreet se& & 5 gurll <@ oy it
aifeema & wsx % § 1 & ey
¥ gon wgm § fs s oy araqw
& graw & fawarey o ey § ar
AN I fear &, @y fogmar
gt § W W A we ¥ fget
w geE o awrd W amr o
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[ waz = ]
THEY AV A9 aqr 2w F Foarr wet
mwafme ma A adwm )

W AT wgrEm T A /vy )
FAC, T TRt =eHe foA, T Wk
®qEe 9o frey aifeera & amw
AR FC A6 § 6 ag gure fed
fet v frr @ ? ag T
oF v g arfow & forar qr, afew
qiffeama & Fagedt ZETT W &0
& formr & 1 ¥ wowTe wr gy arfe
¢t & iy ag wfemmm & =g famims
e 9 AT FI—AT TfFET 7,
IEF g9 # BH A F4T 71 = 7,
T F1E WO AL BT 8, AT WETC AT
FHATE FaQT 7

Shri M. C. Chagla: My hon. friend is
oot fair to me. If he will look at the
statement which he refers to, the heading
clearly points out the disputed areas on
the India-China and Indo-Pakistan borders
under possession of foreign countries.
When we deal with Pakistan we have
mentioned this very area. that is, Ichai-
<hari and Patichari Mauzas in the Fenny
River area. The position with regard to
arcas in posscssion of Pakistan is that
certaip areas are in dispute and we have
pointed out which of these areas are in
possession of Pakistan. About other areas
there is no dispute; Pakistan admits our
«<laim but Pakistan has not handed over
to us those areas because she says not
till the final settlement takes place. We
have some areas also which we admit
‘belong to Pakistan.

Shri Hem Barma: Do not forget one

thing, that Pakistan has occupied all the
disputed areas.

Shrli M. C. Chagla: There are areas, as
1 said, which are in possession of Pakistan
about which there is no dispute.

Shri Bal Raj Madhok : How do you call
them disputed 7 Because Pakistan disputes
them? You have yourself said that
according to the Radcliffe Award this area
belongy to uvs.
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Pakistan (C.A.)

Shri M. C. Chagia: I cannot help
Pakistan disputing it; can 17

Shri Bal Raj Madhok : Then, any area
dispoted by Pakistan will become Pakis-
tan's, is it?

ot wa [mwa @ sy faedt  oft
feezfze fmn 3
Shri M. C. Chagla: As I said, Pakistan
disputes some areas........ (Interruption).

Shri Bal Raj Madhok: It is not am
ordinary matter. The Minister must be
clear about this.

Shri M. C. Chagla: This particular
village. Bhagalpur village, comes in an
arca which is not disputed. But pending
a general settlement where there will be
exchange between Pakistan and India of
territories which are not disputed, they
remain either in possession of Pakistan..
(Interruption).

Shri Kanwar lal Gupta: How does be
define the term “disputed”?

T F1 MiFE a8 Fg 5 faoey
ot 3HF feem &, 91 #4737 o feegfee
0zf &1 smam 7

Shri Bal Raj Madhok : I want the Prime
Ministry to say something about it. We
expect, the whole country expects that.
Pakistan is in a murderous mood and we
expect some kind of an adventure in the
next two or three months. If she takes
over some more of our area, you will
come after two or three months to tell
us that more area has been disputed. We
want a clear assuramce that no part of
the country will be allowed to be taken
over by Pakistan. This assurance must
come from the Prime Minister......
(Interruption).

sit #uC 1Y N TeIw AR,
7 waTe w7 wErw A femr omar
o wgrar e

Mr. Speaker: No, please, Nothing two
be taken down.

off geTATY Ay e

*** Not recorded.
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‘INCREASES IN EXCISE DUTY ON SIZED
SUPERFINE AND FINE YARN

The Deputy Prime Minister and Minister
«f Finance (Shri Morarjl Desal) : I beg to
iay on the Table a statement regarding the
increase in excise duty on sized superfine
and fine yarn and the estimated additional
revenue therefrom. [Placed im Library,
see No. LT-1442/67.)

DELAY IN EXECUSION OF RUSSIAN  AIDED
ProJECTS

Shri Morarjl Desai: I beg to lay on the
Teble a Statement regarding delay in the
execution of Russian aided Projects.
[Placed in Library. See No. LT-1459/67.]

o I wAlge Sifgat (F517) :
HEqE RIS, AT SEEAT &7 I 2 |
=t FOTE 7 S a9 @EAUIA O
& ¢, &5 3 fawg & T § oy
g A9 ox faw, f=d oF T &Y
T aATE | F 7 ofr FAE § wATG &
SN ¥ aEeE A7 &7 1 99 qEA |
AT TR HATIT AT 2T &, IHET AATAT
7 g fr 5 ama w1 T & I
arE § gk wred, s ot Zard «
ARey TEA-929 97 7@ faur T g—
FaT & o 2, A &1 e o €Y s
w12 firdl #1 §8 qa1 747 <= | gAfAg
ft aare &1 =rfgw fe a7 &9 & Fw w0y
AT FT ATV EH AeA #1228 | a
&1 ¥ aTe 1 §9 waad gon | A
& oo wf fF ®@E & wgAT st
F Y ey av oy wEe o T AR H g ATg
¥ g wifgy | wemw & fRw o115
¥ weATT agEr gAAr wifg, #few s
fedt a@ @ aw 7 3@ fow & @v
fear 3, @Y & ey foew &A1 STEAT
g fi ft damt o T w7 ATCW w-;r
g X 39% T & "o aq &g, @
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TN AEE a7 FEL A G W
e ® facgw @ owww f Y
qrift |

oW Wit T O el T
W =zfiz ) feawg som g € 7

Tro T wwiwe Wifgat : feawe
& &1 Fqre T & 1 Faer sl qoiy
TYH FT ATAW qqT & W IHH ag §

ST AT FE 3 |

oo wgem . AW qETH 6T
Tt ag g fe wE gal e qare
q9F S AN 1T qg ATHAT weEr
T |

Mo TTA HANLT Sfgat: w7 6/
AT AT FEA & wAwC G A ?
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waw wpg: few Rt q 7

Mo T AAET =gt s wie
FITHIEA AT T TFTEY T F A ¥,
fomr T oft JmTE T WOAT AR AEA-
g 9¢ @&r & 1w I § fr aw
A FEE FAZ AR |

weaw WENT : TER oy ferar
g

o T wANET Wifgar ;. wv
qW AT T A LT A 7
Mr. Speaker: You are corresponding

with him. Why don't you continne that?
Why do you want to raise it here ?



19129  Papers Laid

[re T AT wifgar]
ofew @ | § aga @ famro g0
ag &7 gt @Fgr ar g Y 1w faei
qroel # wETEEE gEy ar SHTETd
#Y FHY griY, A foee o A == qwar
8 ooy g g amn @ ) o fag aw
o faer ot | ooAr aae aEA-ge
o @A T AT 2 § O qwE qg
%1 & J9 g, @1 wifgT s few
o @ e’

Mr. Speaker: After all, there are &
number of papers being laid on the Table
of the House. If you want every thing to
be read out and then a discussion on it
started, I do not know whether we will be
able to do any thing at all in this House
today, because a number of papers are
there to be laid on the Table of the House.
You are pointing out some mistakes to
the Deputy Prime Minister, Mr. Morarji
Desai, form your point of view, and he is
also replying to you, and he is laying it
on the Table of the House. If through
correspondence you can do it, it is all right.
Or eclse, you can raise it next time. but
not now.

;Mo MY wAWET wifgar : ww
weme % AW 115 w1 v fad

Mr. Speaker: But it is not put in the
agenda.  Adhyaksh has got so much of
power but it cannot all be used.

¥ic 7T wrge Wttt : oy faegw
arw AR @ deer @ qwT ¢ R oaw
fdfr saew & fmdly oot & Tuw &
o ol aur€ ) a9 wker wdr
G qC Aq A€ wT wwAT § | AW
fuege frfeaer from @1 @ 1 @ R
e e weft &Y W @ #R W
ad §? o e o AT a0E T aww
wTAT wifEgT | W Wk s 3| W
T W WY wepRta BT g Fraeit
Ny owsw ® w115 @
wAETC Wiy g T v awy §

.
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Mr. Speaker :
number of times.

It has been done a

Shri Morarji Desal: May I submit that
I have laid the statement on the Table at
the request of Dr. Lohia. 1 would not
have put it if he had not requested me
to put a statement before the House, It
is not right to say that I am taking away
his right.

o T4 aAtET Aifgat: gf &1 fAc
¥ wETE 6 o1 ZAr =Jifge

ut 7q faad (q0%) @ o9 weaw
WA AT T T FTIAA AT | .

(saaam) ...

C’'NTRAL BoOILERS BOARD (NOMINATION OF
MEMBERS) RULES, AND ANNUAL REPORT OF
HinpusTAN  CanrLes LIMITED, BURDWAN

The Minister of State in the Ministry
of Industrial Development and Company
Affalrs (Shri Raghunath Reddi): I beg to
lay on the Table—

(1) A copy of the Central Boilers
Board (Nomination of Members)
Rules, 1967, published in Noti-
fiation No. G.S.R. 1094 in
Gazette of India dated the 22nd
July. 1967, under sub-section (2)
of section 28A of the Indian
Boilers Act, 1923, [Placed in
Library. See No. LT-1443/67.}

(2) A copy of the Annual Report of
the Hindustan Cables Limited,
Burdwan, for the year 1965-66
along with tho—

(D Audited Accounts and the
comments of the Comptroller
and Aunditor Gepersl there-
on under sub-section: (1) of
secton 619A of the Come
panies Act, 1956.

(ii) Review by the Government
on the working of the above

Company. [Placed in Library,
See No. LT-1444/67.]
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STATEMENT ON MAJOR RECOMMENDATIONS
CONTAINED IN THE REPORT OF THE ENERGY
SURVEY OF INDlA COMMITTEB

The Minister of State In the Ministry
of Petroleum and Chemicals and of
Planning and Social Welfare (Shri Raghu
Ramalah) : On behalf of Shri Asoka Mehta
I beg to lay on the Table a statement on
major recommendations contained in the
report of the Enecrgy Survey of India
Committee 1965 along with the details of
action taken or proposed to be taken
thereon. [Placed in Library. See No, LT-
1445/67.)

RECOMMENDATIONS OF THE ENQUIRY
COMMITTEE ON SMALL NEWSPAPERS

The Minister of Information and Broad-
casting (Shri K. K. Shah): I beg to lay
on the Table a statement of thirty-four
recommendations of the Enquiry Com-
mittee on Small Newspapers and Govern-
ment's decisions thereon. [Placed in
Library. See No. LT-1446/67.)

INDIAN TELEGRAPH (FOURTH AMENDMENT)
RuLEs

The Minister of Parllamentary Affairs
and Communications (Dr. Ram Sobheg
‘Singh): I beg to lay on the Table a copy
of the Indian Telegraph (Fourth Amend-
ment) Rules, 1967, published in Notifica-
tion No. G.S.R. 1124 in Gazette of India
dated the 29th July, 1967, under sub-
section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in Library.
See No. LT-1447/67).

ANNUAL ADMINISTRATION REPORT OF THE
DeLHi  DEVELOPMENT AUTHORITY POR
1965-66

The Minister of Works, Housing and
Supply (Shrl Jaganath Rao): I beg to
lay on the Table a copy of the Annual
Administration Report of the Delhi
Development Authority for the year 1965-
66 under section 26 of the Delhi Develop-
ment Act, 1957. [Placed in Library. See
No. LT-1448/67.]

EmrLovEES' ProvipentT Punps (Frrma)
AMENDMENT) SCHEME

The Minister of State in the Ministry
of Labowr, Employment and Rehabilita-
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tion (Shri L. N. Mishra): I beg to lay on
the Table a copy of the Employees’ Pro-
vident Funds (Fifth Amendment) Scheme,
1967, published in Notification No. G.S.R.
1103 in Gazette of India dated the 22nd
July, 1967, under sub-section (2) of section
7 of the Employees” Provident Funds Act,
1952. [Placed in Library. See No. LT-
1449/67.).

NOTIFICATION UNDER THE CUSTOMS ACT

The Minister of State in the Ministry of
Finance (Shri K. C. Pant): I beg to lay
on the Table a copy of Notification No.
G.S.R. 1176 published in Gazette of India
dated the S5th August, 1967, under section
159 of the Customs Act, 1962, [Placved
in Library. See No, LT-1455/61.]

st wy feed @ gew T,
|TY SAEET & 9 g A ?
Mr. Speaker: Half a dozen items have

been covered. I am not going back to
cover them again.

ot wy feawd : v weEw ¥
ww A owgr § e AT swew W
aF ¢ | WY srrear w7 gw g o
™ qT q & faokr o wft far &)

@ T (3@) @ wg AR
Aroreh ek W T A &

ot vy formd : o7 g # Wk Fraw
Fav s < ar 7@t ? W wdm
& & wrowr fFrofg wgaT § 1 oY qmewy
[frotr 2r & ag @fvg 9w & quw
[ oo aff s AT =qaoar w1 O
[gr hifag

waw wged o wfEgy, wfEy |

oft vy ferwd : AT wTOR v
frdew § oYT =raeqT &1 SW AT 17
§ fs w1 gl fadr 115 WY ol o
Tad vt faadt wfsar woeft & o
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[ wg fed]

I Y, (I AT O e A qfard

&, Frofr &, ol WY T o arew
fear ? & wrowr ane feer smgan §

fe faoet ac ¥ womw trg‘nw

115%A@ET . .... (cqwwmm) . .,

Y qo Wo i : (FTEAN) : weAW
HEET, TR AT SUE AL W@E ...

(emma)

it aw foredt : & Frawt ST F
! ore & ot A AT g L.
(sawar) ... .. famgwr =& | w
ot fraw wT &@fqar # s ae At
QU E | W WTOR! GHE H AT A
wreft & it e W g (oA L

QF RIAAT #TFT © WY 93 ALY |

it 7y fawd ;w9 @ TE faem
qrr w & 7 & fauge € T3 awn
fromsa feramgag ?

ot Tt fag (Taw) o
T, WY A A T w/oaR

QrRWE? .

ot sy forad : wemer wErEw, w9
¥y ara g < Farotw Aforg 1 werT AT
%! framit #Y &y w0 @ A A FEY
fis & o #T @ § | AfwT NE AT
forvber s s | & W & g g v
fi efrerdy efves e 3 43 2 2T o wATY
% TBAT fif T TR A qAIAGHT
® qw ¥ g T N qE v
¢ Wi Ie% aE A T wmEr § &
TEwY AT AT WEET W g AR
T w2 aw ¥ | ag fred et
qEEt § TEHT A G W I AT
¥ § welt #7 Fa A | A A W
Ay W A g A & A A
% WA fear an, ¥ % aw
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¥ §WT TG I W E | WY @ q¢
ey Afae fF oo & 115 W
& T ? W WY ST fF 115 wew
o @ W B e T R,
HIAT T AT AL O | W FfgQ
& o e w7 fear | weR 1w O
=aeqr T )

Mr. Speaker: The statement has been
laid on the Table of the House. 1 need
not give my decision now.

I T TAT Stfigat : w0 Fw
" Re?

Mr. Speaker: I have nothing to say
now.
Annual.  ReporT oF INDIaN  CENTRAL

Corron COMMITTEE For 1965-66 ETc,

The Minister of State in the Ministry of
Food, Agricolture, Community Develop-
ment and Cooperation (Shri Annasahib
Shinde): 1 beg to lay on the Table--

(1) A copy of the Annual Report of
the Indian Central Cotton
Committee for the year 1965-66.
[Placed in Library. See No. LT-
1451/67.].

(2) A copy of thc Annual Report of
the Indian Central Coconut
Committee for the year 1965-66.
[Placed in Library. See No. LT-
1452/67.]

(3) A copy of the Annual Report of
the Indian Central Jute Com-
mittee for the year 1964-65
(Hindi Version). [Placed in
Library. See No. LT-1453/67.)

(4) A copy of the Annual Report of
the National Seeds Corporation
Limited, New Delhi for the year
1965-66, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of the.
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Companies Act, 1956. [Placed in
Library. See No. LT-1454/67.]
REVISED  STATISTICAL  INFORMAIION

REGARDING WORKING OF THE PREVENTIVE
DETENTION ACT

The Minister of State in the Ministry of
Home Affairs (Shri Vidya Charan Shukla):
I beg to lay on the Table a copy of the
Revised Statistical information  regard-
ing the working of the Preventive Delen-
tion Act, 1950, during the period 30th
September, 1965 to 30th September, 1966.
[Placed in Library. See No. LT-1455/67.)

ANCIENT MONUMENTS AND ARCHAEOLOGICAL
SITEs AND REMAINS (AMENDMENT) RULES

The Minister of State in the Ministry of
Educat'on (Shri Sher Singh): [ beg to lay
on the Table—

(I A copy of the Ancient Monu-
ments and Archacological Sites
and Remains (Amendment}
Rules, 1967. published in Noti-
fication No. G.S.R. 663 in
Gazette of India dated the 13th
May, 1967, under sub-section (4)
of section 38 of the Ancient
Monuments and Archacological
Sites and Remains Act, 1958.

(2, A statement showing reasons f{or
delay in laying the above Noti-
fication [Placed in Library. See
No. LT-1456/67.).

NOTIFICATION UNDER ESSENTIAL
COoMMODITIES ACT

The Deputy Minister in the Ministry of
Commerce (Shri Shafi Qureshi): I beg to
lay on the Table a copy of Notification
No. 5.0. 2774 published in Gazette of
India dated the 8th August, 1967, issued
under section 12A of the Essential Com-
modities Act, 1955. [Placed in Library.
See N LT-1457/67.]

Shri Naresdra Siagh Mahida (Anand):
Sir, th ee times I have raised the question
about Lothal Mnseum and the Minister
had replied that about Rs. 2-41 lakhs had
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to the CPWD. The CPWD says that ten-
ders have been invited, but for the jast
eight years nothing has been donme; the
roads have been laid, the hotel has beecn:
built but the museum is not there. 17,000
Harappan antiquities are lying idle in the
Baroda museum.

Mr. Speaker: You want a discussion on.
that also!

Shri D. C. Sharma
endorse what he has said.

(Gurdaspur) ; I

STATEMENT re PaY AND ALLOWANCES oOF
EX-INDIAN  ARMY OFFICERS WHO HAD-

JOINED INA

The Minister of Defence (Shri Swaran:
Singh): Sir, I beg to lay on the Table &
statement about the restoration of the
balance of forfeited pay and allowances
of the cx-INA personnel. [Pluced in.
Library. Sec No. LT-1458/67.]

12.25% hrs.
ESTIMATES COMMITTEE

MimNuTES

Shri P.  Venkatasubbalsh .(Naudyal):
I beg to lay on the Table, minutes of the
sittings of the Estimates Committee relat-
ing to the Tenth Report on the Ministry
of Railways—Commercial and othei
Cognate matters relating to Indian Raul-
ways.

12.26 hrs.
COMMITTEE ON PUBLIC UNDER-
TAKINGS
MmuTes

Shri D. N. Tiwary (Gopalganj): I beg:
to lay on the Table, Minutes of the sittings *
of the Committee on Public Undertakings
relating to :(—

(1) First Report of the Committee on
Action taken by Government on
the recommendations contained
in the Forty-seventh Report of
the Estimates Committee (Third
Lok Sabha)—Exports Rifks In-
surance Corporation Limited,
Bombay (Now Transformed imto-
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[Shri ). N. Tiwary]

Export Credit and Guarantee
Corporation Limited, Bombay).

(2) Second Report of the Committee
on Action taken by Government
on the recommendations contain-
ed in the Thirty-fifth Report of
the Estimates Committee (Third
Lok Sabha)—Heavy Electricals
(India) Limited, Bhopal.

Shri Raoga (Srikakulam): 1 should like
to drav the attention of the Speaker, as
also the Chairman of the Public’ Under-
takings Committee and the Minister of
Parlianwntary Affairs to this very impor-
tant point. The Estimates Committes, so
far as the work of the Public Under-
takings Committee is concerned, had
finished this work five years ago, cven
more than five years ago, when the Public
Undertakings Committee came into ex-
istence. It made certain recommendations
at that time. Now, the statement is being
placed today on the Table of the Houss
about the action taken on the recommenda-
tions ruade by the Estimates Committee
which became defunct so far as this par-
ticular work is concerned five and a half
years ago. The Government, and the
Department of Parliamentary Affairs also,
have neglected their duty to inform the
House In regard to the action taken for
five andl a half years. It is a criminal
neglect of the recommendations made by
the Public Undertakings Committee, which
is a miniature of this Parliament itself. I
hope in future at least the Department of
Parlinmentary Affairs would take care to
sec that these reports are placed on the
Table of the House in regard to the action
taken on the recommendations made by
the financial committees, especially this
Public Undertakings Committee, much
earlier, at least within one year after the
recommendations are made and not five
years hence.

12.28 hm

FINANCIAL COMMITTEES, 1966-6/
(A REVIEW)

Secretaky : Illny on the Table a copy
« of “Financial Committees, 1966-67 (A
Review).”

(A Review) 1913

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajyva Sabha :—

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of
the Rules of Procedure and
Conduct of Business in the
Rajya Sabba, I am directed to
return ~ herewith the Tea
(Amendment) Bill, 1967, which
was passed by the Lok Sabha at
its sitting held on the 31st July,
1967 and transmitted to the
Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations
to make to the Lok Sabha in
regard to the said Bill”

(ii) “In accordance with the provi-
sions of sub-rule (6) of rule 136
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith  the  Appropriation
(Railways) No. 3 Bill, 1967.
which was passed by the Lok
Sabha at its sitting held on the
4th Auvgust, 1967, and trans-
mitted to the Rajya Sabba for its
recommendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill"

12.29 hrs.

PRESIDENT'S ASSENT TO BILL

Secretary: I lay on the Table the
Finance (No. 2) Bill, 1967, passed by the
Houses of Parliament during the current
session and assented to by the President
since a report was last made to the House
on the 4th August, 1967.

FINANCIAL COMMITTEES, 196667
(A Review)—Contd.

B ot aqfrd: () 0 17% a
M sgry | weaw wgea, 17 T §
Secretary to lay on the Table a copy
of “Financial Commitiees, 1966-67 (A
Review),”
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Ty I § 6 o ¥ ¥ oF fasfi
wEY § afers geTIER HAET W TEh
ar # F ow sw foar av e ofsrs
QFEed el a3/ W FIHK
Faad af arAg § wf § sEv Ak
¥ YT g &7 7Y & qgt T Farer
qT 19 F WIS 99 & qg faq aF
wOAT T AW FT | TWH q97 q@t W
g oY W1 9 §9 T 5 F g7 I
ofies oFTETE FHE ® YA ¥
I 7 I A8 7 A F@r W)
"o WY Fgy fF wrosET s\ AT
¢ WX W wWg W9 TEE A H WA
faame <@ a9 & WY SEifew fAwe
FT ¥ I & | 9% YT AET q
T 97 W1 HO9T WY w97 | e
AEIEA, 9U% X G UF G- H
dow gl gud w0 T g g Y,
ﬂerﬁB*W‘ﬂimw
R 9T WY § w6 9T SET A
foq 1 43 wer ®r Srafwe £ g
AT I T  F9 d% WE & I
IgF I F Y AT A wET F 9
va¥ of@dy +& s g &
WA 7 % fF wen w7 fow fa
¥ {39 R a% |y W o
ST ST €A & g gEd < fmar ma g
wiar wife<r & a& ¥ waarc &
g fof qawr syt g2 far s
T 79T AY-AT T | TF T A1 T o Tho
o o Tz TaE § AR AT fedfeer
Zrgd & are # T WS HTE | WY AT
& for 7 Tl B AFTHA® A TH ARA
& weed] ¥ fogar s 8 1 am i
AT T HTAAT TEY & FAF GTo To Hlo
¥ e T & g W § WK faar
Al & WY qaFw § | o To o &
TR WX §aw &1 @ & fag i
%9 ®© ¥ WA ¥, FIA @,
sfafraad atafmr, 91X e o
& % o & qg «=f g an

¥ & WT9H W ST A% §, 9 AT
fe g7 s@1< & a9 o1 foram ot war
as sfam & ? & qumfr & sz @
9% g w7, e 51 w1 w4
feam sraw 2 A1 341 Q71 @ g
A WT K FT FAA £ | 97 q9A
w1 41 faar s aar gaan g qarar
faar sripar ?

SRT-E AA WET wA (Wo
g fag) o @l aw gAmast
/Y wfrafaaardt a1 w1 §, swer &
§FH F1E N AT AGY G AFAN | g APT
¥4 F1 a3 412 g1 71 @i oft vy
foma T 753 & | Wfww ot aw
oY 92 &7 7ATH & 34 9T 97 A
F1 & & WY 9 A § A1 @19 9%
BITAT TEAE WifE AT aga
2T AF AL qoAT gfawr 2w ¥y

Mr. Speaker: Next time, we can take
it up in the beginning itself.

ot ny fawd : ¥ & =7 (AW
oS wfeaw & oz faT ooy
& T9 < ®ATT TG FTO wTEAT

Mr, Speaker: I have said it. Even last
time when the question came up, we spant
40 minutes on it. That shows, the whole
House is very anxious about it.

Shri Ranga (Srikakulam): It should
cover all the three committees—Estimates
Committee, PAC and PU Committee.

Mr. Speaker: We can fix it up on the
first day or in the first week. Anyway.
we shall give top priority for that,

o Trw sAIgT dfga (wta)
WA WERT qF 19 F AL F §
FEAT ¢ 1 W9 fAmw 95 adr -

“Wherea sBill i spasse dby ths llouse,
the Speaker shall have power to

>

correct patent errors and make such
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[¥re 7 AR wifEa)
other changes in the Bill as are con-
sequential upon the amendments

accepted by the House.”

ga fraw & waare & wiae sy
g7 W7 fearan wmgar g & 9 wiwd
uF T faer war At T 39w o §
g‘ﬂtﬂﬁwﬁgﬁrma‘rs{m
get wiwE § 3 & W vty @
Eq—ﬁ:éwifgwﬁrmﬂ & 50 qTE
reetrama i e frmdy i
wrET W7 qeT A @ faaF g
& wn dard fgear | Sfea faaw
T 97 fad g4 A ®EA A7 G-
wrzq 9T St 9@ A9 g, fAad ¥
F79, 37 9 QAT T 2 FER A
ot @ fr ag qfda & 1 6 TAT FA
foget T 7 T0T WZT FIIT AL A—T
Qﬂim%?{tﬁ'ﬁlmlﬂffﬁ
HreT a7 T Fir 7 2, fa v
WYT AT qw AT T AT S H A7
T a7 &% fgma wer Faa
g AT 14w A g
A T w7 E I ¥ | wE AT
waaa & fF T AZ7 qTgT AT
iﬁ-._ﬂ@ﬁﬂ_‘{iﬂ[ﬂﬂ'ﬂllﬂ
wgt gF a0 0% fagd & wqNd g
W wg g TE 116 F AN
g

ga® woarar ¥ ¥ AW IR
Hare@ & WAl &1 A A g,
¥fipT 78 W F TF A TE 9Q A
W IR qx T @ fe e
gs.mfsﬁmmw‘wﬂ’“?’"
HTET AT W quT g & e
mm&aﬁ‘ﬁ'm&“t
faarelt AT FOR §T W1 e X TR
@ﬂqﬁﬁmm%ﬂma%.tms
wOT W & 1 2 ¥4 F AT A
ot yER vraw ot @ FraT @ 3a A
AgeraT & 1 1.4 WIC .8 | qrEY
2.2 | SEA W 2 FAT TIATAT
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o7 & &F ¥ | q@¥ warer qry foran
f& 2 w0 a7 & forer arell o7 1 @
4 ®UT g1 WA | IF T w0 Q1
Tapew sfyere & fod & fe
26 FUT HZT FFF KT 94T qEA
qF AT & | TmE AfaC 9y &
THAT Wl &1, 13T CAT ITT FTH TIHTT
BTTAT &, A1 20 FIAT FTT A Fr00
FE 20 FUT ATFAT 4 FUT | AT
qfT TX FT FH TT AT |

A g qaq gafay TR fE
wen & frAm wme dgrRd 6k
ATt & F77 g fed 1 g8 wrww ¥
T AATAEEL T N g A AEr A fE
EEREIERCEERIEE R IEIE e i)
A AZI AT F7 QA FTAT A180 21
afea a1537 7 37 I &1 F917 TG
femr &1 oF TEw A EE F T AE WY
g T AT w@iT ga mang aqq
For gframid 3 F adr mwafy 2
T a1 fqage 92 famarg a9 aw §
fe @ it 3 #7007 w7y #1 frod aa
z7 faqdt & 701 § FTC qmE T
g1 TST & T AE IART AL 9%
FT ¥ T 10 FUT AT A1fET 9@,
q1T AT IJFIA AT KT AT 6 AT 7 I
TR § TA W ATE TTHFT A FH 18,
20 FAT {1 F04, AT agar g fF
40 T g1, AfF & wodAr a1 W
FH W W § AR AW AT
fagrear § 1 T A1 qE w9AT SR
o W GYawd] gl
faer walt A &g e gw &« aff g 4@,
¥fer 0% e 9T B OF Q¥
FpTdY AT &1 w1 TG WA § €F
g TA% TE WTVATAR 3R ¥ WIE Faw
Tt T §-s A e il gt vy
o7 A FHRL G F a0 N @ F W
& wifes & I7 N1 &T qg Q@IT |
Tg 79 7 1 o7 gt TW § W2
awaT QT | TE FEA FEWEAT THEL
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wTRT AT gy g R s Ay o
KM omt F A A owgw X
qTqT FH 9w w7 $aT X

afaq & w9 § fraza s g

fs @ fawr & wv gt (R
T¥AT g1 wFAT § 7 UF Laq F | F
" a1 fgw v @ f& g1 w3 e ge
OF 2% & qTHA #, ETUF ¥ F ATHA
# 20, 30, 40 TT 50 AFT K THAT
g g wwar ¢ & g 7 fae faega
|T 437 g WIT 9§ U9 guA wleay
FZAT % TF= qan g1 W w AT gAAT
fea maT @ g e & a1z 7 1 & fadzq
71 § f arg gawr gni

The Minister of State in the Minisiry
of Finance (Shrd K. C. Pant): Sir, the
points that have been made by Dr. Lohia
are the same points which he had madc
carlier when he had referred this matter
to the Deputy Prime Minister and written
10 you. A long statcment was laid carlier
on the Tuble of the House by the Deputy
Prime Minister, In this statement he has
explained the detailed position and he has
come to this conclusion; “After Jooking
into the matter from all possible angles,
I am satisfied that there is no underestima-
tion of rcvenue receipt as it is bascd on
the figures of actual clearance of sized
superfine and fine yarn in the yecar 1966-
67". But, certainly, the remarks made by
Dr. Lohia now will be brought to the
potice of the Deputy Prime Miaister
later.

o TW RAT wigar : wew
T, FAT WY Y Fpee § A §

Mr. Speaker: swramyer #% iam’?
What else can I do ?

Wo T HA.ET WIfEET : WY €T
st fro 1o fYo ® Fx NfAT
g 3w alrer Y Avard

sft oy forerd : gawr T Afed oic
| a1 & 7 Sifad

o O WAWT wifgar : wowr
o 397 @ §, v afy wrelt v
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Mr. Speaker: I will be very happy if
it is revoived.

Fio R wAwT wf¥or : wT T
fear & do qo Wo W ?

Mr. Speaker: No.

12.40 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1964-65

The Minister of State in the Minlstry.
of Finance (Shri K. C. Pant): I beg to
present a statement showing Demands for
Excess Grants in respect of the Budget
(General) for 1964-65.

ity Frad (i) ey wgw
W arg § & growT eqre sfaary €
g 115 AKX faw 308 # WK
feetrar wTgat § 1 aTw Ay & e oRw
wiz & fg e 1€ A= wmar € ar
A # g3 qfwe & fF W™ aw®
F 19 F 9gT GOT qHT AT R |
& fagm d=s famar §
“Exceeding «a  prant is a  serious
irregularity. As such, when an excess
expenditure hus been incurréd, the
Government should be under some
compulsions to see its carly regulari-

sation so that the Public Accounts

Committee may be able to suggest
correctives for future.”

it o I sifgar A A
JOTAT 4T THY Tg ATT FWT § | TEA
waar Kag AT wigar § fie v
fto Qo #e w1 RN wWEET ¥ Fwr
oy | f wh At Hqw wr g

Demands for Excess Grants inmpeclof
the Budget (General) for 1964-65.
are arq & ag ot wrET WA § e o
e g T gL ..

oft Twfie fey ({vaw) : @ ofrr
o g w § IEerd o wwod ¥
TR ARG !
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it wy foma : e ag § e w
Yo Qo Hro #Y wady gy HAE R ?
JHY TG AT Fo FET ¥ ATHAT Ja1GT
¢ T IW 9T ST Ay hEET dWE T
Hiford afeew o o wfed | e
I F ArAd ¥ oF @ fred af 2
& T Fgy mar § fF gt e Enl
At wer # < o T & SuTEr A
g At 1 & S s g frowar
'ﬁoQoﬂﬁ'c ﬁmmaﬁ'm?

“Shrl K. C. Pant: First I must cxplain
that the excess in the statement constitute
only 0.14 per cent of the total amount
sanctioned in the capital account.

oft vy fowa - oF dor IR f;w
TR TR g I g R §

o T FAET AMfgn (F9) -
" oF dar sfawg W 97 ST g @
THHT HET TgF AT AT § |

Shri K. C. Pant: That is why we have
~brought it before the House.

o T wANET Wifgan : THH T
Y ot & feamer Frrrer ¥ €

ot Wy forme : T oY frery
arer |

Shri K. C. Pant: The excesses have
been scrutinised by the Public Account's
Committes and the Committee has in
paragraphs 41, 1.1.5 and 2.1.7 of their
Sixty-nineth, Seventy-sccond and Seventy-
‘first Reports repeectively recommended
‘their regmarisation.
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12.43 hrs.
PUBLIC ACCOUNTS COMMITTEE

FirFtH REPORT

Shri Dattatraya Kunte (Kolaba): [ beg
to present the Fifth Report of the Public
Accounis Committce on Action taken by
Government on the recommendations of
the Public Accounts Committee contained
in their Forty-first, Forty-second and Fifly-
fourth Reports (Third Lok Sabha) rela-
ting to Civil Accounts.

ESTIMATES COMMITTEE
(i) TWELFTH REPORT

Shri P. Venkatasubbaiah (Nandyal): I
beg to present the Twelfth Report of the
Estimates Committee on the Ministry of
Defence—Defence Research and Develop-
ment Organisation.

(ii) THRTEENTH REPORT
Shri P. Venkatasubbalash: I beg to
present the Thirteenth Report of the
Estimates Committee regarding action
taken by Government on the recommenda-
tions contained in the Seventy-fourth
Report of the Estimates Committee (Thurd
Lok Sabha) on the Ministry of Home
Affairs—Directorate of Manpower and In-
stitute of Applied Manpower Research, New
Delhi.

1245 hbrs.
COMMITTEE ON PUBLIC UNDER-
TAKINGS
SeconDp REPORT

Shri D; N. Tiwary (analsmi):lbn_sto
present the Second Report of the Committee
on Public Undertakings on Action taken
by Government on the recommendations
contained in the Thirty-fifth Report of he
Estimates Committee (Third Lok Sabha)—
Heavy Electricals (Tndia) Limited, Bhopal.

Shrl Ranga (Srikakularn) : When wos the
Thirty-fifth Report submitted and how long
did it take?

Shri D. N. leu,-s It was ubmlmd‘:iy.
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Shri Ranga : For five ycars the Depart-
ment of Parliamentary Affairs has been
slecping and the Public Undertakings
Committee did not take sufficient action.
You have got to pursue it

Shri D. N. Tiwary: When the answers
of the Governemnt came, we prepared this
Report and we have submitted it at the
earliest moment.

12.46 hrs.

STATEMENT RE-SALE OF HELI-
COPTERS BY USSR TO PAKISTAN

The Minister of External Affairs (Shri
M. C. Chagla): Mr. Speaker, Sir , in regard
to the point raised by Mr. Nath Pai ves'er-
day about certain communication made to
the press, I have made an enquiry and the
position is this.

The Washington Post report appeared
in the Indian newspapers on Monday. the
7th Auvgust, 1967. During the day a P.T.I.
correspondent called on the official spokes-
man of this Ministry to enquire whether
be had any information on the Washington
Post report. At the time this enquiry was
made, the official spokesman was not aware
that this matter had been raised in the
Parliament by any hon. Member. He gave
the P.T.I. correspondent the following
factual information and made no stats-
ment of policy.

He said that the MI-6 helicopter was
sold by the Soviet Trading Organisation
“Aviaexport”. When questioned about the
reported supply by the Soviet Union to
Pakistan of surface-to-air missiles, the
spokesman said, “We have po information”,
When asked to comment on the report that
the Soviet Union was supplying military
equipment to Pakistan. he drew the atten-
tion of the correspondent to the statement
made by the Foreign Minister in the Parlia-
ment on this matter.

Shri Nath Pal (Rajapur): [ am glad, Mr.
Speaker, Sir, that you complied with my
request to direct the Minister to make ap
enquiry. So far as the sobstance of the
matter is concerned, I have aothing to say.
H Mr. Chagla is satisfled with the assurance
that the helicopters, if they are for military
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purpose. will never be used against India

but only against China and America, it is

upto him, and, if they are for private use,

they will be used for supplying milk bottles

or whatever it is, it is upto him.

My point was about a different thing.
You must help us in the matter, Now, his
defence is that the official who spoke did
mot know that the matter was pending-
before the House. I think, that is the
essence of it. The hon. Minister was.
present in the House. I am not in the
habit of dragging in officials so far as this
Parliament is concerned. We do not re-
cognise their existence. To us the only
person  who is answerable is the hon.
Minister.

Mr. Speaker: That is

answered.

why he hus

Shri Nath Pui : I want to plead with you,
Suine of us are very pliable so far as rules
are concerned in the sense we agree 1o -
cooperate with you. That day you restrain-
¢d me and [ agreed with you. But see
the disastrous consequences that followed.
The whole House was in ignorance as to
what was the privilege motion. Even Mr.
Chagla did not know it. Naturally, his
official did not know it. May 1 venture
1o suggest that in future, if some of us
come with an important matter like this,
you may have a little patience to bear with
us and allow us to raise a matter properly
s0 that the plea will no be raised, “We -
did not know it. the official did not know
it and, therefore, the disclosure was made.”
In future, whenever we come with such an
important matter, you kindly allow us to -
ralse It

Mr. Speaker : In future, anybody can zet -
up any time and raise any matter, if that
is what the House wants, [ have no objec-
tion. We did it today. Mr. Hem Barua
was a little angry, because there was a Call
Attention Notice in his name, over me.
I do not mind it. Even on that day, with-
out the item being included in the agenda,
everybody, not only Mr. Nath Pai, raised’
ft. Will it be propoer 7 We had it today, .
for half an hour, free for all......

Shri Nath Pai: 1 did not joint it; W
refused to join it.
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Myr. Spesker: Because you wanted to be
feard exclusively, not in the crowd; vou
- did not want to be in the crowd.

“19149

Shri Nath Pal: 1 had written to you
about three matters. I did not raise them.

Mr. Speaker: I agree you wrote to me.
It is not that. Mr. Ram Sewak Yadav and
Mr. Govind Das wrote to me; they came
and argued. I requested them not to raise
it because the ofher members also would
rise and there would be shouting. 1 re-
quested them, but they did not hear me.
They raised it here and we saw the con-
sequences. | would request Mr. Nath Pai
and other hon. members not to raise, in
future, those things which are not permitted.
‘That is the only thing 1 would like to say.

o T3 wAme Afgat (FE) ¢
werw wEied fadw we=A A S F|e
fear & #T WY IW 97 TS FIA A
T 2 !

WA AEYAT T

o wia wAigT g A 7 A
oY FE |

Wt gt am @ (freeit 77T -
gard gg i freraa @ fe form smeew
1 w1y agr e X § e 0
wedt FemdIe WTE FTX FT HHAX FA
(4

Shri Nath Pai: My intention was not to
defy you.....«

Mr. Speaker: I did not say that you
defied.

Shri Nath Pal: You are so carcful ubout
your language. You will never say such
things. But I do not want that implication
also.

Mr. Speaker: I have always paid him
compliments that his language is so good.

AUGUST 12, 1967

Bills lwodﬂctd 19150
Even when I was a Minister, I paid com-
pliments 10 him thaf his language was so0
good. He is now returning me the com-
pliments. I thank him for that.

12.52 hrs.
PATENTS BILL*

The Minister of State in the Mimistry of
Industrial Development and Company
Affalrs (Shri Raghunath Reddl): One
behalf of Shri F. A. Ahmed, I beg 1o move
for leave to introduce a Bill to amend and
consolidate the law relating to patents.

Mr. Speaker: The question is:
“That leave be granted to introduce

a Bill 1o amend and consolidate the
law relating to patents.”

The maotion was adopted.

Shri Raghunath Reddi: I introduce the
Bill.

12.52 1/2 hor.

BIHAR AND UTTAR PRADESH

(ALTERATION OF BOUNDARIES)
BILL®*

The Minister of Home Affairs (Shri Y.
B. Chavan): I beg to move for leave to
introduce a Bill 10 provide for the alteration
of boundaries of the States of Bihar and
Uttar Pradesh and for matters connected
therewith.

Mr. Speaker: The question is :

“That leave be granted to introduce
a Bill to provide for the alteration of
boundaries of the States of Bihar and
Uttar Pradesh and for matters connect.
ed therewith.”

The motion was adopted.

Shri Y. B. Chavan: I
Bill.

introducsi  the

*Published in Gazette of India Extra ordinary, Part I, Section 2. dated 12th

Auvgifit, 1967.

<Of Introduced with the recommend action of the Prevident.
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12.53 has.

SCHEDULED CASTES AND SCHEDUL-
ED TRIBES ORDERS (AMENDMENT)
BILL®*

The Minigter of State in the Ministry of
Petroleum and Chemicals and of Planaing
and Social Welfare (Shri Raghu Ramaish) :
T beg to move for leave to introduce a
Bill to provide for the inclusion in, and
the exclusion from. the lists of Scheduled
Castes and Scheduled Tribes, of certain
-castes and tribes, for the readjustment of
representation, and re-delimitation of Purlia-
mentary and Assembly constituencies in
so far as such readjustment and :e-delimita-
tion are necessitated by such inclusion or
.exclusion and for matters connecled there-
with.,

Tro Tiq « (1g< Aifgar (Fa1) :
WA WERd I 9X UF I A
ifSq | 3 AR I19 9T 9gHET IH
Aram A g g Az qmEfF
FH AIHT FT QGRAT I FT AFT &Y

B

Shri Bal Raj Madhok (South Delhi):
These Bills were circulated to us only today
‘morning. If we have to oppose or support
the Bills, we must have time to read them.
They could have been circulated earlier.

Mr. Speaker: Again this will come and
Je can oppose it. This is only asking for
4eave’ to Introduce the Bill.

oft o frnd (W17 : Wy mew,
o fram 72 #t ey, ok area
T et ot faer #71 worewm 2
a3 fadta For &1 wfawe d, ¥few a7
" AT A faq wify g o w0
ard At a5 faer & 1 frer agey s ey
& 1 g I 2 w1 wvET @ fraT 2

Mr. Speaker : Normally the convention is
hat at the introduction stage....

oft vy foey  QuT ff & 1 W
s 72 Wi W )

Mr. Speskert What & the number?

it oy fmd : 72 ¥ gRTLAfawTT
N RE W g um @ faw
) WIgE F@ H e T afag )
R T fade w T R

Mr. Speaker: Special permission was
ghven. What is his suggestion ¥

sft ay fama : 3T geme § f wme
W fa@ #1 ggegw 7 F@ oy )
W@ % TN g7 F gy fm wegw
fear wma, off g  wIeEw
wew ¢ fatra w1 =AY faer

Shri S. M. Banerjee (Kanpur): About this
particular Bill which has been introduced,
here under item 27 of the agenda, it is
said :

“Shri Asoka Mehta to move for
leave to introduce the Bill to provide
for the inclusion in, and the exclusion
from, the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes. . ... .and for matters connected
therewith.”

You know, Sir, that we have been agitat-
ing on this point and we have been
demanding a clear answer from this part-
cular Ministry about the fate of the Lokur
Committee's report, but we do not know
anything about it. It is known only to
certaln Scheduled Caste Members who were
taken into confidence by Shrimati Chandra-
sekhar who is no more a Minister now,
Nobody else was taken into confidence. I
know that certain Scheduled Castes,
especially the castes of those Scheduled
Castes Members who voted against Lhe
present Congress regime, are oeing cxclud-
ed. This is pot proper. [, thercfore,
submit that this Bill should not be intro-

*Published in Gazette of Iodia Extru- ordinary. Part II,

August, 1967.

duced today. ] want to oppose the in-
troduction of this Bill.
Section 2, da‘sd 12th
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oft 7 formd : o wERE, G
FOE AT A ISER Am O ag T
few ®1 wgegE s awdr 3, Afew
“fr g @ fawr & wwEw w0 w1
Ty wE fear mar &, @ foo F ww ¥
frdza wom W § 5 ww @ A
TRITGH FT F gorwe 7 Aoy |

The Minister of Parllamentary Affakrs
and Communications (Dr. Ram Subhag
Singh) : Now, it is only a question of leave
belng granted. They can oppose leave
being granted.

Mr. Speaker: I shall put it to vote, and
the hon. Members can oppose it.

oft W faaq : were wgrey, fEet
W fasr &1 faow 47 & fag sa&r
WEIqA FI7 FT TEIT gET & | FAT
T Ao A& 3
fade T faor | 3@ foo o faam
s § 5 o = e & e
¥ g 7 AfAg | FrET FRE FT
TTHET OF W § A9 W E | T
T &, T T 7 faw wgveE
gwr ? o fad o et & wwmaw
A, BRI

st 7w wTw (i) : 3@ fregew
wTeed W e #1 qaeRgs fear an
T & 1 ag faw aga wvar 8, foww e
¥ ¥ g€ ¢ | 79 fore wry o faw
WY 7 foram oy, afes serer v & fean
oy |

Shri Ranga (Srikakulam): There are
certain things which the Chair also can be
expected to do. For instance, the Chair
ocould direct Government to circulate these
Bills sufficiently in advance so that Mem-
bers would be able to decide for themselves
whether they would like to oppose it even
at the introduction stage.

Shri 8. M. Banerjee : We oppose the ex-
clusion of «ny caste.
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Mr. Speaker: I entirely agree with the
suggestion made. I agree that some notice
must be given so that Members may know
what Bill is coming and what Bill is not
coming. At the last minute if the Bill is
circulated, I am also obliged to do 1t, and
naturally when Government want to in-
troduce it, it is delicate for me to say ‘No’.
1t will be good for the hon. Members in the
House and also the country if the Bill is
gazetted earlier, so that they will know what
the Bill is and they can decide whether to
oppose it or not.

For the present, I think it will be useful
to have it introduced now so that hon.
Members may read the Bill and they can
come prepared to opposc the Bill more
vigorously next time. Therefore, T shall
now put it to vote.

Mr. Speaker : The question is :

“That leave be granted to introduce
a Bill to provide for the inclusion in,
and the exclusion from, the lists of
Scheduled Castes and Scheduled Tribes,
of certain castes and tribes, for the
readjustment of representation, and re-
delimitation of Parliamentary and
Assembly constituencies in so far as
such readjustment and re-delimitation
are necessitated by such inclusion or
exclusion and for matters connected.
therewith.”

Those in favour may say ‘Aye’......

Some hon. Members: Aye.
13 hrs.

Mr. Speaker: Those against may say
‘No".

Some bon. Members: No.

Mr. Speaker: The 'Ayes' have it......

Shri Madba Limaye: The ‘Noes' have
it.

Mr. Speaker: All right, let the Lobby
be cleared.

ot Wy ol : wrr & fagrr &
forg faaraw wrgar ¢ | & W w@F
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g § f fe 5@ o g ¥ e
a1 @ §, vafg ag fadw § 1

Shri Kanwar Lal Gupta (Delhi Sadar):
‘What is the use of this division? We arc
not interested in a division. We protest
against the way it is being done. We
can have voice vote.

oY wits; Ara wtan(warg wmage):
o faw wom waT g, ag s ¥ §
fardt & it famr o oA sfga

ot wg faaa : & daw fagr &
forg fawrorr sgam a1 1 gETar fady
T & Y R, afew g o
FUmEET AR W fawoaw W
farwrorm ® B difag

Dr. Ram Subhag Singh: No, we want
division.

Mr. Speaker: The question is:

“That leave be granted to intreduce
a Bill to provide for the inclusion in,
and the exclusion from, the lists of
Scheduled Castes and  Scheduled
Tribes, of certain castes and iribes, for
the readjustment of representation, and
redelimitation of Parliamentary and
Assesmbly Constituencies in so far as such
readjustment and  re-delimitation are
necessitated by such inclusion or  ex-
clusion and for matters connected
therewith”.

Those who are in favour of the motion
will please say ‘aye’.

Several hon. Members: ‘Aye’.

Mr. Speaker: Those who are against
the motion will please say ‘no’.

Some hon. Members: ‘No'.

Mr. Speaker: The ‘ayes’ have it; the
‘ayes’ have it.

Dr. Ram Sebbag Singh: We want

division.

Mr. Speaker: When I have said ‘ayes’
have it, ‘ayes’ have it. there is no question
of division. Leave is granted.

The motion was odopted.
1926 (Ai) LSD—3.

Iron Ore (Res.)
Shri Raghu Ramalsh: I introduce the
Bill.
13.03 hrs.

The Lok Sabha then adjonrned for luncn
till fourteen of the clock.

The Lok Sabha re-assembled after lunch
ul jive minutes pasi fourteen of the clock.

|MR. DEPUTY-SPEAKER in the Chalr]

STATUTORY RESOLUTION RE: LEVY
OF EXPORT DUTY ON IRON ORE

wiareg wt (oft faaw fag) -
qreaw wgrew, ¥ dweq dw s §
fr :

“ared wwew wiafaw, 1034
(1934 %7 Feqr 32) * &TO
4% Y I (2) & wqET
¥, 7g wwr w'g waes a7 frafr
AEE TR & AT F T TR
& arforen wearTera Y famiw 24
FATE 1967 WY wiagEAT dwr
THo Wlo 2461 ¥ WAAEA
Fwr

ofy way fama (f7) : o sreq
wiswe g A, fraw s sfar

it Tovefe T8 (T ) @ wrdad
FOramATaRI & ez ?
ot w9 f-eq: g & w6 T A
ERE :
oft warele feg: %47 s foram o
oft we fomd : 7@ FwETT ATt
£ 1 T AT & oy fy w ferr

Mr. Deputy.Speaker: The free-for-all
style debate is over pow. We s~ abiding
by the rules and the procedure. We
want to conduct business.
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‘] -r-i' f'TnJ il"al'ﬂ.;ﬂl. ‘h ';:T(
m,hzaﬁlanfmu&twﬁlﬂm%
sare 1 & wrosr s fade e 9
() # a7 famrar srgaT g ) I@ A
Y. . .

Shri Randhir Singh: These are dilatory
tactics.

WY 27 faad: ag FA e 8,
w1 T oy wrod g qg FREw
& qgen wreen g f dwe @ famr ama

A fe:

“If the Speaker admits notice of
sich. & resolution, it shall be imme-
diately notified in the Bulletin under
the heading ‘Statutory Resolution’ and
a copy thereof sent to the Govern-
ment.”

q# 9 A4} (% a7 qafe 4 amv arar
AR | &1 A%aT & fF AT sqvA w7 WA
2, AfeT WA 2 O8T WT w7 F T4
g1 5a =y ((3) % afEn:

Thc Speaker may after consider-
ing the state of business in the Hous~
and in consultation with the Leader
of the House allot a day or days or

part of u day for the discussion o
anv such Resolution.”

& w9 #7 39 97 gaeqr WEAr g
f& (9) (7) (3) & a7 ¥ &=
avsq & a1 wirg qaus fraifcr fear
mr A ew o A P vy fam
s & forir % a7 maTe QAT TEAT
E!

AV K0 qAAr WIT AR (o
e gWm o) e wEeg, R
St st &1 faua ar ag & go1 ¢ 1 Sar
WY ATAT § W WETRA 7w v
o g wieaws. o fear.
T St & v fivay war ar arfrey
Tl #Y W ¥ IAE) TG A ®
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EIEEER T £ O T I O I TR %
mrw&nlqﬁmwﬂﬁm
s & ot w formdr off & frde gy
Fma&mqamﬁmﬁw
1T | 2, 59 9T O OF & &Y fawe ek
G TR AR AT AT TEAY

ot aq (-9 7 oF oF 2 fame
#1 59a 5« wwat wgeg frutifea sa@ ?
% frram gerera & 1 w9 g et
@ wwema fow @t s ws fa
AR, | AR qERA 7 A1 +w § MY
. W fogn § ) e A
T oA Ag 8, st o g

Mr. Deputy-Speaker: The Minister of
Parliamentary affairs has accepted your
contention. But we are pressed for time.
Several members have written to me. [
will allow you two or three minutes to
make a few observations.

oft we ferwd: qs %1 av7-9173 frere
=nfea |

Elu-l Vlmﬂnhmar Slll.h (Junagadh) .
Mr. Deputy-Speaker, 1 would have ex-
pected the Minister to give us some re-
asons as to why he wants to increase his
excise duty and 1 had expected from him
some more information how goverament

proposed to expand this trade .and in-
crease iron ore export. Instcad of that,
it seems the hon. minister is intercsted

only in getting a little more cxcise dury.
I would rather suggest that he should
concern himself much more with develop-
ment of mining and development of export.
We are exporting ten million tons of
iron ore and our target is to export 25
million tons a year by the end of the
Fourth Plan.

The team invited .by his own ministry
onc year ago. Batelle Memorial Institute,
U.S.A. report suggested that the way In
which the Government is going 4 will -not
be able to reach even 18 million tonnes
of export.

These are: the things which should ex-
ercise his mind rather than increase of



excise or export duty. Our share in the
Japanese , market has come down from
20 per cent to 12 per cent. I will jusi
read out one or two extracts from the
Batelle Memorial report to the Govern-
ment. It said :—

.+"For India to .tace this competition
spccegafully, theve should be .a chagge
in the organisational structure of the
iron -ore mining and export pro-
gramme.”

It elso says :—

“The. team has stressed that the
expor programme will not be success-
ful unless the element.of  transport
cost is drastically reduced.”

L

Here gthey aze trying to increase the cogl
by first bringing the duty of Rs. 10 and
then of raising it to Rs. 10/50. It further
says that you meed.a capacity of handling
at least. 2,500 tonmes of iran ore per hour
etc. Thik facilty should be given
developed.

&imilarly, the National Resources Com-
mittee of the Planning Commission urged
the Government a year ago that the price
of:-Jodian ore should be competitive in Hse
world market. Instead, by having this
duty we are making it more un-competi-
tivc. . I would suggest that there should
be mo duty and more money should be
made available to mine-owners so that
they could develop their mines, buy so-
phisticated equipment and stand in thc
world mmarket. Just as in the case of juie
the hon. Minister eyaded the issug—he
has rather developed the practice of giving
evasive replies—he has avoided the.issue
here wlso. We are losing the market, for
iron ore and that is why we should
develop iron ore mining as recommended
by. the Batelle Memorial team and their
own. National Resources Committee of the
Plaoning Commission. For that the mine-
owners should have more money.

‘.l am told that even.to modemne the
mining equipment, for which they are ex-
porting millions of dollars worth of iron
ore, it takes months before there i= ap-
proxal coming from the Ministry of Zom-
merce or the Ministry of Tndustry of
whatever the Ministry is.

A
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I.malmmldlhulhereiloomllﬂve
committee of mise-owngrs and.the MNTC
for manganese ore exports but there is
no such committee for iron ore~:xports
I do not know whether the. MMTG, thinks
itself so highly qualified that it does not
need to consult the m.i.ne-ownm

So, I would sather uhmihm ﬂu Mnu-
ter. that instead of going ahcad with the
idea of levying further duty he should do
twe things—firstly, totally - eliminate ; the
duty and, secondly, immedijately exercise
his mind and concern himself—he is
going to have a respite from tomogrow--
in finding out -how the mining of iron qut
could be further developed and how our
exports can increase.

ww fed st w23 Wk
FT pETAITE TFE § |

sgrare "t ot favw fag & o
quTE E IRk A A fear mar

st g 3 w3

“The STC .and MMTC _should
evolve suitable norms so that they
could measure their efficiency.”

o waT & fF ag g wE TN B
¥ a5t feg & frera o ot &
& e 0 A R N o g R
gu% frafa & vaw & s Igar g |
¢ are frergd wrk € o fA qgR—
qwo@oﬁo!ﬁaﬂﬁ?[m’.a
#o 1 g7 @ WX qHo A e ¥ @R
gl fRdmemg@d warag §
g § AR A A F faf &
arr & ot wrofral & ATO e oY
< fear a1 38§ @ ffma s
Y WY AT A gy ff IwEr
Qﬂ’eqﬂ'oﬁolﬂ’o %mﬂ'ﬁm
T § foad  geereT I FOT ¥
¥ w7 wre 4w w1 W fEge
A b o &N @
veard F dev &1 ;W ET W
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[#fr g ferrd]

farefra wreraTT & 9 F WY T T A
aui g€ 971 FU " a1 fF g o
¥ wEaT & g ST WA A G AE
e formrad gy § I At §
O AP THE FO| AT g
e § fr wot ag @ /e W FA
& qUTT WA A TF §FAT A FT W
g M A A TRd @t T T@m g
fir Wz e & @Y e TgE
ag e Ags € F AT @R F A
A qOAT ATEAT | TEE A1 A1 7Y
3 v AR A oy & Frafa & amt
¥ ERATE # UGl o1 T A F
HETAT  THe THo o Hlo ¥ ZMT
g !

& mam g f& ofes s
A TEH AW AW FON A
w1 WA A FT G AL § @ =
T @ F! AT F O T 1 39
= & A A IS FOE, TAAT AT
Y Tard !

gody @ra & ag s Aaww g fr
WE [ F I W T AGRY
THo Fo dYe WX THo THo o Hlo
F AN @ 93 @ & I AT AT T
M s w81 gET | f oF o @
former e | WO www F A wrr
fr qme o &Yoo ¥ oY YwTHA & ar
THo THo &o HYo & I ITTHA § I8
farwmaes & sré g€ § d5 w7 ww
FTH FTA FY FT WACEFAT gy § ¢
- a fggeam & o mifeat & & €,
wwd @, fole @, cww g, .

oft oo ware mu: fafre ol
Rz g

oft oy foer : & we P
¥ AV wEm & JuTsTw WY S
fronaaM g smr o}

st Az war Wy W & ar
e §

oft aq faad : gafg & g A9
Frqrt & ot Fgvda # Ty w=t war
g | fedw fag o g 7 wad s 77 €
dofesaff & ag R g AN
qg WOETS 9 § THET @ HT T
N FW A T owmen ¥ fF g
=M HAl AT FAXA A A=A
mf{'ﬂ': o do q‘h:qw:: Q’q’oa'n
#ro wifs @ & I swAETw w7 §
T & T ¥ o gy A at
A& ¥ ? & wroor qaven § 1 Froft e
® 0% WY w w ¢ fEoamerd
@7 frewm g 2, T4 b
Tt g &, Feoerast gt & 1
Y g0 F1 Ta1 T & o samare el
YT FTErd A F A FAAT Wiy A
& wooir wift 2, 37T wft Awg
W 8Y 7 faer §7 wff T o f
1 BA qF B CSTRT FT FaqqT
A A7 A A dw W
T w7 & fag o @ F fag
TR W A afrs da g
¥ qzamr gt amy FwE frg o S A
wot F¥ gfaga At aff T &
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T wEm g asa & | g g ©w
Foar qwrg gy |

Sbri S. Kundu (Balasore): Mr. Deputy-
Speaker, Sir, this Resolution seeks Lo in-
crease the levy on export of iron ore
The export of iron ore, as I feel it. faces
a serious crisis from the new challenges
which it is receiving in India and rrom
outside. The Japanese and the American
tcams have come to India and have said
that the price of iron ore is not competi-
tive. They have said that there is no
facility in India to load 4,000 tonnes of
iron ore per hour and that thers is no
port which can take in ships of about
60,000 tonnes. Aslo, they have said that
therc is no assurance for continuous

supply.

! would like to draw your ancnuon o
the fact that export which increased
during the last few months to 18 per cent
Is likely to fall down largely becauss
Brazil, Australia and other countries are
going to supply it to Japan on compati-
tive price and give a continuous supply
of quality ore. Therefore, I would like
to say without increasing this export levy,
the Minister could have made some sort
of internal economy and tried to
the cost per head which in tum
have given some sort of boost to
export; but I am afraid this will not
mote our export possibilities.

reduce
could
our
not pro-

Secondly, I would like to say ons thing.
During the six months, out of the total
iron ore that has been exported or mined,
the largest supply has been from Orissa.
About one-third of the total production
eomes from Orissa. The Orissa Goveru-
ment has been writing to the Central
Government to increase its tax or levy
at the mining head, and the Central Gov-
emment is not doing that Thereby. the
revenve to the Orissa Government is ulso
decreasing, and so, the entrepreneurs are
not enthusinstic. The enthusiasm of the
people of Orissa who could gain by
hoosting the export of iron ore [rom
Orissa is not forth coming.

Incidentally also, I would like to refer
o the port of Paradecp. It isa
srange thing in the planning.

on Iron Ore 1916
(Res.)

Where you have a port, but
you do not have the rail link. There
is a recommendation that Paradeep is the
only good port where 60,000 ton ships
could operate. It is therefore necessary
that a road and rail link should be taken
up along with the port project. But itis not
that a road and rail link should be taken up
and the American team are not assured of
the quantity of supply that can be made
to them. In India. in regard to food-
grains, we live from ship to mouth; so
they say. In Japan, in regard to iron ore
it is also from ship to factory. They have
no iron ore; so, unless they get a con-
tinuous supply of iron ore, they am not
going to take iron ore from us. do, I
would like the hon. Minister to consider
these points and give a good reply.

ft fedw Tag : SEmw T, ™
T ¥ oot o ave-fae g 3,
vt A g @ feogw ot & go
TeraRedt & 1 & awwen g fir ag geer
¢ f ara = foan fF & St @%
Lot

Y IS & R oo ATt Wy W
YaeaT gWl, A TWT F AT 9EE
frwen a1, ¥ woEE ¥ a@ 574
iz ¥ T | 3% fga & a7 @var
w1 fif Wt & e W & frafer

JIIEH AT T G WEAH 24
yaré ®1 wWrew A gy @ AW ¥
o frerror fiear v oY ¢ 7o & A
¥ ol wwt @ g o, o g &
W 9 ¥S s qafra At wwwr o,
IR W FET 7 Famar qr e o wroca
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[+t feda fag)

SR 62 WAl ¥ WO W g,
JaR Tgd 10 79 ¥ 10w s0 4
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P, w1 samT AT g e faemadt
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ax Yeeram st At ¥ T Toew aw
N g ¥ oW odd ¥ W
123, 23 A’ €90 F% gHT | & qTA-
A gaew & qar Tgar g f5 oag
Maq%rmarsaﬂwmﬁ
TaT g, SR A e A A g

ot wy fwad : & srar g, &6
AT A AT FEX FTIE AR A

st feaw Vo : amT aaeg 7 @)
o, aET ¥ Fraar a7 fear | oww f
T HET IS A KW HE

WG T TGE FT HATT §, A W
gt & W feare fafeet & sew oo
¢ faar 3 | 38 W 1 FH AT
fesd % qyr &, Formr 1 & Wt w7 @G |

g T Qo THo o Ho W
g@e o HYo F FIW F T=Y 2,
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wrte wae, o 7y fomd, & w2
fe waz gw @i AT o ¥ fod
g T & 1 & I 9w i e
% 3% A A7 A7 fafrer 771 &, A
ﬂmm’f%mgwmhww
IR AT F g A o cnff*m
aga et & & 9wk @) weer @ @A
éﬂwﬁm#ﬁ{ﬁi‘ﬂwn
m*mrﬁm#ag’rnnl

el

ot ag ford T TEEE R
¥ § A g ﬁth
Arogemei

sit foam feg @ 30%F fog swo

M.r Deply-Sputﬂ The qucsl.lon is:

“That in pursuance of subsection
(2) rof "sectioli - 4A of " the {ndkm
Farift Aot 1934 (32 of 1934)) ths
Hemse approvts of the Notification
of-the Govermment of India in the
Mimstry: of Commnerce’ No. ' 8.0.'2461
unted* the 24th July,” 1967 Tegarding
ievy of uport dl!ty on iron ore*

fke moﬂoﬂ was adapred

14.27 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

The Minister of State in the Ministry of
Ho-om(Sh'lVHnCthhlll)'

Shri S, M. Banerjee (Kanpur):
point of order, Sir.

Mr. Deputy-Speaker: Let him move the
motion. 1 will give you an opportunity
to raise it.

On a

Shri S. Kundu (Balasore): He cannot
make the motion. I strongly ob]ect to
th lnlraduc!ﬂrof ﬂll.l m :
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.4.1* adigy o, l'l Pt

Shri Randhir Singh (Rohtak): Therc is
no ‘bashess’ before the ' Honse. What is
the pmnl of orﬂrr'r

a
Mr. anly-Spnhn At the initial
stajpts, hé+ -mamits: #8: object to the very
consideration of the motion.

Shri Vidya Charan Shukla: I have not
mmd the' motion,- Sm’ .

Mr Doputy-Spulu- I thought you
moved the motion. Let him formally
move the motion. Otherwise, there is no

business before the House.

WY ae § w1 (®i7) : & oF 77T
T g, W T s W ang ¥
Ll
Shri P. K. Deo (Kalahandi): From the
order pApet, we can know what is coming.

Mr. Deputy-Speaker: Because an item
is ifeluded-in' the order paper it does not
mean that it is' before the ‘House.

Shri Shri Chamd Goel-(Chandigarh) :
Kindly heer odr pemt of order.

Mr. Deputy-Speaker :
‘befdre the House:

Shri S. M. Banerjee: Kmdl}r see rule
1?6(2) v B

Mr. Deputy-Speaker: [ have read it
Something must be before the House. At
present there is nothing before the Housc.

l.et something be

Shri Vidya Charan Shukla: On hchalf
of Shri Y. B. Chavan, I beg to move :

“That this House concurs in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mittec of the Houses on the Bill to
provide for the constitution and re-
gulation of a Force called the Central
Industrial Security Force for the better
protection and security of certain in-
dustrial' undertakings made in the
motion adopted by Rajya Sabha at
Its sitting held on the 6th June, 1967
and communicated to this House on
thc 5th June, 1967, and resolves that
#he following thirty members of lok

SRAVANA 2] 1839 (SAKAJ

Industrial Security

' ‘o -Porce Bill
Sabha be nominated to serve on the
said Joint Committte, namely:—

19168

Shri Vidya Dhar Bajpai, Shri D.
* Balrama ° Raju,"Shri Rdjendra-
nath Barua, Shri Anil K. Chardda,
Shri N, C. Chatterjee,” Shri 1. K.
Choudhury,” Shri Ram Dhani
Das, Shri George Fernandes,
Shri Indrajit Gupta, Shri Narain
Swaroop Sharma, Shri S. Kan-
dappan, Shri Kinder 'Lal . Shri
Srinibas Misra, Shri J. B. Singh,
Shri  Vikram Chand Mahajan,
Shri A. Nesamony, Shri' Dahya-
bhai Parmar, Shri Manibhai J.
Patel,- Shrl Manubhai ' ' Patcl,
Chaudhuri Randhir = Singh,” Stri
S. K. Sambandhan, Shri P G.
Sen, Shri- Shashi Ranjan, Shri
Vidya Charan Shukla, Shri 8. M.
Siddayya, Shri N. K. Somani,
Shrl - Fayappa Hari Sonavane,
Shri R. Umanath, Shri- Nemmetl
Viswatiatham, ‘Shri Y''B. Chayan.

This House recommends to Rajya
Sabha that the Joint Committee be in-
tructed to report by the first day of she
next session of Rajya Sabha."

Shri S. Kundu: Sir, T rlu to a point of
order (Interrwption).

Mr. Deputy-Speaker : Order, order. Shri
Kundu had written to me about this. et
us hear him first.

Shri 8. Kondu : I object to this motion
very strongly, very vehemently, because this
hits against the Constltution. Anything that
hits against the Constitution cannot be
introduced in the form of a Bill. This is
called “Central Industrial Security Force
Bill*. In the gurb of “force™ uctually the
activities of the police are supposed to be
introduced here. Sir, kindly look at Seventh
Schedule, List 2, item (2) of the Con-
stitution. This is: “Police including Rail-
way and Village police”. This is purely
a State subject under the Cbgs'timtiu.

-
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[Shri S. Kundu]

Now, Sir, after the defeat of the Congress
Government throughout the States, they
feel insecure and if there is some sort of
workers' movement against industrial
cnterprises run by State Government they
want to give police protection.

Shri Randhir Singh : What is the point of
order 7

*An hon, Member: Are you the Speaker?

Mr. Deputy.Speaker : I must look to the
objects also.

Shrimati Lakshmikenthamma (Kham-
mam) : Why should a point of order take
s0 much time ?

Mr. Deputy-Speaker : It is a constitutional

objection. Let us hear him patiently.

Shri S. Kundo : Nothing should be done
here in the form of a Bill which will
amount to colourable piece of legislation
the misuse of power of legisla-
tion. Instead of the word “police” they
have used the word “force” because if they
use the term “police” they cannot enact
this legislation, because police is a State
subject. So, in the guise of “force”, 7n
attempt has been made to usurp the power
of the State Government to establish a big
army of security force. It is a colourable
exercise of the legislative power which can-
pot be permitted under the Constitution.
This Parliament has no authority to pass
this Bill.

I will explain how it has been dane.
Look at clause 11 of the Bill. Under the
Criminal Procedure Code the police has
the power to arrest without a warrant and
also to search and seize property. The same
power has been given to this force. They
have deliberately used the word “force”
and not “police” because some official in
the Ministry has advised them that if
they use this term *“force” they can
hoodwink Members. As it is a State sub-
ject, the Parliament cannot enact this
legislation. Moreover, it is an abnoxious
piece of legislation, a black Act which
should be opposed with all the force . . . .
(Interruptions.)

Kindly ;ead the proviso to rule 72,

which says:

Industrial Security Force Bill
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“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legisla-
tive competence of the House, the
Speaker may permit a full discussion
thercon."

Therefore, this motion of the hon. Minis-
ter cannot come before this Parliament
as it is a colourable legislation which off-
ends the very fundamental basis of our
Constitution.

Mr. Deputy-Speaker: I will point out
only one thing. According to the State-
ment of Objects and Reasons, this Bill
only substitutes the words “industrial
security force” for the term “watch and
ward department” .... (interruptions).
am pointing this out because several hon.
Members want to raise the point of order
on the basis that this falls within the
purview of List 2 of Schedule 7. So. I
would request all hon. Members who are
up in arms against this Bill to go through
the Statement of Objects and Reasons,
which makes it very clear that what is
being done is substituting the term “waich
and ward department” by the term “io-
dustrial security force™.

Shri S. Kundu: It is only a cover.

Shri Randhir Singh: Sir, on a point of
order. My point of order would remove
all doubts of hon. Members. I am trying
to save your time.

Mr. Deputy-Speaker: Mercly because
you have got inspiration, I cannot allow
you. I now call Shri S. M. Banerjee.

Shri S. M. Banerjee: I rise on a point
of order under Rule 376 which says:

“A point of order may be raised
in relation to the business before the
House at the moment.”

I have quoted the Rule also.

The motion before the House is this
obnoxious Bill. My objection is both
constitutional and moral. May I fnvite
your kind attention to article 246 of the
Constitution 7

Shri Randhir Singh : He is an authority
on labour, not on Constitution.
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Shri 8. M. Banerjee: Article 246 says:

*(1) Notwithstanding anything in
clauses (2) and (3), Parliament has
exclusive power to make laws with
respect to any of the matters
enumerated in List I in the Seventh
Schedule (in this Constitution referred
to as the “"Union List").

(2) Notwithstanding anything in
clause (3), Parliament, and, subject to
clause (1), the Legislature of any State
also, have power lo make laws with
respect to any of the matters
enumerated in List IIl in the Seventh

° Schedule (in this Constitution referred
to as the “Concurrent List™).

(3) Subject to clauses (1) and (2),
the Legislature of any State has ex-
clusive power to make laws for such
State or any part thereof with respect
to any of the matters enumerated in
List IT in the Seventh Schedule (in
this Constitution referred to as the
‘State List').”

My submission is this. I have gome
through this Bill where the name of Mr.
Y. B. Chavan is not there—the Statement
of Objects and Reasons has been signed
by Shri G. L. Nanda who is no more the
Home Minister. . . . (Interruption).

Shri Plloo Mody (Godhra): This has
now become a Private Member's Bill.

Shri 5. M. Banerjee : The Statement of
Objects and Reasons says:

“The Force will primarily be re-
sponsible for the watch and ward of
industrial undertakings owned by the
Central Government and may be
deployed at the request and cost of
the managements, for security Juties
of industrial undertakings in public
sector.”

The Defence Ministry has a corps called
the Defence Security Corps. But they
have not got the functions of the police.
Wherever there are ordnance factories or
ordnance depots or any defence establish-

Mr. Depaty
have also got It

Speaker: The Railways

SRAVANA 21, 1889 (SAKA)

Industrial Security
Force Bill

Shri S. M. Banerjee: I am coming to
that. I am going to cover all the points.
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Shri Namblar (Tiruchirappalli): The
Bill is wltra vires. (Interruptions).
Shri S. M. Banerjee: It is known as

the Defence Security Corps. They do not
bave the powers of the police. Supposing
this legislation becomes an Act, what will
be the function of this Force ?

Shri S. Kondu : The Supreme Court will
declare it as ultra vires,

Shri S. M. Banerjee : What will be the
the function of this Force ¥ The [unction
of this Force will be. according to the
hon. Minister, to protect the property be-
longing to the Central Government, if
there is a public undertaking, and it may
be deployed at the request and cost of the
managements for security duties of indus-
trial undertakings in public sector.

If you read the provisions of the Bill,
they can arrest people without warrant. .
(Interruption).

Shri Nambiar: It is ultra vires the Con-
stitution.

Shri S. M. Banerjes:
ister may take shelter, as he
other House, under Article 73
Article 73 say? It says:

the Union shall extend.—

(a) to the matters with respect to
which  Parliament has power to
make laws; and

(b) to the exercise of such rights,
authority and jurisdiction as
arc exercisable by the Govern-
ment of Indin by virtne of any
treaty or agreement....”

L]
I say that they do mot have the power,
They do not have legislative competence. .
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Shri K. N. Tiwary (Bettiah): Are you
allewingk WNm to- mﬂ:e a spm:h on &
wi-m ut ortler? '

Mr, Deputy-Speaker: 1 have ilready
pointed out that it is a point of order
whether the House is competent to umder-
ke legislation:  This mmst be thrashed
-out at the outset, * - -

Sbri K. N. Tiwary: They should have
raised it when the Bill was introduced.
What is the use of- raising it now?

Mr. Deputy-Speak We ¢ deal
wifff the' matter in a perfunctory manner.

Shri S. M. Banerjee: They will take
sishter ‘undér Aer:-73  (Interruptions)
Some hon. Members rose—

Mr. Deputy-Speaker: The hon.
bers mbdy pleads it down. - -

SheoNuunmyplunsﬂdown

ShrlS.M lnahe- Mr Sheo Narain
is my friend. He has got grey hair and I
have also:-got + grey hair,,-but -+ my ‘grey
hais is due to emn:maadageandhu
_gowy Ahair is -dus to Sun..

e 4

Shri’ ‘Sheo Naraln (Basti): What is
this? * 1s it a pdint of order? *

1 can teach him Constitution. I am a
student of Constitution. I can teach
.Constitution to Mr. Banerjee. What does
fie say™T can 1ei:ch‘hhﬂ'0msﬂludcn. -

hnujwlmmtn

Shri
him.

Mr. Deputy-Speaker: He has apolo-
gized. He many- now sit down.

S. M.

Shri S. M.

" Shri Randblr Singh: He has taken so
muach of time. We have also to raise
points of order.

Mr. Deputy-Speaker: Let him finish.
Shri S. M. Banerjee: Parlisment does
not have the ocompetence to -legislate on

this. Many of the State Governments
have olsleoted ‘to shis. So many times the

0 o

Banerjee: Parliament does

Industrial .Security Force Eill
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hon. Prime Minister and the hon. the
Home ‘Minister have' said that' they would
never clash with the State  Governments.
It is a law and order situation, whether it
is @ question of burning the Centre's pro-
perty or the State Government's property,
and it is the primary duty of the State
Government. . If this is done here, then
the State Governments may decide not to
help the public sector undertakings in
various States. So, this is something very
wrong and I object to this Bill and.J feel
that this Bill has been brought in order
to have another police force in the name
of defending the.public sector undertak-
ings, and they ‘are: going to shoot the pub-
lic of the State. That is what they are
pgoing to do. Therefore, this Bill should
been rejected totally.

Shri Namblar: This should not be
allowed at--all. (Interruptions).

Mr. Deputy-Speaker: The only ques-
tion, as I . have -gaid, is the competenoe of
this House to legislate. We are now not
concerned with the provisions of the Bill.
I have permitted the point of order only
on the guestion of competence and I will
ask ' the hon. -members to' be very hh!
and to that point only.

Mr. Limayc.

Shri Randhir Singh: You may call one
from that side and one from this side.

Mr. Deputy-Speaker: 1 will call him

after Mr. Limaye.

Shri Randhir Singh: Why everybody
from that side' only? -

Mr. Dep!ly-&»nkor Some of them
have written to me saying that they want

to raise the point of order. I will give
an opportunity to every one.

Mr. Limaye.

Now, Shri Mahdu Limaye. Other

Members may kindly resume their seats.
First, I want to dispose of this po{ntuf
order. -

Shri Shri Chand Goel: We have been
requesting you to permit us also, out you
nre not allowing us ts have our say:

e
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Mr. Deputy-Speaker: He will also get
the opportunity.-

|l e mna.
sg"mﬁ'vﬂ'...'.

Shri Sheo Narain: It seems that Shri
S. M. Banerjee and Shri Madhu Limaye
only have the monopoly to control the
House. You do not seem to recogaise the
existence of other Members here. A
Member from the Jan Sangh has been
wanting to speak, and some Members
from our side also have been wanting to
speak. But you are allowing only . 'those
two Members. I do not understand this.

Eﬂﬁﬂ"fg‘_rﬁr

a3 fexd: 73 @ o & o
sy e dow 72 % she R

Shri Sonavane (Pandharpur): The
question is-only of legislative competence.
}'ou have to give your ruling now on that.

Mr. Deputy-Speaker: Now, Slmllldhn
Lum.ye. ~+Let-hisetbe briefy: »

Cil ,wf % dfr g famaa &

m?{mw&wﬁw T A
Yafaq Fraeifea soded & at &
ﬁmﬁwwﬁwwmﬁ "fuaT?
3, THT wedvet 3 % A fear o
wrwrlmﬁwwﬁm CALES
gy oW T @ gEfEg E‘Tﬁ
aforcsifer Frefien F196T N wrAT
P ar d go wgm

#a § qga & gfawa 1 31 growi
A e wrewT i AT T g
TF AT F IeAT FAAT ATgw A faar
2 T S QU g w9 g

“Subject to clauses (1) and (2), the
Legislature of any State has'exclusive
power to make laws for such State
or ‘any' part ‘thereof ~with ‘réspect to
any-'of the mafters enbmerated in
List H in the Stventh Scheduole™.

TYR T o vimgasie

SRAVANA 21, 1889 (SAKA)
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/I AT A FERY 162 W
afﬁ
’ Emn of executive power of State:

Subject to the  provisions of “this
Constitution, the executive powe:
of a State shall extend to the matters
with respect to which the Legislature
of the State has power to inake
laws:

Provided that in any matter with
respect to which the Legislature of a
State and Parliament - have power to
make laws, the -executive power of
the State shall be subject to; ' and
limited by, the executive power ex-
pressly conferred by this Constitu-
tion or by any law made by Parliu-
ment ‘upon the Uum or authorities
thereof.”

& arw ¥ ag At qav @
FifF Fa9 AT §7 T[T FT FHAT
#eat @ o 9z g sifaon § w
ag fadiaw a sifast & ager wmar &
Mr. Deputy-Speaker: The othu'hn-.
Mentber had aireadis: mentibned -that. -

ot ~q el woer ¥ Sfow 11 A
THAT UF WEATH § | AT ¥ Aeeaqwr
THET UF 2, h{?a’T EE&TE:

B B | A
‘Public order (but uot msludmg
the userof naval, military or air forves
or any other l.armed’ forces of ‘the
Union in aid of the civil power".
7z ofse® wrET A swEeqr g
T ¥ qra W TR WA
' ..but not including the use of
naval, military or air forces or any
other armed forces of the Unlon.”

nfY w2z wvE wifgg o gefea
fawatfes: & 4@ or awdr &1 -
Afeawr ardt 1o o awAY @ wifs
faft o oframr & gawr @l wifas
TG AT AT AFAT &)

firegaT<r &1 o1 wfuwre g

Mr. Deputy-Speaker: Let him not refer
to'the “BHL~ ‘The’ omly point at issue is
that-of Tegislative competence. -

{ =r=~
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ot wy famd : feder ¥, awdlier &,
E@ g fegm s e 53
b fag F o @ g

u gfra faee I 2fad | o&d
gv wa wfawe fir & 1w
@& F gt ¥ fyafes fedmm &
e

for reasons connected with defence,
foreign affairs for the security of
India’.

& WY qEwr 9 frdwsw w1 A oA
¢, o gfrae @ s w0 fae
wEifamATad g 7F A
w9 g 10(d) # 9

cl.10(b) “to protect and safeguard
the industrial undertakings”

gt faee &, wreEw uw ofews
ST AT HTEER 2 § 4g 90 F4< g
T 2, TefeT a8 O & agd femar
¢ 1wa 11(1) ET

cl. 11(1) “Any superior officer or
member of the Force may, without
any order from a Magistrate and with-
out a warrant, arrest....”

wwe ¥ gg W ofeqs wrE g, @1 O
wrET §, AL F AT

for 12(2) = fEw ) T &
Ll

cl. 12(2) “The provisions of the

Code of Criminal Procedure relat-
‘ing to searches....”

g A% ATAT 1 TF g I fAg
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&t 7y faad: @ frdos & fome
vt &, fomeft avad §, sewwm, Qe
afaw ¥ ar<y fome 41 wrgew oF WS
& Araga wrondr § | gefag gy wWrd
W 7@ 4, T & A 8 ag e
oA G A aw A 1 wafeg
LT TETC FT TG AT H FE W
FEA TH F FT AHC TG G

wiew OF am & qg FEA1 g
g f& 78 won g & wfawrd
sfwaor § | /i 79 gHaT e
I

Mr. Deputy-Speaker: The Constitution
should be read as a whole. You canmot
read it by sections and interpret.

Shri Chavan.

Shri Randhir Singh: Kindly allow me
a minute. You agreed to give me timec,
Mr. Deputy-Speaker: That is all right.
Let the Minister explain the position.
Shri Shri Chand Goel: You promised
me time. I stood up so many times,
Mr. Deputy-Speaker: In order to save
time, we will hear the Home Minister.
Shri Shri Chand Goel: There is no
question of saving time.
This is very unfortunate.
deny me an opportunity?

Mr. Deputy-Speaker: Please resume
your seat. Shri Indrajit Gupta will also
please resume his seat.

Shri Shri Chand Goel: [ will resume
my seat. But I must have my say.

Mr. Deputy-Speaker: Will be resume
his seat or not?

Shri Shri Chand Goel:
threat won't work.

Mr. Deputy-Speaker: It is not a ques-
i I have to regulate dis-

How can you

This kind of



tgr7g Central

Shri Shri Chand Goel: Why have you
allowed two or three Members and not
us? Why this discrimination?

Mr. Deputy-Speaker; That is not the
question before the House.

Shri Shri Chand Goel: You must hear
our point of view also.
Shri Umanath (Pudukkottai): Sir, it is

already 3 P.M. Let us take up the item
on the agenda scheduled at this time.

Mr. Deputy-Speaker: If that was the
purpose, there is nothing left!

The Home Minister (Interruptions).

Shri M. L. Sondhi (New Declhi): Mr.
Deputy-Speaker. May I draw your atten-
tion to item 33 of the agenda which has
to be taken up at 3 P.M?

Shri Indrajit Gupta (Alipore): Kindly

hear what we have to say.

Mr. Deputy-Speaker: Let the Home
Minister explain. After that, we will
take up the other item.

Shri Indrajit Gupta: You will bear us
after that?
Mr. Deputy-Speaker: If necessary.

Shwi Shri Chand Goel: How do you
presume what we are going to say?

Mr. Deputy-Speaker: I will com-
pensate. I will give you full two nours.
oft g foeq : g7 70 w1 o q7
faar g | F WA FTATE
Shri Shri Chand Goel: We are very
sorry that you are adopting this procedure.

Mr. Deputy-Speaker: Shri Limaye can
not say that every Member should bhe

listened to.
15 hours.
Shri Shri Chand Goel rose—

Mr. Deputy-Speaker: 1 will not give
you an opportunity.

SRAVANA 21, 1888 (SAKA)
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Shri Indrajit Gupta: We have a diffe-
rent point of view.

Mr. Deputy-Speaker: Let him clarify
the position. We are wasting the time re-
lating to an important discussion.

Shri Nambiar: This is a very contro-
versial legislation. There are  different
view-points.

Mr. Deputy-Speaker: I have called the
Home Minister. Let him explain the posi-
tion. He has a right to explain when
objection has been taken.

19180

Shri Indrajit Gupta: Can we not raise
a point of order?

Mr. Deputy-Speaker: Later on.

The Minister of Home Affairs (Shri
Y. B. Chavan): If it is merely a question
of convincing you and convincing tLis
hon. House about the competence of this
august body to consider this Bill, it is a
different matter, but if it is merely the
intention to resort to some sort of filibus-
ter tactics .... (Imterruntions)

Some hon. Members: No.
Shri S. M. Banerjee: Very objectionable.

Sbri Y. B. Chavan: [ have not said
you have done it. I have said if it is
0.

Shri Umanath: You considered it just
and allowed the discussion. He calls it
filibuster.

Shri Y. B, Chavan: If.the intention is
merely to obstruct the progress of the
House, this is very unfair.

Some Hon. Members: No.

Shri Y. B. Chavan: In that case, I
have every moral right to make an appeal
to the elderly member on the other side,
Mr. Ranga. to advise the opposition..

Shri Ranga (Srikakulam): Why Jon't
you give the member of the Jan Sangh an
opportunity?

Shri Shri Chand Goel: He has been
saying he would give me time. -
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Mr. Deputy-Speaker: Let him finish

niel Yobi s Chavams o Geriainky . umder
rule 72 you had to.allow & full discuasion.
That full: discusgion meamarprosentation of
the points of view on both sides. There

o, really apeaking, not many...pointsof
view in: this. What is the scope of this
Bill?” Whether this is a police foroe as it
is interpreted by some of the members on
lhc mhcr side. .

Mrl)om-sm nm&uw
croachment on the rights of the States.

Shri Y. B. Chavam: I am explaining
that. Th's is exactly what T am explain-
ing.

Qur claim is that thisBill & withip- the
competence of .ghis .« hon. Hewuse upder
wo items of list No. 1. One is item
Neo. 2 and the other is item No. 32 in List
Neo.. 1. Qur cmse -is that this .is pot &
police farce. When 1 say it s pot a
pelice: farce, cvem-.supposing -it is & ‘force
and it takes a position in charge of cer-
tain public sector industries. ...

Shri Umanath: 1 rise on a point of
order.

He is explaining the constitutional compe-
tence.

Shri Umanath: | am on a point of
order relating to the business of the
House, against the Minister continuing.

Shri Y. B. Chavan: As long as I am
allowed by the Chair, T have every right
to speak.

Shri Randhir Singh: My point of order
is against the point of order.

Mr Dcpujy-S'ukw I have already
ruled that whatever time is taken up will
be compensated later on.

Shri Umanath: It is not a question of
compensation. I rise on a point. of order
against the hon. Minister continuing his
speech.

+ Mr. qu-&-hr: I have already
said he will finish in five minutes.

g

lndu.unnl Security I'uﬂ:e B:H 19182
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odbel Umanathy, Ne. Otherwise «ithe
agenda will . hpve: na:>.monning., ;. Why
should we specify the time in the agenda?

Shri Y. B. €havam: Many times we
have extended the time.

. Shri Umanath: [ am,rising on.a point
of order objecting to your.gentinging. .J
have got every right to raise a point of
ardesr in regard to.his continuing his
speech. I am entitled.

Mr. Deputy-Speaker: Anticipating....

Bhri. Umanath: Jt,js not aphicipating.

On the basis of the agenda, and on the
basis of the rules, [ am rising on a point
of order.

Mr. Deputy-Speaker: You
sume your seat.

Shri Unanath:

will re-

1 am raising a point ef
order. You have not heard my point of
order. My point of order is against the
continuation of the speech in the light of

tinuation of the speech in the light of
wlm is mlad m the wand.a.

.Mr.--. Dum-&yuhr No duun-nl
will be taken up -unless his reply.is
tinished. . . . (Interruptions.) 1 know vour
point.

Shri Umanath: You cannot anticipate
what 1 am going to say.

Shri, Randhir Singh: My point of order
is against all these points of orders....
(Interruptions).

i = o o
ot wy fawna @ smaw wERE,
g ¥ s gfaa ,

Shri M. L. Sondhi: At 3 O'clock the
discussion on D. A. should start. It is a
very ‘mportant  discussion. ... (Interrip-
tions.) . )

Shri Sln.drml:h Dwivedy (Kendra-
para): May I suggest . that after the
(Interruptions). They shout without yader
standing what T say. Let him raise his
point of order after the Home Minister
finishes his reply, . . .

Mr. Deputy-Speaker: 1 was saying the

Shri Y. B. Chavam: The point T was
making was a simple onc. The question
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T TR TR B TR | M 0 et ko
was rabsed whether :this House:.--has'got
competence to pass this Bill. This Bill, I
wns saying, 'was within the competence of
this hon. House on the basis of items I
and 32 of List 1. We think that this is
nau® palice force ascit.is contempiated
under the State List.because this .armed
force or security force is supposed to
protect the property.

ru
Central
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Samebody asked.whether they are.going
to take the law and order situation In
their hand. The answer is, “No". If,
suppose. there is. any offence under the
Indian Penal Code or under any other
Act of the State or of the Centre, the
proper investigation under the Criminal
Procedure Code will be done by the re-
gular police of the State. In that sense
it s not a police force. This is a protec-
tier foree of ‘the employer, of the owner
of thc pmpcrty

%me hon. Membeﬂ Ah. ah!

Shri Umanlth* Armst without w:mnt.
o -

Shri Y. B. Chl'lll I really do ml
uaderstand why . some -people should
objeel if the owner of a property protects
his- property. unless they have got ill-will
about that property.

So, there is a basic distinction in the
concept of the police force and the con-
cept of the armed forces that are men-
tioned in item No. 2 of List I. This is o
protection force as the Railways have u
protection force. Many other things have
got their protection forces. This is a force
of the Centrul Government to protect the
Central Government's properties as they
are in the undertakings. Really speaking,
there is a very, very strong case for allow-
ing this Bill to be proceeded with further.

. The other House has also gone into this
question and they have.. passed the mo-
tion for referring the Bill to the Joint
Commitlee.

+.8bri S. M. Banerjee: They took three
days. | .

Shri Y. B. Chavan: The three days
were taken for different reasoms. There
also the discussion went on or the i-
deration motion and they made a
tion, as we made a suggestion

Consi:
suggos-
about the

H A I T, IR Ty
(SAKA) Indusmal Secunm
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other Bill, here, that.;the Ril}-be. sqnt to: 2
Joint Cammittes., - In.  response ta ;,the
wishes..of tha.Opposition we: have accepted
this, motion .fior reference of the Bill to a
Joint Committee.

4

Here I.am comiag and I am-
type of an attitude. I must
motion must be allowed
further.

i) X T

Some hon. Members rose—

facing this
say that this
to proceed

and none else....(Interruption}.

Shel Ranga: We have - wasted  five
minutes over his right to speak or not to-
speak.

Shri - Umanath: Sir, I am raising the
point of order under rule 376 which says:-

"~ “A point of order sln.l.l relate m
the interpretation or enforcement of
these rules” etc.

and then sub-rule (2) says:-

“A point of order may be raised
in relation to the business before the
House at the moment:”

Just now the business before the House:
is the Central Industrial Security Force
Bill, but under rule 31 with regard to-
the List of Business it is said:-

“A Jist of business for the day shall
be prepared by the Secretary, and a
copy thereof shall be made available
for the use of every member.

Save as otherwise provided in these
rules, no business not included in the list
of business for the day shall be
transacted”,

Shri Y. B, Chavan: It is included in
the List of Business.

.. Shri Umanathy This has been included
in the List of Business but that very
agenda says about item 33, nar%alru—

mmﬁﬂmmwd‘
the Report of the Dearness
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[Shri Umanath)

Allowance Commission on the gues-
tion of the grant of Dearness Allow-
ance to Central Government Em-
ployees in future, laid on the Table
of the House on the éth June, 1967."

-

to be moved by Shri M. L. Sondhi and
others:-

“To be taken up at 3 r.M. or as
soon as the preceding items of busi-
ness are disposed of, whichever is
carlier.”

Mr. Deputy-Speaker: I have followed
your point of order.

Shri Umanath: I will finish it soon.
“Whichever is earlier” means that if the
Central Industrial Security Force Bill or
subsequent items before this motion were
finished, say, at 2.30, this will be taken
up at 2.30 and if they were not finished
by 3 o'clock, this will be taken up at 3
o'clock. So, this must be taken at
3 o'clock. This is the meaning of “w,‘&b-
ever is earlier”. 1 think, Shri Randhir
Singh will understand this simple thing.

My point is that under rule
namely,—

31(2),

"'Save as otherwise provided in
these rules, no business not included in
the list of business for the day”,

beyond 3 o’clock the other items are not
included in the business of the day. That
is the meaning. Since 3 o'clock is already
past and we have already violated the
at least now the DA motion must be
taken up.

Shri Randbir Singh rose—
.Mr. Deputy-Speaker:

{Interruption.)

I entirely agree

Shri Randhir Singh: Sir, ten people
have spoken from that side.

Mr. Deputy-Speaker: You do not want
the next jtem to be taken up?

Industrial Security Force Bill
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Shri Randhir Singh: Why not allow one
or two from this side?
Only one minute. ... (Interruption).

Dr. Ram Subhag Singh rose—-

Shri Randhir Singh: 1 am supplement-
ing the legal position. ... (Interruption).

Shri M. L. Sondhi: **

Mr. Deputy-Speaker: Nothing will go

on record. Shri Sondhi, you ought to
behave yourself,

Shri Umanath:  Sir, you
item™.

said “Next

ot qu f34d : wow Fwr A
ATEZH AT FRM AT AE fFAT |

Mr. Deputy-Speaker: What I said was
that I will take up the next item after dis-
posing of this. I wanted to reply to him.
As I said earlier, if a little time is taken
up in this argument, I will compensate for
that. So many Members wanted to raise
points of order. I am clear in my mind
regarding the rule but I do not want to
prevent others from having their say.
Therefore, let us postpone this discussion
for the next time and go to the next item.

Dr. Ram Subbhag Siegh: This has to
be finished today....(Interruption).

Shri M. L. Sondhl rose—

Shri Vidya Charan Shukla: Mr.
Deputy-Speaker, Sir, I want to submit
that after the disposal of the business
entered in the List of Business for the day
this item of business may be taken up.
We will all sit till late in the night and
dispose of this.

Mr. Deputy-Speaker: I have no autho-
rity. You can make a request to the Mins-
ter of Parliamentary Affairs. If he were
to make a request and if it is acceptable
to the House, I can take it up.

Dr. Ram Subhag Singh: After the
business of the House is over, this matter
may be taken up and finished today....
(Interruption).

*#Not mecorded.
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&ﬂ"ﬂn Chnnﬁ-th: Sir, under
rule 388, T move:

"l‘lntthollulesbewspended.

Shri Rundhir Singh: We must discuss
[ S (Interruption).

Mr. Deputy-Speaker: As I have observ-
ed, on my own I cannot change the order
of business but if there is a regular mo-
tion made here, as it has been made, I
will take the sense of the House.

o g favd : wgf e 8, e
g ? o AwE A A AT ws
qrET § | °g w1 wATH § |

Shri Rundhir Singh: Please allow us
also. You allow everybody there, on that
side, but not on ‘this side. . (Interruption;.

Dr. Ram Subhag Singh: The House is
competent to do that...... (Interruption).

Mr. Deputy-Speaker: What is your
point of order? I am going to take the
sense of the House: whether this should
be postponed or not. (Interruprior). His
motion is that the present discussion
should continue and the next item on the
agenda should be taken up later on after
disposing of the present Bill. This is the
motion before the House. (Interruption)
What is the sense of the House?

Seyeral hon. Members. rose—

'Mr. Deputy-Speaker: What is your
objection?

Shri Namblar: Let him move after Mr.
Snﬂdl'ui’s speech.

Deputy-Speaker: His motion is
tﬁatmﬁﬂlxhomdbcdhpoaedolm

Several hon. Members No, no

Shri N. Dandeker (Jamnagar):
(Interruption)

No, Sir,

There is some confusion.

aﬁa‘qﬁn‘i‘ mt«ir anfas
L
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r. Deputy-Speaker: Order, order.
Dr. Ram Subbag Singk: I formally
move that the item under discussion

should continue and the other itam be
taken up later after disposing of the Bill.

Several hon. Members: No, no.

19188

Shri Namblar:© As per your ruling, let
him move the motion after Mr. Sondhi's
motion is disposed of.

Mr. Deputy-Speaker: I have not takem
a decision; I am going to take the sense
of the House.

sff Aq {78 Far g X AT @R
g7

Shri N. Dandeker: You have givea
your ruling earlicr that the item put down
for 3 p.M. should start now. Now, the
other motion, if I heard him and under-
stood him aright, is that the ilebate on
the Bill should continue and after that
business is over, the motion of Shri
Sondhi should be taken up. Now, Sir,
you have already given your ruling that
when the matter is due for 3 O'clock, it
should be taken up at 3 O'clock.

Several hon. Members rose—

Mr. Deputy-Speaker: I have already
said we shall take up the next item on

the agenda immediately after this, because
it was mentioned that at that hour, it
should be taken up. The hon. Member rose
in his seat, and the hon, Member on this
side said that it should be postponed. I
cannot postpone on my own; [ cannot
postpone anything on my own. I will
take the sense of the House.

Shri Nambiar: - After Shri Sondhi's mo-
tion. (Interruption).

Sbrl Vidya Charan Shukia: Let the
motion be put before the Houose.

Dr. Ram Subhag Singh: Yes.
raption).

_ Mr. Deputy-Speaker: Thera was an
objection. How can I over mule - that?
mnthuuumowmlmom
rule it

(rmqh



19189 Central AUGUST 12, 1867 Industriai Security Force Bill

[Mr. Deputy-Speaker]
When a motion is made, there is a
point of order.

Dr. Ram Sobhag Singh: How can
there be any point of order, Sir, when
we have have moved the motion?
(Interruption).

Shri N. Dandeker: Sir, I would like you
to refer to the record.

The 1ecord is there. You had first
given your decision and then the motion
from the other side was moved You
kindly refer to the record. (lnferruption).

Mr. Deputy-Speaker: Order, order.
Let us be very clear. It is a very delicate
matter. [ can assure the House that no-
body wants to flout the procedure. No-
body wants that
(Interruption).

st wy fod : Jivw & a9 3T
SATQT FT AW § |

Mr. Deputy-Speaker: [ know it. I was

present.

Shri P. K. Deo: You have given your
ruling; so you call him. (Interruption).

Shri Randhir Singh: Sir, on a point of
order.

Mr. Deputy-Speaker How can you
raise it now?

oft w87 qrer e (feeh w22
HTHTT ¥Y Ao TTo FHIWT ¥ frerw
@ ¥ W Af wfgd | we @

T ¥ QRN ®T guTIE feaT s
L1 S (vqarary)
‘Mr. Depaty-Speaker: Shri Randhir

Singh has raised a point of order.

Shri Rasdhir Singh: Can you allow me
one minute? It is something which is
very substantial, and very crucial

anything-on this?

Shri Randhir Singh: Yes.

19190

Mr. Deputy-Speaker: Then you defino
it. It it not a crucial thing; it is a definite-
motion.

ot wg fowd : wrew W,
T IR FT A § Wo TN A7 fog
F At wa foar va foafedwr w
TR H TER! ATH T FET T |
¥ TR Y9G T F T § G99 G
¥ waeqr do 1 § 1 Wi ey
&1 339 :

“(1) A member who has made a mo-

tion may withdraw the same by
leave of the House.

dissents—
Zu am fedz 3@ ad § )

the Speaker shall say “Ths motion
is by leave withdrawn”. But if any
dissentient voice be heard or a mem-
ber rises to continue the debate, the
Speaker shall forthwith put the
question.

Provided that if an amendment has
been proposed to a motion, the original
motion shall not be withdrawn until ths
amendment has been disposed of.

M WZET, WA wgr fe &
Ry & &f | v aw R AT w07
ag & fe o yema v T § I 6
IgA dewiqdr dn ¥, il v
& qow for | ug ag Adf wC Ew

o g gz o e § fe
Tg g« seaTa WY Tt wwy § adife
wry fraw 332 ey | ywwram g
Afeww 1

“(1) Every notice roquired by thess

rules shall be given in writing
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addressed to the Secretary and
sigoed by the siving
notice, and shall be left at the
Parliamentary  Notice  Office,
which shall be kept open for
this purpose between the hours
to be notified from time to time
on every day except Sunday or
a public holida.
wa & ag qoer Ad s g fE
agr fear ar agr faar | & geeY @@
g Fgm |
Mr. Deputy-Speaker: It is a question
of adjustment of business.
ot wg fowa : 7Y, Fradi & wgax
W1 IAFT A0 § a8 Fad 185 F Wragd
grasa g ARFE U IET AE g |
wg 185 # af@y
“Notice of a motion shall be given
in writing addressed to the Secre-
tary”. Every motice required by
these rules shall be given in the
Secretary.

AT 99y g9 9 g< oF faw &
wraga A Afeds @ &, 57 w1 v
fraifa frar omr & 1 fafad &1
Afew 7 w1, w9 H2OA F7 AMew
X W, I@AvET 4 faqr wR, Wi
Atfew wa faar od, wiwie w0 faar
iy W gE A w1 fear o
a & fod a3 10 9 AT EwT
w1 W10 T g firg ¥ ageAT 613
10 ¥ fear a1 ? fawr @, frdw &
W dfaam § 1 & w10 7w gun fag
®T WTET FTAT §, TN STEA 6T ot
WTRX ST §, WY Aot 2art Wi ady
Wt & wRT v o dfew
ool qg qartor § fE oF wew ¥ 9
Wt safeg dar aff &, & @ oy aw
wg s Tt W g, @ afe,
w177, fr AT fador & ot 3% 32 5
Faqt ¢ &8 | A8 qod gedar §
e 3 oo 9% § WX 7 weama & w0t
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q AT @ 1 Ow A AT
@ amw fear R gE Y g« v
fram & gyame 7§t § | Afew swer
& 8 | xufae wv g9g @ T 5
ge it gy # e far am@d
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Mr. Deputy-Speaker: Unless I dispose
of this motion that has been moved by
Dr. Ram Subhag Singh, I cannot take up
any other motion.

Shri K. Narayana Rao (Bobblll): Sir,
this relates to the business of the House.
What is the business of the House, Shri
Umanath read out the first foot-note.
On the basis of his contention you upheld
his point of order. 1 oppose his conten-
tion.

Mr. Deputy-Speaker: There is no point
of order.

Shri Surendranath Dwivedy: Sir, I rise
to a point of order.

15.31 hrs.
[Mr. Speaker in the Chair]

Shri K. Narayana Rao: Mr. Speaker,
ﬁf.

Shri K. Namaysna Rso: Sir, the point
at issue is this. According to the business
of the House the motion before the House
was for reference of the Ceatral
trial Security Bill to a joint
Shri a point
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[Shri K. Narayana Rao]

18 more in the permissive nature (Interrup-
tion).

Mr. Speaker: Order, order. 1 can hear
only one at a time. This is where the
whole thing fails. Only one should speak

at a time.

Shri K. Narayana Rso: Mr. Speaker,
item 33 is to be....

Mr. Speaker: I have wunderstood you.
What you say is that if the other items
are completed then this must be taken up.

. Shrl K. Narayana Rao: Sir, this a very
subtle thing, a very important thing.

Mr. Speaker: It is not as subtle as
that.

Shri K. Narayana Rao: According to
this if the preceding items are disposed of
before 3 P.M. then this must be taken.

Mr. Speaker: I know.
stood you.

I have under-

Shri K. Narayana Rao: This is permis-
sive and not prohibitive, My contention
is, if the other items are not disposed of
before 3.00 P.M. then this cannot be
taken up; it should follow in the order
laid down there,

Shrl Surendransth Dwivedy: Sir, that
question has been disposed of. Now there
1s a motiop by Dr. Ram Subhag Singh. I
rise to a point of order on that motion
That motion cannot be moved at the pre-
sent moment. I draw our attention to
jule 25 of the Rules of Procedure. Rule
25 relates to arrangement of business. It
says:

“On days allotted for the transation
of Government business, such business

Industrial Security Force Bill 19194

unless the Speaker is satisflad that

there is sufficient ground for such

variation.”
The term “such order of business shall
not be varied” is important. So, it is
very clear that it’is left to your discre-
tion. It is not left to the Minister. It is
very clearly laid down that the arrange-
ment of Government business is decided
after discussion and consultation with the
Leader of the House. But, in the course
of the day, if the Government wants to
change the order of business, it cannot
be done by a majority vote. It is only if
the Speaker is satisfied that the situation
is such that it should be varied that it
can be done. I would say that under the
present circumstances the Speaker would
not permit such a variation to be accepted
in the order of business because alrcady at
3 OCloek another discussion is to take
place. The Bill for which they want ex-
tension of time was originally allotted
three hours. Now there is no time left
with vs. If it is a question of some 15
minutes or even 20 minutes. T can under-
stand the Speaker extending that much
time so that this discussion could come to
an end before the next item is taken up.
But, this Bill cannot be disposed of in
another 15 or 20 minutes.  Further, if
you will look at the Order Paper, it is
clearly stated that at 3 P.M., or earlier if
the other items are disposed of, & new
item is to be taken up. Therefore, the
motion for extension of time for this Bill
is completely out of order and the ques-
tion has to be decided by you in your
discretion.

prepared it. ... (Interruptions).

Shri M. L. Somdhi: Sir, you promised
me carlier that at an 3 p.m. this discussion
will start..
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Mr. Speaker: Yes. Itis not if I am
ignoring it. You raised it in the moming
and enquired whether it will be reached.
I said that since it is put in the agenda,
you will get the time. I did say that. But
the other items are also equally impor-
tant. This Bill has to be referred to the
Joint Committee. They are not passing
it. How best we can adjust all the items
is the point which we have to consider

now.

Shri Ranga: There are two points.
One is, what you have said here, how best
these things could be adjusted within the
time that we have so that we can co-
operate with the government and help
them. That is your anxiety. There is also
the other aspect.  Actually, before you
came up some of these points were raised.
We also drew the atiention of the Chair
to this particular proviso, that this item
of the agenda should be taken up at 3
0'Clock, or earlier if the other items in
the agenda are disposed of. The Chair
was pleased to realise the force of the
argument raised by our friends. There-
fore, he said, if it is found necessary, this
particular Bill may be taken up later on—
that is how I understood it—but now the
discussion on that should be stopped and
the discussion on dearness allowance
should be taken up. He has already said

of the Chair.
of the Chair, that is a different
Thereafter, my hon. friend, the Minister
of Parliamentary Affairs, wanted to sug-
gest that the House should agree with him
inthepmpﬂ'lﬂnthchﬂmdelhat“
should continue the discussion on the
earlier Bill, giving go-bye to the ruling of
Chair. That means that the House should
give up or should over-rule the ruling
given by the Deputy-Speaker or the Chair.
(Interruption). Tt means that the House
should go back again to the qnudon
which had already been discussed and
which could pot be completed. If that is
o be considered at all by the House,
there mmust be unanimity. Otherwise a
thing like that cannot be done. If anyth-
ing like that is to be done, it can be cone
only by the unanimous decision of the
House, not otherwise.  Thercfore, 1 re-
quest the Chair to sustain the carlier

ruling and i the Chair so wants, the Cnair -

Industrigl Security
Force Bill
can ascertain the view of the House, not

by majority but by unanimity.
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Shri R. K. Ehadilkar (Khed): When
the carlier motion was before the House,
there were a number of points of order
and the questions of competence was
I heard some and I asked the
Home Minister to clarify the position.
Other Members were rising in their seats
and I said that I was clear in my mind
but I would like to give an opportunity
to others till we take up the other item.
I called Mr. Sondhi and as soon as I
called Mr. Sondhi, the Minister for Parlia-
mentary Affairs got up to say that this
debate should continue and that the other

told

sense of the House. i
of orders were raised and [ was going to
listen to then and give my ruling.

Shri Nambiur: We are now on Mr.
Sondhi's motion.

Mr. Speaker: We should not waste
any more time on this. I think we should
find a way out. The Report of the Dear-
ness Allowance Commission should ulso be
given some time. There is no doubt about
it. That is why we have put it from 3
P.M. to 5 P.M. We have already lost 45
minutes. The Central Industrial Security
Force Bill is also for referencs to the
Joint Committee. After all, they are not
going to pass the Bill now. Can we not
possibly take up both of them and finish
them? Should it be difficult for the House
to agree to that? This is also important.

Shri Nambiar: The Housc is alreadly
on Mr. Sondhi's motion. (Interruption).

Mr. Speaker: It Is al right, whether
this is first or that is first.

It is not a question of my giving a ruliog
(Interruption).

ot g Wy wEEW (9HT)
w1y fravd Y 901 3.7 efad fi ot ot
& waar Wi 41 wE T farar)
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I would say it is mnot a question of a
point of order or rules. We have,
unnecessarily lost about 45 minutes.
This Bill is also to go to the Joint
Committee.

Shri Namblar: There is no hurry.

Mr. Speaker: Why not we sit an hour
more? There will be no difficulty at all.

Some Hon. Members: No.

Mr. Speaker: It is not a question of
‘No'. Those who are not prepared to sit
may go. Now, Mr. Sondhi will begin and
we will have this up to 5 P.M. Then, we
will take up the other Bill.

Sbhri Kanwar Lal Guopta: It is already
3-45 P.M. time will not be enough.

Mr. Speaker: I cannot help it. I have
called Mr. Sondhi
1545 hrs,

MOTION RE: REPORT OF THE

trial Government employees in future,
laid on the Table of the House on
the 6th June, 1967."

Report of AUGUST 12, 1967 D.A. Commission (M.)
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resources will be lost to this nation which
it can ill-afford at this juncture. But I
wish to submit that the strike is not
directed against the public; it is not
directed against the public interest. [
would submit that in Delhi itself this
strike, if it takes place, will be supported
by the public. An important journal of
opinion has urged the Opposition mem-
bers the other day to realise their res-
ponsibility for maintaining hurmonious re-
lations between the Government and
their employees. We, on the Opposition,
are fully mindful of this responsibility
and it is in keeping with this responsibility
that we feel that the Government should
trust their employees. Trust begets trust.
We certanly champion their cause, not
because they are government employees,
but because they are the people who are
engaged in the work of nation-building;
they are the people who represent, by and
large, the enlightened section of our
society, and all that this section of our
society wants is a reasonable degree of
comfort in order to engage themselves in
nation-building activities. This enlighten-
ed section of our society, if properly
looked after, spells hope for India, the
India of our dreams, but if they are made
to feel that their interests have been
ignored, thea they will feel frustrated and
out of that frustration will arise conse-
quences which will be most unfortunats
for our country.

=

The hon. Finance Minister and Deputy
Prime Minister is knowa to have in his
mind a certain type of calculations, in
which there is, as it were, a process of
unlimited addition: Rs: 30 crores for the
Central Government employees plus Rs. 32
crores for the States plus Rs. 11 crores for
public sector corporations plus Rs. 14

politics, the theory of Domino Effect. Mr.
Mc Namera has been thinking of South-
East Asia in terms of Domino Effect, one
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his thinking on the Gajendragadkar Com-
mission’s Report, scems to have fallen a
prey to this sort of panic thinking that
one thing will lead to another and then to
the final disaster. I submit....

The Minister of State in the Ministry of
Finance (Shri K. C, Pant),

Another slab is also due. It is not
something in future.

An bhon. Member: He can reply later.

Shri M. L. Sondhi: I would submit
that one of his professors in office, Mr.
T. T. Krishnamachari, gave assurances
galore, and, in fact, I would say that the
Resolution of the Ministry of Finance
itself refers to the fact that the matter was
referred to the Commission for impartial
settlement. These are words to be noted.
The employees expected a certain impar-
tiality in settlement. That was the whole
purpose of referring the matter to the
Gajendragadkar Commission. What do
we get from the Commission? We get
perhaps one recommendation which seems
at least to spell hope. That is, that after
the expiry of two years or when the price
reaches a certain figure, revision of the

But what are the substantive recom-

(SAKA) D.A. Commission (M.) 19200

were, sympathetically whatever recom-
mendations have been made by the
Gajendragadkar Commission 1s, in fact, a
refusal to mitigate the hardships being
faced by a very important section of the
population, a section of the populetion
which is engaged in the work of national
construction.

In fact, we are not even left with a de-
finition of ‘dearness allowance’ in the
manner in which thinking has proceeded
in Government so far. It was supposed
to be a device to protect the real incoms
of wage earners and salaried employees
from the effects of rise in prices- But
whatever Justice there was in this defini-
tion is alse sought to be taken away. In
fact, the Gajendragadkar Commission
themselves say that ‘the rates of dearness
allowance sanctioned in 1965 were ro-
garded as inadequate by employees and
they demanded revision or arbitration’.
Government seem to have suffered a lapse
of memory. They scem to forget that we
in this House are aware of certain princi-
ples, certain definitions, certain norms of
conduct. Instead, a very dibious argu-
ment is raised of rising to help the coun-

The other day in a very, I would say
almost frivilous way—I use this word re-
gretfully but deliberately—it was said that

rupees and it would contribute (v price risk.
I would challenge the Minister to ask an
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[Shri M. L. Sondhi]

a chance to inves? = the education of his
children.

"In other words, & is investment in man
which the Finance Minister seeks to deny
us by this measure.

He talks of ecosnmies, and I think tha*
in considering the Gajendragadkar Com-
mission’s report, he was concerned with
economy above all; and he is known to be
an economic expert amongst the statesmen
in the world. Therefore, is it difficult to
expect him to think in terms of real
economies, not superificial economy in
terms of retrenchment but economy in
giving up hare-brained schemes and waste-
ful schemes and schemes like the revolv-
ing tower on the Ashoka Hotel?

Shri Ranga (Srikakulam): And also
Bokaro.
Mr. Speaker: The hon. Member

should be very brief and he <hould give
some time for Members from the other
parties also.

Shri M. L. Sondhi: He expects a good
monsoon, and we =at only expect a good
monsoon but we pray for a good monsoon
aso. And we hope, therefore, that in
ar country where the price structure de-
mds upon food, since a good monsoon
# expected, if thew take other commen-
surate steps, there % no reason why for
the sake of madwisning the price-line,
they should bring »e much human suffer-
ag on the whitecollared employees and
me other Government employees.  This
very negation of the defimtion of dsarness
aliowance is something that we on this
side of the Housa waal never allow.

He has been kmwwa to ask for savings
and greater savinge- May I assure you
snd assure him through you, Sir, that we
@' the Bharatiya Jan Sangh would like to
o everything to foster public savings but
pot under threat, mot under divres? Let
him give the dearness allowanc. Then
we shall go to the sswvernment enployces
and ask them to subscribe 1o public sav-
Ings in as large-hearted and full-hearted a
manoer as he would wish us o do. But
let him feel the pulse of the nation. Let
fesl the pulse of the people. Prwci-

m
gles.!ubmh.mulhmﬂn- r
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an emergency. Promises have “eea given
by succesive Finance Ministers. These
should not be thrown away. . This domino
theory of dearness allowance must be dis-
credited because it depends . upon certain
archaic economic ideas.

What about the effect, on efficiency, of
denying people their right to a subsistence
level of living? Why has there been a
rise in defence expenditure? Why the
closure of the Suez Canal which bas
harmed us so much? Why our isolation
from the European Common Market?
Why our incrustation in the Common-
wealth, a defunct organisation? Why
should all these sins of Government be
visited wupon Government employees?
What of the ideal employer-thesis that
Government should be the ideal
employer?

Therefore, I submit that hundred per
cent neutralisation is justified. If there are
any shortages, these are man-made shor-
tages. Our country has been endowed
by God with all those requirements of
good living. Therefore, the question is
about the capacity to bear and the capa-
city to pay.

I submit that Government have the
capacity to pay the amount in cash and I
submit that the Government employees do
not have the capacity to bear price rise.

Fmally, I would say, and I say it in all
humility, that for a person who belongs
to the Gandhian tradition, it ill behoves
him to wail about the stats of the
economy. Gandhiji never used to wail;
he never used to despair; he used to work
for economic salvation.

We in the Jan Sangh want an efficient
Centre. That does not mean overburden-
ing the Centre. I would say that let the
resources be given to the States. Let them
‘have mote resources, bdut lét the Centre
keep a deécisive and strategic comtrol to
themselves to advance the perpetual
endurance of our sacred Union, our
Bharatavarsha. But the Finance Minister
‘when he looks into this problem scems
to feel that he is carrying the whole bur-
den on his shoulders, and he is, if I could
use a jargon of modern political sclenon
suffering from what I would call inflama-
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thinks the whole burden is om. his
ol

Mr. Speaker ;: Le the hon. Member leave
something for others also to say. He is
taking so much time.

Shri M. L. Sondhi: I shall conclude in
a minute.

When he was meditating on the
Gajendragadkar Commission’s report, some
of us thought that he was like a pearl-
diver who had gone deep into the sea to
bring out some waluable pearl which we
could thea show to all the Government
employees. { am disappointed and .ny
final feeling is that let him not follow the
example of that rather ill-fated Buropean
character Don Quixote who used to tilt at
windmills. It is ‘no§f Government
employees who should be squeezed. The
chances of getting what he wants for this
sountry, real economic progress, are bright
provided enough judgment and a certain
honesty of purpose are brought to bear
in public life.

Mr. Speakar: Motion moved :

“That this House takes note of the
Report of the Dearness Allowance
Commission on the question of the
grant of Dearness Allowance to
Central Government employees in
future, laid om the Table of the
House on the 6th June, 1967."

One hour we have got. I would re-
quest friends on both sides........

Shri Nath Pal (Rajapur): How do you
reach the conclusion of one hour?

16 hrs.

Mr. Speaker : Forty minutes you wasted,
| do not know.

Some hon. Members: No.

Shri Nath Pal: Full two hours and

mae.
Mr. Speaker: T will call the Minister
at 5 O Clock, and then each one of
them I wﬂla.lbwhoraixmlnuln.
IR ? i

-+ " -
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Shri S. M. Baserjee (Kanpur): We
know the views of the Finance Minister.
We have been discussing with him for
the last few days.

Mr. Speaker: Then, why do you wasts
the time ?

Shri S. A. Dange (Bombay Central
South): A continuous debate on this ques-
tion has been going on. The political-
party leaders had an interview with the
Finance Minister, and yesterday, speaking
on another resolution, the Ministor of
State also had some arguments against
vur demand for cash payment of dearness
allowance. Therefore, nothing much new
remains to be added, no doubt, but then
some points have got to be restated, so
that the viewpoint of the workers may not
go unrepresented or misrepresented.

16.02 hrs
|SHrRI BaL RaJ MaDHOK in the Chair)

During our talk 'with the Finance
Minister. i.e. the Deputy Prime Minister,
the whole question was pivoted on a
single point, that, as he claims, if Rs. 175
crores equivalent to 20 points rise in ths
dearness allowance in the cost of living
were paid to the Government employees,
pumping Rs. 175 crores into the system
would start a rise in prices, and then that
rive would again demand a rise in dearneas

Il and therefore the cycle cannot
be checked.

Therefore. he starts with wages. We
started with prices. He said: you give me

myelr.donotukforthh,udlmll

away. 'What is the satisfaction to Govern;
ment employees afier having been starved
for one year of Rs. 175 crores, if the
Finance Minister walks away saying he is
a failure. So. that is not the pleasure that
we want,

He starts with wages; we, in theory,
start with prices, and this is & gerpetual
quarrel going on in the world of theory,
in the world of economists, in this contry
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and every where. All the cconomists of
the bourgeois or capitalist class, trace the
risc in prices to a rise in wages. and all
the economists and theoreticians of the
democratic movement, the workers and
the people say that the prices are not
made by wages. And in this I am not
alone as a sort of communist parly
speaker only. The leader of the British
TUC denounced the freezing of wages
by denying the correctness of the
theory that a wage freeze would freeze
prices. Mr. Reuther, the American leader
of trade unions, who Is very well-known
and who supports all the American efforts
at killings in Viet Nam, even he rejected
the theory of wage freeze.

Therefore. this theory, which is dis-
credited everywhere, which has no-
where proved correct, is now being taken
up by the Finance Minister in this country
because he chooses to follow outmoded
theories of capitalism and does not see
that in this country, in order to build a
democratic India. a socialist India, this
theory should not be held invalid.

So, our appeal to him was this. For
the last six months the Government
employees have not got their dearness
allowance increase. Then, why were
prices rising? Who was then making the
rise in prices? Those who control the
wage goods are responsible for the rise
in prices. 'Who are controlling the wage
goods ? Open the report of the monopoly
commission. The whole pharmaceutical
industry in certain essential medicines is
controlied by two firms and they dictated
the prices. The prices in textiles are con-
troled by a single federation. It may have
400 mills but they dictate the prices and
the governmeant who gives them price in-
creases as they did last time who have got
bank advances to hoard food are the peo-
ple who are responsible for rise in the
price of foodgrains. Therefore, these are
the people who are to be taken possession
of first and cured of their habit of mobi-

lising profit. if they could be cured at all -

If they could not be cured, they should be

“Yrozen” completely, either under the

Preventive Detention Act or any other Act
“ and then he cap ask us whether we want
a wage rise or not. That is the way to
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control prices, instead of starving wage-
carners. This argument has not impressed
him and he says: believe in me and
allow me not to pump Rs. 175 crores into
the economy. What does it mean? It
means that the prices will continue to
rise and with the existing demands, an
additional Rs. 175 crores is put into the
pockets of the traders and the manufac-
turers and they are given super profits of
Rs. 175 crores for the next one year until
the Finance Minister is convinced that we
were right and he was wrong. That is
one method of giving Rs. 175 crores of
super profits. When he does that all the
manufacturers in the country are going to
do the same thing; he wants them also
to hava a wage freeze or a wage cut to
be carried out. That means again that
this government is not only doing this to
save governmental treasuries but is doing
this in order to give extra profits to the
already profiteering interests in this country.
That is another effect it will have.

The third point is this. Let me quots
for your reference the study of prices made
by the Reserve Bank of India, economic
division. In this country the cost-push
theory of price is pot valid; prices have
risen primarily because of the demand
for food and the food prices have gone up.
Therefore wage demand arises out of this
rise in prices. It say: *“Thus therc has
been a price induced wage spiral in India
in recent years.” It is not the view of &
communist; it is the economic division of
the Reserve Bank.

If he wants to avoid pumping into the
economy more money, why has he given
Rs. 268 crores deficit financing to be
absorbed in the monetary system of the

has tried to answer it but it has been &
hopeless attempt and nothing has been
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system in order to keep down the workers
in the public sector. The charge of this
force i going to be Rs. 11 crores as
stated here. This security force in three
instalments of seven battalions each is
going to cost every year about Rs. 4
crores. To stop the public sector workers
from demanding Rs. 11 crores the govern-
ment is prepared to spend Rs. 4 crores on
the security force, in order to beat them
down. But they are not going to save
the Balance of Rs. 7 crores; they are
going to lose more crores. That only
shows the way in which the policy is
being carried out on behalf of the govera-
ment.

‘The last point is this. Shri K. C. Pant
advanced some arguments  yesterday.

He said that the majority of the Ministers
coming from the non-Congress States have
agreed to it. And he read out the names
of the parties who were in the Govern-
ment, one party being my party. Yes.
The majority of non-Congress Chief Minis-
ters are not necessarily Ministers who do
pot subscribe to the Congress Minister's
theory of finance. We are not responsible
for that theory. Tf those Chief Ministers
oppose a wage increase, we will oppose the
Chief Ministers where we have the power;
and we will throw them out. On this
question there will be no compromise.

Secondly, there are now seven Congress
Ministries and to make them a majority—
three or four of those States like some of
those where we are not in a majority.
where we are not in force,—there, youn can
have the majority, of the Chief Ministers
to support your line. The Kerala Minis-
try has not supported it. The Cabinet in
West Bengal is not supporting it. The
Bihar Cabinet is not supporting it. The
hon. Minister here quoted that the Bihar
Cabinet gave a deferred payment. Bihar
is in famine. Declare famine throughout
the country, and then come forward and
say, *Please have deferred payment.”
(Interruption). 1f you are so bankrupt or
famine-stricken. you can declare it.

Mr. Chabrman : The hon. Member’s time
is up. .

Shrl 8. A. Dange: Therefore, the point
s this Merely scoring a debating point,

as ho was doing yesterday, is no use.
Because this is a problem of six millioa
workers; their problem of livelihood.
Government has money; it has already
increased the taxation. It is already pump-
ing deficit financing. If he frightens me
with the prospect of deficit financing, well,
deficit financing by itself is not responsible
for price rise. That also is a wrong
economic theory. I would say, “all right:
put in Rs. 175 crores as additional deficit
financing to the Rs. 268 crores which has
already been done and give me my DA
increase.” Even in spite of it, the prices
can be held, because the prices are made
by the bank advances to feed your mono-
poly houses who get the advance and it
is these 75 monopoly companies who arc
controlling the price and are dictatiug
things to this country. Therefore, freeze
the prices first and take over the banks.
He will say, “I have heard you saying that
so many times.” Well, he will hear the
same thing again and again because you
are also saying the same thing again and
again. (Interruption).  Therefore, take
over the banks and you will be able 10
solve the problem of prices. Smash in
some of those monopolists who are con-
trolling the basic goods. You will be
able to hold the prices.

I can understand and lmuuptl:he
statement that you want to hold the pricc
line. Please then take the correct measures

of the workers. So, in the end, I will
appeal to him again: if this appeal falls
on deaf ears, then, the Government
employees’ organisations are taking the
decision, and we in the central organisa-
tion have taken the decision that we are

wingtourryuﬂimmtetlihonllﬂl
September or on mydltethﬂhacoep‘led
by all. in order to register our protest
against the policy of the Governmeat which
is hitting the working class in this copntry.

oft ek worh (Terk-zfier)
2 et forey wieft ¥ e & ok vl A
g shwtat & sfafdidt
¥ g e & A F arrher e
Afier #1€ ot S o frer Aot o &
Y forer qran & 1 o @t S
w7 § fis wgard WO W AW AE
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[ arsr &A=

o § | UF A9 §3 ara i Far
TSR ET AR A AT @gr d o
ug %1 o1 @7 § fF e wmmw ¥
wgaTE wat * femr aY 175 w0 swar
HTETT H1 qEOT 24T 9%7 | F gq &
9 GH A1 HT AHE FT AT TgAT §
fof sRTC ndEETE T wfaw g foente
far war wgaTE werr, NfF gue F
g W FTh sHufEl wogqe
7ot § waife are sfawe & 91 g
W XY W AT oF oY 39 3O w2
FE F KW TIANCFT FawT
femd, AN IT AR A IR T T
T ¥ FRAta@t #11 fE @g
forezramr farey wieft o & ok a5 wem
§TAT T AT TIAT, 175 FOT 78
sy FFIT ¥ wAafEr F ay #
faer st ®Y 7E A wrfed, 7
qrTT QTS TG & s &
a ¥ waqa ofes dT se@ima &
ol & ax ¥ 1 @ ag w1 o
st g fF 97g WY wgatE s agrr
¥ ww faviewa & gy st
FET O EES A AT 1 e
¥or g & T A ¥ fr 16 oy
oY AT ag A g foawd qer &
FMT & wawgar da1 § T Ay gar
oW fF $09 ST &Y FO% F 9% daw
§F HTS GAT WG AT 7 7T 7 G waAv
fwmr § WX gaAT Tfm 78 wrE &
T Ay At ¥ 7 Frerer vy € Wi
fopTer T A FHATE] &1 2
¥

T T §3 W1 STET ST g
g oy femgm varaga &
< % TTH g G ) F @ Wl
T FEAT A E | TF I IA9)
gz femrn wga § 5 g &
vt Al AW T wTeTe ¥ YR
N & w1q fom w7 fggeoe ¥
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N Y g4 A T FF F o G
3 o7 G fowr § uwt gw W
FHAFAADFATH AT A2
M AmM N A FOF AT I AT
St & a1 gEwT o § wawa g @
for 9 & 2w ot 9 oferr % ag
T AT 7 o §

T STIHT T HTATE WA =S
FT 9 W4T § TF AT IAHT qAG A
fergeama # g % o & 79, FrEATS-
TfY gt ¥ 318, Fraw & fog gravas
AT § a9 39 ¥ 925 wfawa a7
T E | AT A §F g1 FT AT FLUY
w7 AT AT FEA & | AfFT wq ag
W fr ag wfawa g amar gan
TR, AT A g g &
oroET % femmr awar g & s
ooz a9 faa 9 781 ¥ I7 ag wlhwwa
AT 411 gl & ArowT @w A1 97
ag a9 712 feamT AT g ff -
TeF FANA #1 e & 73 Tvacow
9T 1 fomm gaT &, SO WO AG
?ﬂ'ﬁﬁ’rﬂquTt

“Government had announced its
intention that if the employees are
dissatisfied with the extent of
neutralisation of the rise in the price
index effected by the grant of DA,

the Government would refer the
matter for impartial settlement.”

T TORTLHT FEATE R | |TT AT FT
TETEr A R gy ¥ @ fremrd
A Fari g, gy gg ava feargdd

“....tqg recommend at what rates
and from what date the revised DA
should be .granted to the said |
employees.”

ooy IW sfRw ¥ &g a1 fE
ardt # qwx F W wwed g7 &
et qeeTe e g€ @ W 0w
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HIH! HERAAT & ST TIHTCFT
wfawT 1 aara o1 qrex dwan e,
WTHT ag fE«r ¥AT q¥r W I«
sfams & arox w7 a1 fe qomn s
fear agnr war g afgd o
17 & ardra & g7 Tifgy | I
sroAt frmfor #re o a6 R 9%
&1 § W ad wrE arz-faarz Fr e
TR

16.18 hrs.

[Mr. DEPUTY-SPEAKER in the Chair.]..

qwEt w7 zw faw @#r 7 fay 7
a® It & A 4 g wgrar
TIETEHTH1 I FEHT § ag 18
Anfwras gw@ T §, T 9T T89
T Y aFAT g 1 73 N o § wmar
T 7T ATT | T AT HT F4TH
Fr w€ g g A o wmowT a7
& ¢ fF fo &1 @t al W
T AT AT TAE) wwe ¥ A0
# wowt ag W agarn S g
FH it # £% a1 § st ag v
fopridw & ag oot 9 & | §fe
st wEYEY, X8 Sfaw &1 fawow
FY T ATAY GO AT F A7 qraATACN ¥
FawT ary wdr areft § o g awwmr
TRATAR T | Ffew W W fE
a1 gragr uF fadas ¥ ar ¥ ot ST
wropE gat & daw Sefiga fawgt-
fedt e faer @ omar §, O @F A€
gfer ®re e AT A @ & e faw
T WY WATAT & FE FoaAr afeww
#T qerRiFw ¥ 1T §G & faw
o+ v7r or w &, 1@ e dar ram
FA ¥ fag a7 ok qw § ¥
gt I T 7 57 & o away 6,
WFARTIALAG G | A e TS
T WEET WU 97 | IgF 9 WO
“feadarr A ¥, #YE T g A X

ar gafag w9 7 oF FA7 85 AW
T9GT AT T F1 AuAr w7 fogr
&fer ot g v o7 e AT &
Y ET FT T 7T § fo & o e
b owr % Y oaew @)
a mETeRT w8 e ¥
whaqi @ sl s & qd ¥
wiedfedt & wamw Haeg Yo g
I AT 1% ) AT T, AfeT IaH
g1 mar § o wredfed & ant % gart
st ok gwrr wia § fr s e
SUTEA & @Y A HH a9 K7 A7 |

“It has been urged before us that
the Government of India and the State
Governments must set a pattern of
austerity in the conduct of the Minis-
ters and in the general manner of
administration.”

w7 FEY § AL A e F
§, 1 "fa-gzw o GO ¥ e
FAT Wfgu, wfaat wifs & safwy
o & s wfgy | fow ger W
wfafaus FHard, TR 9T HTE, AT
areft ey, w1 i qn W W TR
¥ amea Ag @At ¥, W 4 &
wfa-aem ¥ feq & fw e arfed
aZEA FT aLwT wwar § 1 Wi fee
giggraar g, Am KT wgr oA §
a2 gt wifge | fomr awy #
vy saferma draw § wrdfet wny
For ¥1—fus feara & fory e, afer
wRg H— 71 gy § 2T farar,
Fa% wred gt & ard # am v @ w0
w1€ A faw a1 wrA wiawrcadi §

- & qeraT & wrq faer wolt & wgen
argan § e g sk ag o o
1 7 a3 1 11 feame ) ardw
Fafm gerd whafat Sy &
Frrarget) et grten andr
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a fawr deft ¥ w1 fs we g AT w0
®T T FF AR IO A FILR
¢ T I o Y a0 7 o oft
&Y a%aT §, A I v i gw
wWeTawr ¥ & aman g fe o o
wfea §, wife =t qua & g war
¥

¥ wvag ¥ qEH FT @ FEL
ot §, ¥ FifT A AT FE AT E—
sgraaTd fram Fardar g
a9 3% IN ¢A FY gATX 99 @ |
# wivt F<AT 4vgan g, Form € o w7y
faad 7 e AV # we
Ty ax g w fpat ar, fs s Y S
¥ ag a1 3 § AR aw T
st w1 g dE GEO A AERE
T 937 &, Tafew a8 dar s ¥ A1y
v A it w1 27 Trfeg

& avs g ¥ IR g R W
o ATy frE fam § weew wE W
8 Bt 7 T AT WS F1 qg
da|T 7 FFT, g FAACET F W
WA ®1 gFa W frem w1
sty fear T, @ e S Adr
wgET ag ax W fE & aTd wd-
wifcat ®1 7df 91z 7%d | & qur
FE fF 11 faasa & gt 8 @)
aoere wY fagt ¥ faema &1 &0 @
WY | A TR AW KT GW qQWIAT H
TR |
Shri Nath Pal (Rasjapur): Mr. Deputy-
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obstinacy dying hard. He often mistakes
obstinacy for tenacity of reasoning.
Barring this, there was some very cordial
and frank discussion between us, He was
very lavish in offering sympathy but very
stingy and miserly when coming to im-
plement that sympathy in cash. He was
offering a plateful of sympathy, a dishful
of sympathy. Unfortunately for us who
were invited to that repast there was a
little difficulty in partaking in that plateful
of sympathy because that plate was cover-
ed with an iron cast mapkin which he
kept on reciting.

Briefly, the issue is like this. The
Gajendragadkar Commission states the
issue like this:

“We have thought it necessary to
draw the atiention of the Government
to the fact that we have bcen oppress-
ed by the apprehension that the pro-
blem of rising prices may pose a very
scrious danger to the whole of 'our
national economy, unless it is tackled
effectively, comprehensively and with-
out delay.”

Then the Commission says:

"We have already mentioned that
the living cost index has been regis-
tering rapid rise almost from month
to month. In fact, whereas it took
8 months for the 12 months average
to rise by 10 points, the next rise
of the same magnitude was witnessed
in six months.”

Now the Commission says:

*“We, therefore, recommend that
sutomatic adjustment in future in the
manner indicated by us in the Table
in Paragraph B...."

Here comes a point of dispute between the
Flnance Minister and the rcpresentatives
of the Government employees.

“After examining all the considera-
tions involved, we are unable to re-
commend any alternative form of
assistance......

1 am sure Shri Morarji Desai has read
this part of the recommendation but for
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the benefit of the other members. who
might not have bhad the time to read it, |
am emphasising and reiterating this para:
..any alternative form of assis-

tance which might be given to ensure
real benefit to Government employees
without necessarily increasing infla-

tionary pressures on the economy.”

Shri Gajendragadkar is very clear in his
mind as to his recommendations. He has
categorically rejected the possibility of
what is due to the governement employces
being imposed on them in some form wl
deferred pdyment, as the Finance Minister
obdurately and tenaciously has been trying
to hold.

What is the malaise that has given causc
to this kind of attempt? May I invite your
attention to some recent studies done in
this matter. Shri Morarji Desai and some
of his colleagues in the Congress Govern-
ment are never tired of telling this House,
though he used sometimes to champion
the cause of the underdog years ago, thai
inflation is inevitable since we are com-
mitted to development and growth. This
is a fallacious theory which the experience
of other countries has now blown to pieces
May 1 read from Inflation and Growth,
in which it has been pointed out:

“The available statistical evidence
suggests that rising prices discourage
economic development and rapid
inflation seriously inhibits growth,™

tion i ?
this time should not be incloded in the
time allotted to me; this is grace timo—
Sir, you must de fiir to me.

sccondly, that a certain prics rise is in-
evitable,

Shri Morarl Desai: That is all right.
It is not inflation.

Shri Nath Pai: There is a semantic
difference. What he calls continuous rise
in prices is technologically and technically
called inflation; of course, there is semantic
difference. 1 am glad that be is agreeing
that he has made this statement.

1 am just showing the fallaciousness of
this argument. During these two years
the annual average weekly index of whole-
sale prices rosc by only 2.4 per cent per
week. In the fourth page, cmphasising
the last three years of the Third Plan, the
risc in prices was of the order of 29 per
cent. The rate of price rise has con-
tinued till 1966-67.

If there is continued inflation in this
country, who is responsible for it?
Certainly, you will agree with me if 1
suggest, that it is not the government
employees, that it is not the fixed wage in-
come group, it i pot the agricultural
labour, it is not the school teacher, it is
not those who come in the lowest income
bracket, it is not these people who are re-
sposible for continued inflation in this
country. The responsibilty for this has to
be borne by those who are occupying the
Treasury Benches. The mlifake is theirs,
but the penalty is to be paid by somebody
else; that seems to be the sense of justice
of Shri Morarji Desail

Shri Desai, during his reply to the
FmMumy;Mntham'o

usual tenacity, rejected it. 1 wish he had
bear a little more of logic,
rather than cling
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ing to Justice Gajendragadkar. I am ‘pre-
pared to give it to you. But 1 am nw
prepared to give it to you in the form in
which you are entitled as per the Commis.
sion’s Report. I am going to giv: it to
you by way of deferred payment.” Why?
The reply is, “If I give you in cash, the
mﬂ.monu-y pressures will be increased aud

I am lshns a very simle question: Who
is responsible for this inflation? s it
the Government employee 7 Is it the man
with fixed income? Why are you (rying
1o penalise him for the sins committed by
the Government? The whole trouble
arises because of the failure of this Gov
ernment on the economic front. For this
faulure of the Congress Government, who
is to pay the penalty, who is to bear the
burden ? It is those who are less qualified
to bear the burden. Ii is precisely the
victim of this who is made to pay the
penalty. If Mr. Morarjibhai Desai and
the Congress Government come forward
with porposal so that those who have
benefited from the inflationary economic
policies of the Government were made to
pay the penalty. we can understand that and
we can cooperate with the Goveroment.
It is precisely those who have pad
through their nose due to the inflationary
policies of the Government that are
being called upon to pay the penalty by
being asked to take what is due to them.
not in terms of cash, in terms of bonds and
defence cerfificates.

There are patent inequitiese about the
suggestion of the Finance Minister. He
will make much about it and, I think—
he is really more eloquent these days-
he will tell wus, “I sympathise. I under-
stand, my heart goes as much as that of
anybody else to the poor employee. Mut
what shall T do ?".

. Mr, Deputy-Speaker: He may try to
conclude now.

Shrl Nath Pal: May I quote this?

“The First and Second Agricultursl
Labour BEnquiries conducted inl19350-
51 and 1956-57 respectively indicate
that in 1956-57 as compared to 1950
351 agricultural labourers had fewer
days of work. Tower real wages per
day, hewvier burden om debt per
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household, larger number of house
holds in debt and bigger deficit in ke
housshold budget”

This is the lowest income group in this
country. 1 will ask Mr. Morarji Desai
only one thing. Who is paying the penafty
for inflationary economic policies followea
not only by him but by the Government as
& whole. Actually, when he was made
o resign upder the so-called Kamars
Plan, ¢ was about to make a new depas

ture and, with his characterislic couram. .
he was about to accept mistakes and W
to make a new departure. He was give.
a chance. 1 do not hold’him entirely
responsible for all this. But it is his lion's
share in this. Then, this what 1 quote:

“It is certain that the poor were
worse off in 1966-67 compared 1o
1961. Per capita income in 1961 and
in 1966 was almost the same Rs. 32%
at 1960-61 prices. Diirlng this period.
conditions in agriculture deteriorated
considerably........

The per capita output in agriculture in
196556 and 1966-67 was the same. Thar
is the lowest for that period.

1 want to conclude by pointing out onc
or two things to Mr. Moraji Desai. He
has indulged in a very strange play with
some flgures. What he owes to the
Central Government employees is Rs. 60
crores. In order to frighten 0is, he says.
“If 1 give you this much, I must think ot
what State Governments are going to pay.
What about the public sector undertakings
employees ? What about the State Govero-
ment employees 7 And he has given a
huge figure. Certainly, he has become the
Christmas Father of all the empoyees in
the country. He has taken the burdgn om
his shoulders. I concede to him as the
Finance Minister of the Union Govern-

,ment that he should think of the economy

as a whole.

Tbc:u.htdounolaniwnroutqurm
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the Governmaent? [ think, he is making
a beginning in the wrong way. 1 muw
tell him that we are not at all convinced
by what we heard from him. In the first
place, 1 must tell Mm, s is not seme-
thing  that the Central Government
employces demand, It is the Governmeni
“of India which appointed the Gajondra
gadkar Commission to loek. into it. He
has not given to them what they were
entitled %0 and what they asked for. He
is giving omly 90 per cent neutralisation
amd Mr. Morarji Desai is even denying
that. 1 know his anxiety for the econom,
us a whole. I think he is making «
beginning in the wrong way. Exactly.
seven years ago, when there was a similar
occasion. when this was discussed, you.
Sir, participated in that and you told us
an o who was responsible for the step
taken by the Government employecs.

History has a very bad way of rcpeal-
ing itself, but M wise try to learn ~ome
lessons from history. Mr. Morarji Desai
was the Finance Minister in thai year wheu
the Government of India employec.. fo
the first time in the  history of a fre:
country, resorted to a strike. That strik:
was crushed with an ircn hand and thal
was the only victory fhat the Government
of India had won since Tndependence. that
is, it had beaten down the half-starving
employees who had been kept on a sub
sistence level by the Governmient. Mr
Pant admitted that 21,000 employees were
irrested, 45,000 werc suspended. and he
:ame here to this House gloating over the
spurious victory of theirs.

I have to quote something from a con-
fidential letter of the them Prime Minister
This wil be my appeal to Mr. Merarji
Desai, the socalled steel man: let o'
strength be displayed before ‘the half-clud
and half-starving government employees
That steel, if at all it is there. has to be

displayed in some other sphere.

Then let us not forget this: it will
not be helpfill fo hold the Prmsponsitility
of the trade union leaders as the camse of
the strike. Nobody wanty a strike; the
government employees want it least. Ru
you drive them, yom fosce them. yow do
not give them any other aliernative: vou
close everv door and when they resort lo
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the only weapen. thoy have, then yqu hold
them responsible as the people who are
jeopardising the security and the economy
of the counfry. The nation will not accept
this plea; the falacy of the plea has
already been exploded.

Before | sit down, I should read what
in @& confidential Jetter. the then Prime
Minister Pandit Jawaharlal Nehru had to
warn his colleagues:

“We have thus far not evolved any
adequate machinery for the rapid
settlement of disputes of this type.
The Government's way of dealing
with such matters is a leisurely way,
and months and even years pass
sometimes before we come to gripa
with the problem; a problem which
perhaps could have been solved with
greater case, becomes more difficult.
Frustration takes place and passions
are aroused, and these lead to a con-
flict which is ultimatelv good for no

nne .

I want to plead with the Minister : let
us not strike a false posture, let us sec
who is bearing the burden and let us Iry
to relieve the burden., at least from the
shoulders which have carried it too long
and too patiently. It is the last straw
that breaks the burden of the camel and
he kmow who is the camel and how
patient they were in this casc. T hope thai
Mr. Moracji Desai will discard the false
posture of strength and will come out in
a real conciliatory manner. The real
strength—t is no weakness—in a reshly
good man of strength is to ses the truth.
even though it is a little late to sec the
truth sometimes.

JoTSr WgEw, Wt % A afefoafy
¥ &% & g ok fag g Tl @
fe ¥n fawg o A" o QT FF
agT wravas  gwfen  fr o aga
fergter &1 svr ofY oo & wrar § o &
arg faer wat ft ¥ sar i oy ofrw
ATAT ATEAT § | TF AR TEHT HHA
AN FN o v ag wmr 2
fora % g ae Pt ot & fsoga
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(st wreft amer af@)
e & st & fag 2 =rfge
o g e § e ot oft 37 Y fawifon
& 39 & gw aFafe &1 ww s s
g mddr W e feen @
fe #% ag war s e gA A 27
ag gud o ¢ fow w1 g faw
WA ot WY FT @) 9T gF W ¥
W€ FEAT g g A Fagrw w1 oA
¥ i § g a7 & fe o maAdz Wy arg
e @l § v @ wfent ¥ e
R & o v g wrd g § Wi
TAHE § ¥ qE AT § W 9
i g e g e A
Freg 3% & s § a1 ¥ madde
#Y G § F Q@ gl, T FAI W
§F T Y ATGT B AFT AT ENAT 8
o T I¥ 9 & ggd w0 § W
o w FIE e g1, AY @ Ao
® W A A ATFC XA I F UL
feqr fom &1 fegeow ® s @@
o K ag aff 7g eva f& 9
R oo 7 7@ fawg o wwAr wfdas
T T gr, Oy AT gady § 5 w
ag age § dfew oF fov ag giw
% 9% wafew ® § a1 IwW
fote €Y §, WK TAddE 7 99 § #r
Foe @ &1 Sfew F @ gEd A
AT 9, A fieedt o & g% ag & A
@ wT #Y W a1 favarw fadt ®1
Y g o & vy Wt ag frAgw F
wiga g 5 o wrw A qF Ao A ¥
Fergrterea & efreTe &7 o § i g o
#ggiuw 7 fow o Mfema
a0 ot fewrton Y § 9w fearim &
aw @fog .
& 9 ¥y wfemd w1 e §,
wiww 7y o1 aTE § 9W B W A
% fot At S € wo Sd witw g
wg v § Wiy o % difm &
NTGT 3AT WG FY § | & A Faww q7g=w
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aa § 5 oo g &Y T anfgd
X ¥aw ag Fgn wgan §, dar e
wwwar g, 5 fordt geofo ad
Hza madiz geemde w1 foeer dan
foerar &, favey @ o® 7 e Re
TN & pHATES 9T q%aT &1 9
a¥ fa=r 17 7Y awar | o W ¥
#1 fawron gf  aw afems sreciew
%, gt & ar¢ @Y a7 §, 1@ N7 w7
St A # frem &0 g qar
Fg g% & oficrs weeiew § @
FHATN F19 F ¢, T8 19 1w
g 95T | Far A o W §
vt & fF 60 0 Y gt Y
I8 311 wfer gud 60 FIT
ULERuLE L Ecs IR CRIE thl
HT FT 21 g FgEar g fw oww
T FT g 9T 2 & | HfEw W &w
oY 290 ¥ fag darc +ff &) 79 @
94T Fgr & " 7

T OF T Ao H1g fAsT B
# Y@ E oW F §4g ¥ & T g1 §
fr wifa®z oz oF Gy o g fre &
T T 34T foan oy A 9w F
for wow a9 &1 I® & wraAy fafewa
¥ for suar w4 & wwar @, &few
o7 F1E HYC F19 g1 A A4 B
¥ &g Iarc Agl o o war | w6
ferlt wre w9 ¥%E YT FAT AN §
arogE F1 v & A g1 99 A wi,
afeT &% & &7 wdr §ar oeT }
oy,

it wrvw g : Y, Y | ()

oft wrelt e ot : & ag T FEA
fr off orgw w0 &1 @ A IO
TR Fg | sER WA g |
Tt wmge st g gt o 48
W & agi dsT AT § | & g fasre
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W & Faw ag wg I
: (=) W w wwwar § @ L,
@ for ot wrg vg owfad | ax o=
1 & oF o g T § oo
sHarfeat ®Y aiw ® § www F w @
ar =g wor aEY gt sifgy fF ag &
ar arT qre ¥ oq ot ¥ AE 9w w1
Fod femr it s & fog 1 aed
71 forr & fag wifadz o & s
7 faer gFar | 9@ § aga @ Wk
Wt svraZ &1 wa ol ga w g
€ BT FAET WX HT F FH AL
Fa1 wHwfeai w1 wec ¥ far 9y
qg AT AT § |

Mr. Deputy-Speaker: Now, Shri S. M.

Bancrjee. He should take just five minutes
and be very brief.

Shri V. Krishnamoorthi (Cuddalore) .
How can you neglect our party ? We must
also be given some time.

16.44 hrs.

|Mr. SPEAKER in the Chair].

St ®o wto wadli (FTWYR)
weaet 741w, § az waa g v g
wEgnfragn N astg Emar
o gt frerd faraar § 5 ag #e9 &
fe 3@ 175 FUT 597 F) a€@ ¢
Wt fgrgears & qrw ag Gar § @
BgF A Fg A T mH ¥
&l a8 TTIT T AT FLFTT HT AT FHIL
frer st ot #7 f5 ag dar 7 =
arfeq, #dffe @I wamw F wo
T # Tro To F a7, ngmt & for
far famn, dfew sme 2.

Mr. Speaker: The hon. Member should
be very short.
already spoken on behalf of his party.

Shri S. M. Banerjee : I have been plead-
ing with you to give me some time. To-
day is the last day of this session.
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Mr. Speaker: If two or three Members
are going to speak from every party, then
we shall not be able to complete the
debate.

Shri S. M. Banerjee: Even if you are
harsh to me, I would submit that you may
remember that......

Mr. Speaker: [ am not harsh at all.

Shri §. M. Banerjee: | know, Sir, thal
you have been very kind to us. You arc
like a coconut, hard on the surface but
very soft inside.

Shri Nambiar (Tiruchirapalli):  What
is this? The Speaker is being compared
with a coconut ?

Mr. Speaker: Now, let "Shri §. M.
Hunerjee continue his speech. Let hum
not waste any more time. '

Shri S. M. Banerjee: 1 would not take
more than six to seven minutcs,

# v @ a1 f& aror gt AT
N qEAT § AT 175 FOF Yo FT TH
& 1 o faer walt ot & aTw 0¥ & qew
i w1 5 faar § f q@ S v
srafai ¥ e s v ag T &
e dare it & gl sfefedfede
A1 qFT T & F AT §
T fer it s wgr & fr aff 8,
T gL AN T fAR 60 wOX
WA G AT |

WX WY gHIR 22 WTY §ORTQ
Al T I g AT 3T av % 1947
WAy freas @) @A oW
1952 ¥ ag et fir sk @ Wy
gt Y 8, dar fir g ¥ v W
FATH T A AE WA arfim 165 &
¥ ®T 175 IT 200 & FIC 1% difwer
& wrefy, o I s fn 7y s
vt wgar werr Y §, afew avetg
w1 Qs fgemt &1 iRt 1992 W Qw
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[Sbri S. M. Banerjec]
w0 w1 faato fear frg &1 T
arefirer w32 91 1

wrefrer wRer & war fn

“This question of tremting as pam
of pay » portion of the dearness
allowance now granted to the Central
Government employees has been
engaging the attention of the Govern-
ment of India for some time. The
Government of India have now
decided to set up a committee con-
sisting of non-officials and officials to
conduct an investigation into these
matters aod make recommendations
to Government on this subject.”

1952 ¥ ot g faw Fat ¥ g
Faar 6 37 F TEAg 7 Ay I
wifgy 1 & wgan g s wro wrg amefire
21 £7 e Y o amed | TR
wfawT & /7 qoAr fodid F F17 90
TeRE AR A §, 9 ag o
70 %o ¥ A FT 109 Fo A% § | A
a1 g @ 6 600 %o ATFH T FW
450 o AR HE I HE FEAATAZ! |
far @Y 1 600~700 To fiymar
ag Y weqw doi & s €1 a7 "
2 fs ga ar it foyer wfegd ) afew
WTT KT WY WH AKY, gATH A Afqw
fomis § e &2 ov &z qZedm
BT wifigd, A WY W T A T AEA,
N rTEET sama ® fold &
¥aTT 185 WIT 195 & WETT X
N g€ wargw v faeaT g, a8 A1
frrerar arfi )

qro AN wTEE e aTot FAET
¥, o Wi & T ek W X W @
11 ot wr gworw @ ol
ay grave g8 fory aff § fir g7 wrovre
W ez 2 ) gy Wow Tt o %
@ fears woft o off § IR IR
wre & aqwar §f e ag i sy frorey
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&Y e wwif ST A ¥ N & g
dreg ¥ ¥ gafed wa www
waaT A {1 ¥fEw o woer
wHeTRAT # gre ¥ § 7 22 Wrw
whorfal & & 14 T SO @
¥ fora &Y aF®aTZ 100 o ¥ W WIy
WY AR fe
T 60 97T ATT AT, I H AR Gar
7 fa¥, @1 aw g gurdr awrg
wE Wik W Ay &1 gwre ey Wt
a1 § 3T F gAICT MR W wuTE
X1 g g e | g i
TIEY, ST, FTET, HFTT WIT AEqATH |
Tg 97 rE w7 PR w A
firex &t & aqen § fr agwTE FoeE
FATAR A g1 F Fawety, Teak, wTAGT
¥ dodi ¥ wra ¥ golaw ¥ e
gAMY, Fa Y ¥ AT AT A |

tafed & fadms  #&m f§ =g
AgAAT ¥7 ¥ AT A g
I gAY R | AT ST AT g A
gw q9° fF Tar w57 ¥ favr 1 oA
Tgr i 31 71, 1968 &F g7 1 qiwT
afad 1 & e wrfafar 38 ¥ T3
&9 W1 & a1 AGF W | Hfwr ogi
TF TAAHE F7 RS KT AT §, IAH
for g8 T & FgaT OE W frar
8 fs

“Government of pramises, govern-
ment by promises and government for
promises.”
arfesr & fear 39 & q19 o g2 off
2 ¥ o Wrawh 2ard fr Srerdvay
dYT  STEAw F1 TEwraT s g
% 97 ¥ A F@T g | i Y AW
¥ oft 3T chAA gt @) Afer
& sg1 9T § 5 ag €@ Anwer W
g v}, v w1 gl #fade gw v
qIT WTK IT B § 997 g Foremr §
ar 11 P & gmaw eafer T
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&t e 2 aoeT< w1 e Tgh §
wg xw fokr gwit fir wg ot wrgd
FE ¥ qwAr angy ¥ oo avi
#1 GETFE € F1TH @A A7 E
tw foyr & frdesr s Tgen § v
T @A g FCAX 1 W AG
fermaurtfragsn A F Mg oo g
aTfe g W ¥ o FT qATE wH-
1f@} § F2 @ (& 39 §1 701 AT
Al

Some hon. Members rose—

Mr. Speaker: Even Mr. Dandekar has
not spoken?

Shri Nambiar: 1 am a co-signatory to
the motion.
Mir. Speaker: 1 know, that is exactly

where we got into trouble. One party gets
two spokesmen.

W goe Wy AL (FET)
oty faqz qA W F97 =9 3T 7

Mr. Speaker: If I give a chance even
to one from each party, it wili go on for
snother two bours. 1 will call one or

two speakers.

Shri Kanwar Lal Gupta (Delhi Sadar):
One or two minutes for questions.

Shri N. Dandeker (Jamnagar): I think
this is one of those situation where, al-
most there seems to be ‘right’ on both

steady rise in the cost of living, and that
the employees affected, whether you stop
at Rs. 350 or Rs. 500 or whatever figure,

D.A, Commission (M.) 19228

90 per cent neutralisation. 1 do not think
onc can characterise the saport of the
Commission as overgancrous. 5o the
case, as far as the Qentral Governmant
employees are concerned, is pretty clear
and beyond daoubt.

On the other hand, one cannot ignore
the impact of this upon public finances
regardless of whether the money is going
to come from the Central Government,
State Government, public sector enter-
prises or whatever else.  But it is not
merely & question of & bill that aggregates
Rs. 170 crores. It is also a question of
the impact of this Rs.-170 crores addi-
tional expenditure by the persons to
whom the additional Dearness Allowance
would be given, upon the economy in

sympathy with the point of view which the
cost of living part of the
Finance Minister has on this, that if this

g
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LShri N. Dandeker]

we have said this to the Government
that they were heading for disaster in
terms of inflation, in terms of a general
rise in prices in terms of rise in the cost of
living, and that there will come a time
when inflation will overtake all your pluns
and policies like the plans and policies of
mice gnd men. And it has happened.

As [ said, I almost feel like saying
let the Government stew in their juice.
But to be one sided in this issue would
oot be proper. However, I do ask mysclf
this what have the Government done in
this very year to retrain the rise in prices?
The Railway Minister added to costs bv
increasing railway fares and freights, and
the Finance Minister countered by increas-
ing the petrol taxes and diesel taxes, so
that the cost of transport all over, whether
by road or rail, would increase. Then,
he added a lot of indirect and direct taxes,
the total impact of which in terms of
general level of prices and cost of living
is already known.

‘So, has this Government done anything
in terms of its taxation policy that would
arrest the rise in prices? Has this Govern-
ment done anything in terms of restrain-
ing extravagant expenditure,—consumption
expenditure as well as the so-called but
phoney investment expenditure—that would
restrain prices? If not, are they entitled
to come over and say to their employees:
you are the only people who must suffer
the consequences of all this, and therefore
please do not ask for this dearness allow-
ance, because additional dearmess allow-
ces at this juncture will admittedly add to
the rising cost spiral?

I do not think that in (his sort of a

Minister to consider: in what form
this dearness allowance for ncutral
of rise in the cost of living to the ex

recommended by the commission be
given? Herelmpporl much what
Mr. Kash Pandey said a!:lt_dewhila
ago. I th a certain amount of it
'houldundoubtadl frozen by way of pro-
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of that kind so that although they get a re-
compense for the rising cost of living,
they put in & certain amount of the in-
crease in dearness allowance into savings
of that kind. But I also agree that it is
not enough to do that [ am clearly of
the opinion that a part of the allowances
should also be given in cash.

Finally, Sir, I would say a few words
about the threatened strike. I think that
there are hardly any circumstances what-
ever in which a strike by public servants
can ever be justified.

An hou. Member: It is the old LC.S.
which is speaking.

Shri N. Dandeker: 1 would put it at
that extreme level. A strike by public
servants is.a strike against the cormmunity
and against the entire economc structure;
it is a strike against all that everybody
wants in terms of further development of
the country, in terms of further production,
in terms of anything that one would care
to mention in the present circumstances
of recession....(Interruptions). 1 have
therefore no  hesitation  whatever in
saying that, on the one hand, the case for
dearness allowance cannot be denied and,
on the other, the government has a case
about the consequences of giving this
dearness allowance wholly in cash and
their case too cannot be denied. There
is necessity therefore to pay the dearness
allowance partly in the form in which it
cannot be spent and partly in a form in
which it can be spent, But, finally, I can-
not justify on any ground any strike, and
the heavy “padding”, that the all-India
strike in all kinds of public activity is not
intended for this or that but merely as
some kind of a token demonstration of
their resentment, cannot be  accepted.
No, Sir, a strike by public



19231 Report of SRAVANA 21, 1889 (SAKA)

Nt fra qrengwr (I) 0 oW
s a1 fs oiw 39 gadr 99 F)
are- T ¢ §, TAR! WA AT &
FL AT TR T

Mr. Speaker: Unfortunately, he cannot
raise the point of quorum now. There-
fore, I would suggest a via media. In-
stead of making speeches, you may put
questions before the Finance Minister re-
plies, not afterwards.

Shri Namblar: Five minutes cach.

Mr. Speaker: Instead of making
speeches about poverty and all that which
is all very well known, they may put
questions. They may cach take two minu-
tes. The question type of thing is what I
suggest instead of making speeches about
the cost of living and all that which had
been said already. The other alternative
is 1o allow one or two speeches and then
I will call the Finance Minister.

Shri Nambiar: Five minutes each.

Mr. Speaker: Even five minutes each,
it will take another two hours. There
are parties which have not gpoken.

=l ®1C AT qA ;o THo Fo
ax d9z Feafre odffe @ T4
g
Mr. Speaker: There ure not only two

parties, the D.M.K. and the CPI-Marxists.
Gani Dbar is here.

Shri Randhir Singh (Rohtak): Four or
five .from the Congress side also.

Mr. Speaker: Shri Radhir Singh's name
is not here from the Congress side.

Every day, Mr. Randhir Singh's name
is there. He sends slips for everything.

17 birs.
Shri’ Randhir Singh: Sir, I am not
qpeam.onthh. .

snummmm (Kendra-
pan).SuﬂlsRulway Minister is 10
make a statemsent,
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Mr. Speaker: After this, that will be
made. (Interruption).

Several Hon. Members rose—

Mr. Speaker: I am calling Shri Krishna
Kumar Chatterjl. I want io bo fair to
every party and everybody. It is mot a
question of calling only one or two from
that side and avoiding the other party on
this side. Yes, Shri Krishna Kumar
Chatterji.

Sbhri Krishna Kumar Chatterjl (Howrah):
Mr. Speaker, Sir, this is a subject which is
really of great importance. (Interruption)
I hope I will get at least five minutes, Sir.
While I fully sympathise with the senti-
ments expressed by the hon. Members on
the other side, 1 want to say that the
Members on this side also yield to none in
their sympathy for the Government em-
ployees cither at the Centre or in the
States. I was surprised that the hon. Mem-
ber on the other side, while speaking in
this air-conditioned chamber, forgot to
mention the State Govrnmen: employees—
millions of them. The Stats Government
employees are also equally suffering; they
are just like the Central Government
employees; similar is the case of the ser-
vants of the local bodies, and also the ser-
vants under the various public undertakings.

gether. It is not possible.

I will just read out to you
Gajendragadkar Commlnbn'

gence to read out just
that report. They have said:

“That is why we wish to emphasise
the fact that even while we are mak-
ing. our recommendations in regard
to the payment of dearness allowance
in future we are quite clear that
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I am one of those who plead for a dear
ness allowance, and not only for the dear-
ness allowance but for a nced-based salary
in a socialist State. It would be a tra-
vesty of truth if anybody conies here and
says ‘that our Deputy Prime Minister is
trying ® shirk the responsibility in res-
pect of Implemerting the Gajendragadkar
Commission's report.  That is not so.
What 'he has been saying before is that
the price rise should be checked first and
then the question of dearness allowance
could be taken up. 1 had a talk with some
of ‘the Central Government zmployees
only the ofher day. I told them .point-
blank, “Do you believe that an increase
of Rs. 10 or Rs, 15 in their prescat dear-
ness allowance, and thus, in their total
emoluments. will solve your problems?”
They replied, “No. It cannot solve the
problems.” (Interruption). 1 am with
them; I plead for them and I say that
they should get relief and they should get
something, the money, as the Gajendradkar
Commission has reported. But then, what
our Deputy Prime Minister has been ask-
ing the people was, he was asking for
some more fime to see that the price rise
is checked first, which is also the essantial
provision in the Gajendiagadkar Com-
missions Teport. 1s there anything wrong
in #t; if the Deputy Prime Minister says
that ‘he only wants time? Shri Nath Pai
said ‘that the Cemtral Government em-
ployees are entitled to get the
dearness allowance from February last.
Well, from February to August, during
these threc six o8d momths, they have
ourried on; they heve ‘been Mwing; not

one with them. (Mterruption) Therefore.
I enly appedl to their sense of patriotim
and thelr sense of responnibility for this
,comftry. Tt is an
Therefore, it wowld be
political leaders would put it
hedths “thet this is

41
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calculating the effects it will produce, the
chain of effects it will produce on the
economy. Therefere, h= is only pleading
tor time. The approach is quite clear:
that he does not want to deprive the Cen-
tral Government employees or any other
employees of anything whatsoever, That
is the point. He is thirking not only ot
the Central Government employces but
also the employees of the State Govern-
ments; he is thinking of the employees in
the poblic undertakings and he is think-
ing of the employees of thc local bodies.
He is more alive to this question than
anybody e¢lse, The hon. Members on the
other side have said that he is not think-
ing of them: it is not so. Our Deputy
Prime Minister is quite alive to this ques-
tion and he yields to none in his feelings
on this question that concerns the em-
ployees, and the thoughts entertained by
them. [ would appeal to the hon. Mem-
bers of this House not to approach this
question with a political motive, but to
see that u patriotic motive is generated
even amongst the employees, so that in
these difficult times. 1o tide over the crisis,
all of us may unite and make a little bit
of sacrifice, so that in the long run we
can pay them more and bring about socio-
econbmic justice.

Shri V. Krishnamoorthi (Cuddalore):
Sir. even though the Gajendragadkar
Commission’s report has been placed be-
fore the House two months back, Govern-
ment has not taken any decision 1o
award the increase in DA in the form of
cash. The bon. Fisance Minister says,
it will give rise to price inflation. Who
is to blame? It is the Government of
India to blame and not the workers. Now
be says, we will give in the form of cer-
tificates. The commission was appointed
for helping the workers to have a better
life. Can certificdtes be eaten? Cam it
satisfy the workers?

responsible for all these things. When the
Government of India raises the DA, it has

money? If he cannot find the money, let
him wt least lsten to the opposition’s
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money. He does not do that. At least
he can nationalise the -entire banking sys-
tem. It is the private banking system that
is responsible for ihe inflationary tenden-
cies. This capitalistic Government is
supporting the capitalistic business and
allowing the privatc banks to raise the
prices. If the Deputy Prime Minister is
unable to hold the price-line and to find
money 1o compensate the workers, let him
quit office; let his party quit. He has mo
business to continue in office after 15th of
this month.

Shri Nambiar (Tiruchirappalli): Sir, |
would only say that the Finance Minister
has partly succeeded in his attempt to
make the Central Government employocs
1o agree to the Gajendragadkar Com-
mission’s award. Prior to the coming
into being of that commission, the om-
ployees were opposed to the cemmission.
They said, we do not want it. Now Mr.
Morarji Desai has succeeded in pinning
down the employees and making them
accept the commission’s award- Now he
wants to go a step further and say, even
that 1 am not going to give you. This is
the simple logic of what he is atsmpting
to do. He must clearly understand that
the next step he is going to take is a false
step, by which he will bring doom Dot
only to himself and to his ministry, but 1o
the people also by u general strike and by
the very stout resistance of the cmtire
working class of the country.
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cord and we have answered it. Atter
getting the approval of this House o in-
crease fares and freights, after Lkoqping
apurt Rs. 13 crores towards payment of
increase in dearness allowance to the rau-
way employees, now the Finanoe Minister
comes and says that no more money is to
be paid in the name of dearnsss allow-
ance, we can only give the increase in
puper, the paper which only donkeys eat.
Where did that sum of Rs. 13 crores go?
Do you want to hoodwink the _people.
When you wanted to increase the fases
and fraights you came before this House
and said that because you wanted to pay
increased dearness allowance to the ex-
tent of Rs. 13 crores you wanted more
mancy. When you got that moacy, ¥ou
say that you would not pay anything. Sir,
this will not do.

Their argument is that if more money
15 paid by way of increased dearness
allowance there will be more inflation. In
the last eight months, right from January
up to this day, no increase hms been given
to the government employees in their
dearness allowance. But the prices have
gone up sky high. How did it happen?
Therefore, it is clear from realities that it
1s not the increase in dearness allowance
that is going to help the spiralling of rise
in prices of commedities. It is a false
theory. Many of my colleagues  bave
already spoken about it and therefore I
am leaving it at that.
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creates a situation where they are forced
to go on strike, then the entire responsi-
bility must be borne by the Government,
the Finance Minister in particular, and
not the Opposition. We do pot want to
see an all-India strike. Do not think that
we want to incite people to go on strike.
We warn you. Do not create a situation
where a strike will be made inevitable.
Do not force the employees. Let them
have wisdom at least at the last minute.
Let the zero hour be an hour when they
will understand, they will appreciate the
difficulties of the employees. Let them
understand the difficulties of the poor
millions of workers on whose toil and
servicé this Government is alive and exist-
ing today. Let them not forget that
A dre Fwremar (fadie)
qens wiEW, WAl Fga A weEd
¥ dzw T WA F AT A AT A
faare w#z foég 1 & wid A%
7 ¢ faafad 7 12 & gava 24 T
g g3 Ak g F AT 4
gamar & & fas afr @ F4 g+
q* fegeam & dg9 TATH CEETT
#§ & S5 FraE T gfo uTo
Ho go #We Ft AE T IT FAT
T § R g weT A g =
& 9 o wfge w2 F 1 Afer gw
F oo ®ACEWM T F AT
wga § W g W § ¥ 9541 § 9@
aft & fF d madqz  owe
& A & g 77 TN ANT A& A
aHA, FACH TAAAA A T g I
To THHOM 14T F9FT w1 TFA
7 @ ¥ % g a8 weEET foar
1. ff g7 & TAF TWET FHET A
foar &, whesy & ag gy & dax
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Mr. Speaker: Shri Nath Pai:

Shri Nath Pai: Thank you very much.
Shall I begin again? [ cannot disobey
you.

An. hon, Member: He has already
spoken.

Mr. Speaker: | am sorry. Shri Kripa-
lani.

Shri J. B. Kripalanl (Guna): Mr, Speaker,
Sir, 1 have only a few words to say. I
um sorry that our governinent lives from
hand to mouth. When a difficulty arises,
it tries to postpone it by appointing com-
mittees, and those commitwees are  ap-
pointed of their own choice. DBut, when
the committee gives a repoirt 1 think the
government is in honour bound to carry
out the terms of that report. It is mo
use cavilling at what the committee has
said. And what it has said is really rea-
sonable. Therefore, not to prolong the
discussions 1 would say it would be ad-
visable for the government to carry out
what has been decided by a committee
appointed by themselves, rcsided over by
the retired Chief Justice of the Supreme
Court. That is the way of wisdom, if
they do not want to create any trouble
and discontent among Government em-
ployees.
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The Deputy Prime Ministor and Minls-
ter of Finance (Shri Morarji Desaly: Mr.
Speaker, Sir, I have heard with the grea-
test attention the views expressed so forge-
fully by severnl hon, Members of this
House on the question of Dearness Allow-
ance which is pending ut present. This
is one of the most unpleasant duties ome
has to porform at this juncture and it is
only with the consciousnsss of the un-
pleasantness of it that [ am speaking on
this scoasion. | have been compared
with Dhuryodhna, Don Quixotc and what
not. But that is not what worries me or
brings unpleasantness to me. After all,
Dhuryodhna was also very great in his
own way........ (Interruption).

ruler too. (Interruption).

Shrli Worarjl Desai: |
ideal. My ideal is not that of

dhna. That is perhaps the ideal of the
person who compares.. ..
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which I am that the finances of the
country have been entrusted to me I may
be inadequate for it; I may mnot be
capsbie of it. But that is the fast.

An hon. Member: Very unfortunate.

Shri Meorarjl Demak Well, make it more
fortunate. 1 will have not regrets. |
will be very happy. Therefore, that need not
worry my hon, friend. If T do not con-
sider this from the point of view of the
finances of the whole country, not merelv
of the Central Government but also of
the States, ] would have failed in my duty
in this office. I have no quarrel with my
hon. friends who argue in favour of
giving or in favour of implementing fully
the Report or the recommendations ot
the Gajendragadkar Commission. They
are, certainly, entitled to argue and press
about it. Am I also not entitled to ap-
peal to them which I have done during
the last two days to see the coaditions of
the country and what will be the effect
of doing this? If they do not agree with
me, I do not quarrel with them. I do not
give them any adjective. But if they dis-
agree with me, then I must accept what-
ever they say! This is a very cruel logic.
That is all that T can say.

After all, ultimately it will be for the
Government to take a decision consider-
ing alt the aspects of the case. The deci-
sion may be difficuit, may be full of diffi-
cuit comsequences, and yet, it has to be
taken. H I feel and consider, after hear-

I

1
left with? That is what 1 have pot to
consider. lfl’unm'll'lm
todlsc‘l.ul Loume to consider further,
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in oratory or in flourishes becauss I have
not been able to acquire that; I wish I
had acquired it and in that case I would
pecthaps have silenced him more effec-
tively. That oratory does not silence mmy-
body is also known ro evervbody besswse
ultimately facts have to prevail and to say
today that if this amount is given the
priees will not sheet wp, I can only say
that it is only those who Jo not want to
sec the facts who would say that. 1 do
not see how it requires any technical or
cconomic  knowledgs to sec this factor.
Every time demrness allowance hes been
given during the last few years, prices
have shot up.

Shri Nath Pal: They have shot up even
when dearness allowance was not paid.

Shri Morarjli Desai: Then it is all the
greater a danger that niore fuel would be
added to the fire. ..

Shri P. K. Deo (Kashandi): Who sart-
ed the fire?

Shri Momarjl Desai: That is what one
has to consider. I am prepared to grani
for the sake of argument, even though 1
do not accept it, that this Government is
responsible for it; granted. ... (Interrup-

tions).

Shri Piloo Mady: Honesty has to be
rewarded ... .(Interruptions.)

Shri Morag)l Desal: I have not granted u.
Do not be too loud about it.

Shri Piloo Mody: T am sorry. [ with-

draw it.

Shri Morarjl Desai: [ am glad you with-
draw it.

1 have always admitted that Govern-
ment has a share in it; 1 would not say
that the Government has no share in .
My hon. friends have also an equal share
im it; that, they are forgetting. (Imterrup-.
fians.)

% A fia T T f

i § T T g7 f W AT
mE AT RS SR E ) AN
¥ frd gz &Y ol & 1 W3 e 37



19245 Report of

[=Y oot Zare]
#1 wrf wex farar €y 7 € 1 aX A
w5 W gAY § | AfeT o F qw
. awes T |

it T AWE mEA (ATTEET)
wy fow o §, W9 o 1 wew
T8 g
. st ot T ST A g o
ggt & WY F T § | W & fow
%y wE 7

I have got lo see that the duties par-
formed are loyal to the nation. That is
what this Government has to consider.

In.this view, if my hon. friends say that
this Government shou'd consider only the
crunting  of Rs. 60 crores to the Central
Government employecs and that is the
only task before this Government to con-
sider. T would say that my hon. friends
opposite are not saying what they were
saying in the past few days to me. They
have bern asking me all the while to help
the State Governments and all the while
asking me to take up that responsibility
in various things.

" 'Shri V. Krishnamoorthi: Even now we
are asking.

Shri Morarjl Desal: Therefore, if I am
not able to give them raoney, should I not
consider not putting more burdens on
them? That is what 1 have got to com-
sider. 1 cannot say that the Central Gov-
ernment are acting in a vacuum or that
the Central Government should not bother
if the State Governments come into diffi-
cultics. The Central Government have to
bother, not only bother but to consider
and see how these difficulties can be re-
moved. After all, the State Governments
and the Central Government do not work
in isolation or do not work opposite each
other. They work together and they have
to work together and they have to consi-
der the difficulties of each other. That
is how the Central and State Governmen!
have to work. N

Shri S. M. Bamerjee: Docs he propose
to pay them?
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Shri Morarji Desai: I do not propose
to pay them. :

_sms.mmmn.multu

it?

Shri Morarjl Desai: Therefore, I have
got to consider how best [ can help them.

Shri Namblar: By not giving to any-
body? That is the solution?

Shri Morarjl Desai: | am not denying;
it is not refusal; I am not refusing to
implement the Gajendragadkar Commis-
sion’s recommendations. That is not
what 1 have said. I made it very clear
to my hon. friends when T discussed with
them.

Shri Kanwar Lal Guopta: He is com-
mitted to it.

Shri Morarji Desai: There is no ques-
tion of committal to anything. I cannot
say and nobody can say that this is an
award.

At least I
people say it.

do not accept it even if

Shri §. M. Banerjee: 1t is 1antamount
to an award.

Shri Morarji Desai: 1 would not say
that 1 would not respect it. I have got
to respect it. Government had appoin:-
ed the commission and they have made
recommendat'ons after careful considera-
tion. Therefore, one has to accept the
major recommendations, but I cannot
accept everything that they have said. If
1 differ on some things, well, I shall have
respectfully to differ from them. When
they say that a Pay Commission should
be appointed after two years, whatever
may be the condition, whether the price
rise goes up to 235 or 245 or whatever
it is or does mot go up within two years,
well, T do not accept that position. They
also say that the capacity of Government
or the employer cannot be
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will be valid if in other respects he effects
some economies in the administration of

the country.
Shri Morarji Desal: My hon. .
An hon. Member: Leader.

Shri Morarjl Desai: 1 cunnot call him
my leader. He has ceased to be my
leader, but he is my elder. I certainly
accept that, I shall always accept it and
accept it with affection and not merely
accept it ordinarily in language. And he
knows that that is my attitude towards
him. I may differ as he can differ from
me and he can tell me, and he has a right
to do so.

But as I had said before, [ am not
accepting these two things. As regards
the other things, I have not said that
T am not accepting the other things. What
[ do not accept is that it should be paid
only in cash; I am not accepting it. But
I .would say that it is not merely that
1 am looking at it from this point of
view that this can be done and nothing
else can be done.

Here also, I have taken a lesson from
the Gajendragadkar Commission’s report.
They say:

“We may, in this connection,
incidentally point out that during the
course of our discussions with some
of the representatives of employees,
we gathered the impression that if
the Government took comprehensive
action, unpopular though it might be,
and involved the whole community
in an endeavour to assist in the
process of controlling prices, even a
proposal to defer the payment of a
part of dearness allowance which will
be admissible to the employces on
further rise in prices would be
considered by them favourably®.

By the employees’ representatives.

“In fact, in one State, such a mea-
sure (which involves the payment of
additional contribution to the provi-
dent fund or insurance schemes,
thereby reducing the actual cash pay-
ment of additional desarness allow-
ance) has already been adopted and,
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we understand, accepted by the State
employees. We were, however, told
that we should not suggest any such
measure in our report because if
such a measure has to be adopted at
all, it must be a part of an integrated
effort, involving the whole commu-
nity, and not an isolated measure by
itself. The employees added that if
profits, incomes and wages are sought
to be controlled, both in ‘the public
and private sectors, an integrated and
comprehensive scheme will have to
be evolved, and in the contexr of such
a scheme, a proposal to defer the pay-
ment of a part of the dearness allow-
ance or any other similar proposal
could be considered”.

Therefore, they have also recommended.. .

Shri Nath Pal: No. Please see page 54.

“After examining all the considera-
tions involved, we are unable to re-
commend any ‘alternative forms of
assistance. .™

This is their final conclusion.

Shri Morarji Desai: A little further,
they say:

“We are conscious that it is beyond
our terms of reference to suggest any
remedial measures to meet the pre-
sent serious situation. We wish to
make it clear that we do mot purport
to do so. Even so, we think it would
be permissible to refer to some of the
suggestions which have been made by
several parties who discussed the
problems with us”.

This is how they have suggested it. I
do not say they have made a8 recommen-
dation. But they have suggested it and the
suggestion is - also a recommendation.
That is how I look at it, I cannot look
at it otherwise. I do not thipk language
has any other meaning, if this is not the
meaning.

Shri Nambiar: So the recommenda-
tion to give monetary payment is mnot
acceptable and is not a recommendation.
But a suggestion is & recommendation.
Recommendation is not recommendation!
What a logic it is? . .
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Shei Mewaril Besai: A recommendation
is & recommendation. | have not demied
it. Where have [ denied t7 But if F am
considering this suggestion seriously, could
I not request my hen. Iriends to co-
operete with Government m this matter?
This is a national problem. Yes, I may
go @ little fariber, [ may go a little less.
‘This is a metter in which if my hon.
friemdy are prepared to discuss with us
seriousty, Government are prepared to
discuss with them as to what should he
done in the matrer.

Shel S. M. Bamerjee: First you decide
that you will pay in cash. We wilf find
out the money for you.

Shri Morarjl Desai: Therefore, that is
not the discussion they want. So Geowern-
ment have got to decide themsclves. Go-
vernment will Tave to decide. If my
hon. friends do not want to co-operate,
do not say they must. How am I to do
that? But | hope they wil! think twice
hefore they contemplate launching a
general strike of government employees in
this country. ...

Shrt 5. M. Banerjee: Token strike.

Shri Morarjl Demal: at a time when
we are in a very difficult situation, as is
admitted by all. Even if they blame us,
they admit this. This is a fact. Do you
want to increase it, to .ncrease tbe travail
of everybady? If this is what they want
to da, 1 can only say that T feel sorry—I
would not use any other language which
they would provoke me to do. T do not
want to be provoked. Tt is mot right for
me to be provoked. My hon. friends
can be provoked. I will have no quarrel
with it. But I cannot bc provoked about
it. Tt is not right for me to be provoked,
specially in a matter where cven my
sympathies would be with them, consider-
ing the situation in a different manmner. Tt
islqueﬂionofwhnlhlnpttodoin
the circumstances im which T am. T do
not want to speak more in this vein
because then my hon, friend, Shri Nath
Pﬁ,wﬂlﬁnmﬂmrhuallm—
Miuwfkhmmﬁlg.m.
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Shri Mocarjil Desal: Why do you deny
me even the right of having sympathy? 1
cannot understand it.

Then, my hon. friend also said I have
hef:omc reasonable, but I am still ten-
acious. Does he want me to be less tenaci-
o@sthmheis’r I am taing a lesson from
him. He is more tenacious than me be-
cause he even refuses to argue, I do not
refuse to argue. What can tenacity do
more than that? That is reasonable
tenacity. Mine ix  {irmness, it is oot
tenacity.

What have we to consider in this
matter? It is not merely looking after the
interests of the employees, which is cer-
tainly the business of Government, of any
employer to do, but the business of Gov-
ernment is not merely to look after its
employees, the business of the Govern-
ment is to look after the whole popula-
tion. There are four ftimes the number of
Government omployees who are  getting
far less then what the Government em-
ployees are getting, and their conditions
are becoming worse and worse in the
rise of prices, and if therc is a further rise
in prices, in trying to help my friends
here T will make their conditions far more
worse. They are a larger number of peo-
ple. Because they do not or cannot create
trouble, does it mean they should mot he
heard, and they should be put in the dust
bin. and those who can promise trouble
only should be heard? Thereface, that
will ot be a right thing. If ow hen.
friends want me to do well for them,
then they must leave to me the finances to
look after thai, but if that is not dane,
and if the money which is available with
Goveroment is to be utilied oaly for
Government employess, does the theory -
mean that the Gowernment sheuld run
only to pay the Government employees?

Shri §. M. Banerjee: We never sald.

Shri Morarjl Desal: Tt is not a theory
on which the Government can work.

mdm,miahuqmtnbecomw
in all its aspects.
My friends o not wamt me to repeat

all the arguments thee we discussed. T
willrﬁmmﬂh‘“ thid.
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Sbri Morarjl Desal: There is no ques-
tion of giving any excuse. Why have I
to give any excuse? 1 am not labouring
under any mis-conception of my duties. I
have got to perform my duties, and I am
trying to do so. You may say I am do-
ing it wrongly, to that also 1 have no
-objection, because that depends upon each
one's view of what I do. I do not know
‘whether I will succeed or not. It is not
a matter for me to speak, If my hon.
friends are so sure of their success, why do
they want to threaten me? It is only the
weak who  threaten. The  stronge lest
people never threaten. and it is not the
policy of the Government to threat:n any-
body. Why should we?

ol WK G . GO FU-
=T AT & R F Faae E

Shri Morarji Desal: it is not my busi-
ness to do so. My hon. friend who spoke
just now has the Jargest share in upsett-
ing every thing, because he always
believes in this kind of stoppage of work,
Bombay bandh, Hindustan bandh, this
bandh, that bandh.

s TVT §q% QAT : OWT FTAR ST
T FET R

Shri Morarji Desai: That is how also
the economy gets upset. If the economy
gets upset in that manner, how can you
merely blame the Government? It is
therefore that this question has got to be
considered very clamly and objectively
and in the interests of the people.

Shri Kamal Nayan Bajaj (Wardha):
“They receive their orders from Pekiny and
‘Moscow.

Shri Morar}l Desal: That is all I would
request my hon. friends to consider.

Shd M. L. Somdhk: The d
‘brought forth valuable points of view,
and T may assure you that dialogue and

1926 (AiQ) LSD—6.

discussion and a semse of co-operation
motivated us in bringing this matter here,
and therefore no personal invectives were
intended, but we would be failing in our
duty if we do not convey to this House
the sense of bitter resentment, the sense of
hopelessness, and I would even say,
and I use this word advisedly, the sense
of betrayal that is felt by the Govera--
ment employees on this question.

We are concerned with wider public in-
terests, and the debate showed that mem-
bers of the opposition, and I dare say
members from the other side also, were
concerned with  public intere-ts But
should principles and assurances be given
up merely because an emergency looks
before wus? Emergency is the time to
assert principles., and even sometimes to
reaffirm assurances. The loyalty of gov-
ernment employees is not doubted. Their
patriotism was borne out by their examp-
lary behaviour whenever this country was
faced with external aggression. My friend
here was rather, I would say, ({rivolous
in his attitude about Pakistan and China.
We are serious about the question of
Pakistan and China. We do not want
war with them. But deterrence is the way
of politics and we must deter Pakistan
and China by our solid will and our solid
strength. Dearness  allowance for the
government employees is, I submit in all
seriousness, an effort to make them live
above the subsistance level and give them
solid strength and faith in that strength.
.. (Interruptions).l. therefore, suggest that
the idea of cash payment urged by mem-
bers on this side had been given with a
sense of seriousness. . .. (Intcrruptions)
The hon. b here ed the
Finance Minister when thecy called on him
the other day and I think he should not
have any reason to doubt their assurance
about their interest and concern. There is
a party here which rules in Madras; it
fs concerned with the state of affairs
there. We are all interested in helping
the hon. Finance Minister in finding ways
and means of getting resources. But the
decision taken to upset the recommenda-
tions of Gajendragadkar Commission, a
commission of such high standing, means
justice delayed, that is, justice denied.
‘That will create frustration which we must
avoid. The strike is mot intended to be a
kind of some ominous warning. What
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Mr. Speaker: 'Ihequedionia.
“That this House takes note of the
Report of the Dearness Allowance
Commission on the gquestion of the
grant of Dearness Allowance to Cen-
tral Government Employees in future,
laid on the Table of the House on
the 6th June, 1967."

The motion was negatived.

Stri Nath Pai: Sir, what is it that you
but to the vote? It only says that the
House takes note. The procedure is quite
wrong. I think that Dr. Ram Subhag
Singh knows that such a motion is mever
objected to. It is the first time that the
House has voted down such a motion.

Mr. Speaker: We go to the next item
++(Interruptions.) 1 had put the motion
to the vote and I had declared that the
Noes have it.

Shri Surendranath Dwivedy: Sir, the
Railway Minister is making a statement
now, I believe?

ot e frrd : wamw R,
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“A motion that the policy or situation or
statement or any other matter be taken
into consideration shall not be put to
the vote of the House,...."

An hon. Member: it has been agreed.
Several hon. Members rose—

Mr. Speaker: When too many Mem-
bers get up, when he wants to make his
point, it does help anyone. Allow him
two minutes; T will give my opinion. You
are not really helping me by standing like
this. ‘The_ hon. Member has referred to

Security of Passengers an

I
Howrah-Khargpur Section (St.) 9254

rule 342. Meanwhile, the others cam
look into the rules. It is mot this rule
which applies, but there is another rule.

ot wq fowd : @ @1 & vy @
ar @t e fadw w1 F e ey ?

Mr. Speaker: This would not apply.
I have already put it to the vote.

ot wq forad : Afew 77 a2,
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o FF 39 9 fear |

Mr. Speaker: It is all right.
put to the vote.

You cannot raise it now,
been put to the vote.

Some hon. Members rose —

Wt ag fawd : e & =
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Shri N. Dandekar: The motion is to
take not of the thing. But they have
taken a vote on it: it is a mistake, There
is some error in the procedure.

Mr. Speaker: Order, order, Shri C, M.
Poonacha.

I have

after it has

17.52 hrs.

STATEMENT RE. SECURITY OF
PASSENGERS IN HOWRAH-KHARAG-
PUR SECTION OF S. E. RAILWAY

The Minister of Rallways (Shri C. M.
Poonacha)r There have been sporadic
cases of looting of passengers between
Bauria and Deulatl stations on Howrah-
Kharagpur section, and sincc June 1967
this Section has been badly affected by the
hold-up of trains for various reasons. In
view of the incidents of rowdyism in the
Howrah-Kharagpur suburban arcas,
escorting of most of the passenger trains
has been started by three Companies of
the Railway Protection Special Force
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which were drafted to
Bengal State Police.

assist the West

On 31-7-67, when there was & mass
demonstration at Deulati and Bauria in
connection with the Howrah Bundh agita-
tion, the Superintendent, Railway Police,
Howrah arranged for escorting of more
trains with Government Railway Police.

On 31-7-67 and 2-8-67, 318 Down Puri-
Howrah Passenger was . affected due to
attacks by miscreants on passengers, and
some of them were robbed of heir belong-
ings. The Government Railway Police
escorts took prompt action and made re-
coveries of the stolen property, arrested
three persons red-handed and effected sub-
sequent arrest of 12 others.

There was another incident on 4-8-67
on Puri-Howrah passenger in which the
Manager of a daily newspaper “Jana-
shakti” was assaulted while assisting the
officers of the Civil Supply Department in
recovering smuggled rice. The Govern-
ment Railway Police took prompt action
and arrested six persons.

In all, there were 4 incidents of this
nature on the Howrah-Kharagpur Sec-
tion between Bauria and Deulati, a dis-
tance of 27 Kilometres, and according to
the West Bengal Police authorities, thess
incidents were not engineered by anti-
Oriya hooligans or goondas. From the
very nature of the incidents which are of
brief duration and did not result in any
serious hold up of trains, it is difficult to
state that any organised gang is behind
these happenings. The West Bengal
Police authorities consider these incidents
to be of a purely sporadic nature,

Pickets have been posted at  various
stations and all ma‘l, express and passenger
trains on Khargpur-Howrah section are
being escorted by Government Railway
Police assisted by Railway Protection Special
Force escorts. There has been vo inci-
dent on this Section after 4-8-67.

A number of students assembled at
Cuttack Station on 9-8-67 and demon-
strated against alleged interference with
life and property of people of Oriya dur-
ing hold-up of trains in West Bengal. At

Khargpur Section (St.)

10-20 hours on 10-8-67, Deputy Chief
Minister of Orissa arrived at Cuttack and
read a message from the Chief Minister
of West Bengal and an appeal from the
Chief Minister of Orissa to the crowd col-
lected at Cuttack Station. The  Chief
Minister of West Benbal in his. message
had condemned these attacks on passen-
gers and assured that the West Bengal
Government would take all necessary pre-
cautions to prevent recurrence of such
incidents.

As a result of the student demonstra-
tions in Cuttack and other places in
Orissa, trains could not pass through
Cuttack and a number of them had to be
cancelled and some trains have had to
be diverted to Howrah and Madras by
longer routes.

Since 11-8-67 (Friday) 5-40 A.M., the
normal train services through Cuttack
have been resumed.

Mr. Speaker: Both the Orissa Govern-
ment and West Bengal Government are
making efforts to bring some peace. Any
question irritating either Bengal or Orissa
will only bring about a deterioration.
Normally after a minister's statement,
I do not allow questions. But today being
the last day, I do not mind allowing two
or three questions. But T would request
members to be careful in putting their
questions. The Minister has said that
both the Chief Ministers of West Bengal
and Orissa are doing something. If ony
further information is necessary, you may
put a question.

Shri Chintamani Panigrahl (Bhubanes-
war): We are grateful to vou. Sir, for
allowing this statement to he made. We
do not want any bad feeling to be created.
We want the situation to improve. But
the facts stated by the minister are not
correct. Sarees were removed from the
body of the women. [t was not a generhl
kind of thing; only the Oriya travelling
public were selected for that treatment.
So far as looted property is concerned,
this has not been given back to the pas-
sengers concerned. The looted property
should be given back and compensation
should be paid; and, The Minister should
assure that such things are not pepeated.
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Shri P. K, Deo (Kalahandi): Sir, we
are getting frantic telegrams and  letters
with the signatures of the persons who
have been affected. The most unfor-
tunate part of it is that the victims of
hooliganism are the peopls from Orissa
travelling in passenger trains. They do
not affect the express or mail trains. It is
very clear from these letters that therc is
a reign of terror and the local police has
been most inactive. The railway protec-
tion force has completely failed to give
them protection and as a reaction to it,
the people in Orissa are very much
agitated. We do not want that they
should behave like this, because in spite
of three years of consecutive drought,
80,000 tons of paddy have been supplied
to Bengal. Under these circumstances,
when we hear that those who are attack-
ing the passenger shout. Under Maro,
Chu! ante dichena, all these are very
very provocattve.

I request you to comvey our feelings to
the Government and the linguistic
Minority Commission in Allahabad should
be immediately contacted. He should pro-
ceed there, look into the matter and en-
sure that the minority community there is
not persecuted. Secondly, adequate pro-
tection should be given to all the passen-
gers travelling in that section of the SE
Railway.

18 hrs.

Shri Surendranath Dwivedy (Kendra-
pura): Sir, T am glad that both the Gov-
emments of West Bengal and Orissa have
taken steps immediately. We do not want
this disturbance to develop into a racial
conflict or a communal conflict. All
that 1 want to impress upon the Railway
Minister is this. There is no doubt that
the elements who are responsible for such
activities are smugglers, who were carry-
ing out smuggling of rice from Orissa.
Now, because—the Government of Orissa
has been vigilant on that point, they are
indulging in this activity. It has been
stated in a petition to the Chief Minister
of Bengal that there is a gang called
“Babu” which is working behind it. They
create all this mischief particularly in the
railway trains WNos. 3 and 18—Puri Pas-
senger. There they do all these things. I
want th# Railway Minister to give protec-
tion to the passengers. He must impress

Security of AUGUST 12, 1967

Passengers on Howrgh-

Khurgpur Section (St.)
upon the Government of West Bengal or
take it upon his own Ministry to enquire
about this gang, have them arrested and
punished. Only then protection can be
afforded to the passengers. We want safety
to the railway passengers travelling from
Howrah to Orissa. '
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Shri S. Kundu (Balasore): Sir, these
things have happened just near my com-
stituency. The Railway Minister has
made a statement. All of us condemn
such hooliganism. We wholeheartedly
condemn these things. These things
should not occur. There is no question of
any State or party in this. The Railway
Protection Force is not doing anything.
This thing has been there much earlier.
The Railway Protection Force has sat
silent all along.

Secondly, Shri Panigrahi made a trium-
phant walk-out yesterday.

Mr. Speaker: You do not do it.

Shri S. Kundu: These things originated
from the smugglers, people who were
smuggling rice and illicit liquor. These
smugglers were those who kept the for-
mer government in power. Since the Go-
vernment is trying to strictly enforce the law
these people are not getting a free scope
for smuggling. They are now gencraung
this sort of trouble. T am not going to
say that the Congress Party are the repic-
sentatives of smugglers, but the fact remains
that it is these smugglers bordering those
areas who are creating this trouble. Now
he is making a triumphant walk-out be-
cause the Opposition overnment is there.

shri Nambiar (Tiruchirappalli): ITe is
partly responsible.

Shri A. Dipa (Phulbani): Sir, T have
hmacopyofnrepmnﬂonwhmlt
is said:

“In recent days miscreants in
. . ke

groups of 30 and 40's are stfa
ing with daggers, iron rods and soda
bottles and snatching away all be-
longings or Oriya passengers es-
pecially to the extent of daily used
dresses. They have also the audacity
to outrage the modesty of helpless
ladies to the extent of taking away
their sarees worn and ornaments
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_ sengers on Howrgh-
Khargpur Section (St.)
over their bodies. Besides, that they
inflict serious injurics to passengers
and shouting slegans such as—Ude-

der Maro and Kengo chal ante
dichena”
Shri Srinibas Misra (Cuttack): While

we are gratified to hear about the efforts
of the government to arrive at a com-
promise for solving the siluation, there
are some points which require clarifica-
tion. The persons who were harassed
and looted got down at the station and
went to the GRP to lodge complaints.
It is reported that they refused to receive
any information or complaints and these
poor people were instructed to gzo from
station to station back to Howrah in
order to lodge  their complaints. The
Minister has not said anything on this
point.

Shri Sradhakar Sopakar (Sambalpur):
We are told that the Chief Minister has
stated that he would wverify the facts.
But it is a fact that those persons who
were affected by the looting went to the
police station to record their statements;
their complaints were not at all recorded.
Then, how is it that the Chicf Minister is
going to verify the facts? Would the
hon. Minister do something to verify the
facts 7

Shri C. M. Poonacha: It is really un-
fortunate that some of these unsocial
elements who resort to unlawful activities
often times create situations which bring
in other extraneous problems also into
the picture. As my hbon. friends have
mentioned, this is entirely due to the
operation of unsocial elements who resort
to lawlessness, rowdyism and smuggling.

the course of that, some poor passen-

rs have become ‘the victims of ;hd;
rowdyism and acts of lawlessness. It
trie that some valuable properties were
stolen and the travelling passengers were
harassed. It is also a fact that a few of
them were Oriyas. But this does not
mean that it is a sort of organised attack
against a particular class. It js hot so.
Incidentally, the travellers who were
travelling in this particular train were
sobjected to rowdyism and acts of Jaw-
lessness.

The Governmeat Railway Police, which
is charged with the responsibility of

Security Force Bill

maintaining law and order, has imme-
diately acted, promptly taken action and
registered cases, apprehended some cul-
prits red-handed and about 21 persons
have been arrested alrcady and full
further action is proceeding against these
people. Cases have been registered and
criminal proceedings are going on against
these people. Further investigations are
also being made. This had some reaction
in Orissa. With the kind and prompt
intervention of the Chief Minister of
Orissa and the assurance given by the
Chief Minister of Bengal, conditions have
returned to normalcy, train services have
been resumed and we hope that further
recurrence of such incidents will be pre-
vented.

—

18.08 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL—contd.

Mr. Speaker: Shri Shukla.

The Minister of State In the Ministry of
Home Afalfrs (Shri Vidya Charan Shukla):
The object of this Bill is......

Shri Indrajit Gupta (Alipore): On what
subject is he speaking ?

ot vy fewd @ (§i7) m oW
& 7 ag e daT ax § ar A ?

Mr. Speaker: Will you all kindly sit
down? When I occupied the Chair at
3-30 p.m. it war clearly stated that since
hon. Members were  particular and
anxious that the Report of the Dearness
Allowance Commission should be dis-
cussed, it can be taken up first but, after
that, the Central Industrial Security Force
Bill will be taken up. It is there in the
records. There is no question of glving
precedence to anyfhing. In that case,
that would have got precadence over the
Dearness Allowance Commission Report.
But I gave preference to that Report.

ot yq ford : #Y firede fir
wear § 7 & ©W & FWC QAN WS
wrdt 33T v § |
“x?w:mhm.md
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Sbrl Indrajit Gupta: My point of order
13 on this Bill, not on the Order Paper.
When this Bill was brought up earlier in
the afternoon. the Deputy-Speaker was in
the Chair, certain points of order were
raised by certain Members who were
opposed to the consideration of this Bill
on the ground that this House is not
competent to take up this Bill. Then,
the hon. Minister was allowed to make
his observations on those points of order
but no ruling was given after that.

1 want to raise an entirely different
point of order on a different ground
because I feel....

Mr. Speaker: What is the Rule?

Shri Randhir Singh (Rohtak):
the Rule first.

Shri Indrajit Gupta: I am quoting the
Rules; don’t worry.

Shri S. M. Banerjee
176(2)... ..

(Interruption).

Shri Nambiar (Tiruchirappalli): There
are the Rule experts; they will give you
the Number.

Shri Indrajit Gupta: This Bill violates
Article 117 of the Constitution of India.
The Constitution is above Rules.

This Bill cannot be brought here in this
way. [ submit that the Bill is a money
Bill. Kindly look at the Financial
Memorandum attached to the Bill. The
Financial Memorandum quite clearly says
that an  expenditure amounting to
Rs. 155-90 lakhs will be incurred for
raising 7 battalions of the Central Indus-
trial Security Force. Who is to bear this
amount ?

Mr. Speaker: Don't go into the details
now. What is the constitutional point?

Shri Indrafit Gupta: I am going to
prove that it is a money Bill. The
Financial Memorandum provides that
only after these battalions have been
trained and raised and posted to the
varlous industrial undertakings, then those
industrial undertakings will bear the ex-
penditure of these battalions, Until that
stage is arrived at, while the battalions are
in the process of being raised and train-
€d, the eipenditure is to be borne out of
‘the Comsolidated Fund of India or the

Read

(Kanpur): Rule
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Central Government. Nobody else is
going to bear the expenditure.

Mr. Speaker: Your point is that it is
& money Bill....

Shri Indrajit Gupta: ....and this Bill
could not have been introduced in the
other House. Article 117(1) says :

“A Bill or amendment making pro-
vision for any of the matters specifi-
ed in sub-clauses (a) to (f) of clause
(1) of article 110 shall not be in-
troduced or moved except on the
recommendation of the President
and a Bill making such provision
shall not be introduced in the Council
of States.”

This Bill has been introduced in the
Council of States. What are the matters
specified in sub-clause (a) to (f) of
Article 110? I need not read out all
the sub-clauses (a) to (f). I would read
out only the relevent one for the pur-
pose, that is:

“(c) the custody of the Consolidat-
ed Fund or the Contingency Fund of
Indja, the payment of moneys into
or the withdrawal of moneys from
any such Fund;

(d) the appropriation of moneys out
of the Consolidated Fund of India;

(e) the declaring of any expendi-
ture to be expenditure charged on
the Consolidated Fund of India or
the increasing of the amount of any
such expenditure;”

If any of thess matters is included in the
Bill, according to Article 117, such a Bill
cannot be introduced in the Council of
States. ‘Therefore, the President's re-
commendation to this Bill has been
wrongly taken. This Bill cannot be in-
troduced in the Council of States. It is
invalid in terms of the Constitution and
no question of its consideration can
arise in this House.

Mr. Speaker: Mr. Limaye.

Shri 8. Kundu (Balasore): Before Mr.
Limaye speaks, can I point out this?
The entire discussion started with my point
of order that it is legally hit becaumse it
is not within its legislative competence
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So. [ suggest, I may be called after Mr.

Limaye has spoken.
Mr. Speaker: No, no. Mr. Limaye.

off wy foord : Aforeifer w=fhide
FmATw @ K g
fr ag¥ wIv g 7% Ty fr wrOw
U T ¥ ST W9 v deen I 7
TAHT FTOT 78 ¢ 6 w€ wrie ) 6
£ 1 ¥ ag¥r Afredfra wefdw Y Far
g o am frodi & W= A e
WTRY § | T TR T A g qArer
1 ¥ T ATHT IoTaT q7 fF Tt &
sfasd 97 ag fadas sfesor s@r
2 1 A gfF a2 g Er  wefeg &
HIY A WA § AR OF Ag A @
Zar § | I dfquw & 117 7w
BT 110 T% & Iood e § 1 A
o9 T 109 (1) w AHad @ H
uz fomm gom & -

“A Money Bill shall mot be intro-
duced in the Council of States.”
7% faw e d qw A frar mar &
oq S §F a%T WeTT § IS WAl Hy
HTY WoE a3g ¥ @ Ao | & |
Y 93 @ § | g fewn f @ W@ g
form & a7 W sqaeqy ®T AV IS
g

“Shri Y. B. Chavan to move that
this House concurs in the recom-
mendation of Rajya Sabha that the
House do join in the Joint Committee
of the Houses on the Bill to provide
for the constitution and regulation of
.a Force called thé Central Indus-
trial Security Force for the better
protection and security of certain
industrial undertakings and for certain

other matters, made In the motion
adopted by Rajya Sabba at its

sitting held on the 6th  June,
1967 ... etc.
7 fawr qgt Jw T o §, oW AT

% tw g § s darfs v d vl
g M HC FTE ¢ | W IR

# =TT 109 ¥ "ga WX 110
% 117 ¥ #rage fow &1 oevw
ot gl T & fira & ag ST W
T # T W A

fraw ® & T & gEo iy
BT Argar § | % wrowr sarw fraw
gear 74 # W fewmAr wwgar § )
fraw 72 wefag agf avp T v
2 wify a7 e ¥ fag s
g &, a8 e B Sy §, TEwY
oY Trew qwT ¥ are fFar & 99 qowad
wenfa 2% 3 fao & mre 3fed:

“When a Bill is introduced or on

some subsequent occasion....".

faer &Y gt o gur & Towr ww AW )
Fiag g TE &
“....the member in charge may

make one of the following motions
in regard to his Bill, namely,

(i) that it be taken into considera-
tion....".
Tg weE TE g |

“ ...(ii) that it be referred to »
Select Committee of the House... "

W §& # wax wfafy & qot & & o
o ag e & 1w Fraw & 0
g faw swma gg feqr s gwar
di—

“that it be referred to a Joint

Committee of the Houses with the
concurrence of the Council.”.

Wy wifaw 1 wRfa & omde qifer-
= WAL (vawer) €&
T g O ¥ wr et § 7 qg Ay
fadrapta v gz oy
T gaTd TINT WY FE |

Mr. Spesker: Let him colclude now.
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LU SESC R i ol
FFAT & | g/ W g TIAT | 4T
] owft w7 2, ™ faw § wqEw
drewr s a7 far s awar § e
wtfeer & waafa & @ for omiz
arferariest F3Y & ara do faar sy |
e qrTa WAt FT qeT qE W
T WifE 37 & weara § Frw AWy
# wafa wrdr o€ 2, wifaer 1 78
sy sEra 7 fvar v wwar 2.,

Mr. Speaker: He need not read out
the whole thing.

Wt A faad : fad uF a8 weama
W fwar s wpar @, 7o fa g F ager
J&q ¥ | @ fraw ¥ wame W
Seara ag fear o aFar 2 -
“that it be circulated for the purpose
of eliciting opinion therein:”
HETE TGN, TH 1 AT TGT §AT 7 =
3¢ % &1 S w=TE ¥ ¥ qet wgEw
TRFEAT FT AKA § | TT a0 ¥ &9
tar fagr &, Y oy qamrw . L
(srwwrm) & @ @ WA B wfo-
AW I IR O & Wy
@ ‘P’ ¥ W A 2, @ &
“fram frdmfa” g g
Mr. Speaker: I know that there are

some vidwans on the Congress side also.
They will also be called later.

it e fawd ;@ ¥ ¥ # fgr
firdrafor &, ot @ wrw Y o g w7
¥ Taga fe A SR w1 g
LT ¥ Fow § ?
Shtimafi Leékshmikanteamma (Kham-
mam):. Atmastuti and paraminda is bad,
ot Ay fawd @ we g
& werar o o e At @ e
g | (TUTeMA) T WANT TIAT WYY
i'rft §, Wy W@ R AT A WY A
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g fr dftaw & w9 100 &
s o wt faer Tow war # €-
g gy fear v wwar &

Shri Vidya Charan Shukla: It is not
a money bill.

st wq fad : frow 74 F WY
ey far 17 2 @ s s
W ¥ uF 7@ ¥ 1w fag a7 e -
FAY, 7y, IoAT A €A T AL
Tafz F e ¥ AT g w1 o3I
& arfeg

Shri Nambiar: We are all petting tried
Till what hour are we sitting today ? Is
it not time to adjourn the House now ?
We are at the fag end of the session and
the fag end of the day.

Shri Shri Chand Goel (Chandigarh):
Kindly hear me. You were not here
earlier: the Deputy-Speaker was occupy-
ing the Chair and we had all raised our
objections regarding the legislative com-
petence of Parliament in regard io this
Bill; T was promised that I would be given:
some time also.

Mr. Speaker: I have given time.

Shri Shri Chand Goel: You have given-
time only to one or two Members. I
have not been given any chance.

Sbrli §. Kundu: Under rule 72, there
has to be a full discussion on it
Mr. Speaker: The hon. Member

has
already bad his say. .
Shri S. Kundu: Full discussion means
discussion for one or two days, because
it Is a very important mafter.

Mr. Speaker: Does Shri Shri Chand
Goel also want to say the same thing?

Shri Shri Chand Goel: No. I do not.
want to say fhe same thing.

Shri Sheo Naraim (Basti): Those pentle-
men sittlag opposike are mnot behaving:
like gentlemen. They are creating 'diffh-
culties. It was said that we would dis-
pose of this Bill by 5 p.m., but now they
are going back om it This is not
géntlemanship.
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Shri Nambilar: Shri Sheo Narain is
the Leader of the House on the other
gide 7

Mr. Speaker: Order, order. Let not
hon. Members talk across the tables.

Shri Shri Chand Goel: The point that
I am raising is regarding the compelence
of Parliament to legislate on this subject.
Up till now it has been argued that it
is cither a question of public order or
of police. both of which subjects appear
only in the State list. But I would like
to conmsider it from another angle.

By this measure the Government have
tried to circumvent the Constitution by the
substitution of the word ‘Security Force'
for the word ‘police’. I have studied the
definition of the word ‘police’ which has
appeared in the Encyclopaedia Britannica
and other dictionaries. What do those
definitions say ? The Encyclopaedia
Britannica says:

‘As now generally employed, the
term ‘police’ means the maintenance
of public order and the protection of
persons and property from the hazards
of public accidents and commission
of unlawful acts’.

Shri Himatsingka (Godda).
defined in the Bill,

Shri Shri Chand Goel : A perusal of the
aims and objects of this Bill clearly indi-
cates that this security force is being
created only with the objective which is
given in the definition. Hence it is cover-
ed by the above two entries, either entry
1 or entry 2, of List I In the other
House, the Law Minister took up the
position that this was covered by entry 32
of List I, which is the list on which
Parliament can legislate. That entry is
regarding the propertics of the Union. But
I want to submit that the definition which
has been given of ‘public undertakings' in
this Bill itself has to be seen. Under cl.
2(1)(a) ‘Force’ means the Central Indus-
trial Security Force; (b) ‘Industrial under-
taking' means any undertaking pertaining
to & scheduled industry and includes an
undertaking engaged in any other industry
or in any trade, business or service which
may be regulated by Parliament by law;
(6)GD a corporation established by or under

It has been
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a Central, Provincial or State Act, which is

controlled or managed by the Government.
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This clearly indicates that the public
undertakings which are owned by various
States and which are not owned by the
Central Government directly, even they
are covered by this definition. So the
Union List does not cover the definition of
public undertakings as given in the Bill.
Labour is on the Concurrent List. In
respect of legislation in pursuance of this,
they have not consulted any of the States
0 far. In respect of Concurront list
subjects, laws can be passed by the State
legislatures and the Central legislature and
conflict can arise. So it is advisable to
consult the States beforehand. This Bill
will not be able to stand the test or scrutiny
of the Supreme Court and a reflection will
be cast on this House that it did not
examine the legal complications that would'
arise in this case.

Therefore, T want to emphasise that it
this Bill is passed, it will not be able to.
stand the scrutiny of the Supreme Court
(Interruption).

Mr. Speaker : When a constitutional
polnt is raised, I cannot overrule the objec-
tion. I have to hear the objection.

Shri Nambiar ;: Next session will be In

winter. It will be cool weather. We can
discuss this calmly then.
Mr. Speaker: That is why the hon.

Minister wants to refer it to a Joint Com-
mittee 30 that in winter both Houses can
pass it in a calm atmosphere.

Shri Shri Chand Goel: Let me have
onc minute more. Over two-third of
population in the country now, there are
Governments run by partics other fhan
the Congress, and this Bill is a serlous
reflection on the working of the State
Governments. They have not reported to
the Centre that they are unable to main-
tain law and order in their respective
States. So, this will mean a serious re-
flection, unless the State Governments are
conmtacted and unless their consent is
obtained.

Mr. Speaker: You cannot go on. T have-
given you so much time. b
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Shri S. Kundu rose—

Shri Vidya Charan Shukla: He has
.already spoken.

Shri §. Kundu : I am on a point of order.
1 just want to make an appeal. Mr. Speaker,
you are equal to the Chief Justice of
the Supreme Court. So, nothing should
.be done hurriedly so that we will be blam-
«ed ]ater on.

Shri Randhir Singh rose—
Mr. Speaker: After the Law Minister,

the senior lawyer Mr. Randhir Singh will
be called later on.

Wl Tw W6 TR (TOEEr)
qF 9 qF T AT WA X eqrA
siwdr vefas foar &, 39 1 52 F1 7

The Minister of Law (Shri Govinda
Menon): Mr. Madhu Limaye raised three
points, and the points raised by him have
-covered all the points raised by the other
members. I am surprised that he should
refer to rule 74.

Mr. Speaker: First of all. you kindly
snlighten me about the Finance Bill.

Shri Namblar : Ivor Jennings of Kerala
is now speaking.

Shri Govinda Menon: It is good that
1vor Jennings sometimes comes. Rule
‘74 which was referred to and read by Mr.
Madhu Limaye comes in the chapter in
the rules entitled “Bills originating in the
House"”. This is not a Bill originating in
this House. Please refer to rule 114 on-
wards. They refer to Bills originating in
the Council and transmitted to the House.
“This belongs to that description.

ot wy faad : wWow g 7,
w3t fifg o ¥ AT & 7
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Sbrl Sonavane (Pandharpur): Lst him
have patience.
ot wy Pwd : owew TR,

e wTr ifw ¥ ) & FAw 0@ @
¢ fewm w Tavey fe fr & s
7% wera s § 7 AR wrdr e
2

Shri Govinds Menon: Rule 74 is not
applicatle becauss that applies to Bills
« originating in the House. Bills originating
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in the Council and transmitted to the
House are covered by rule 114 onwards,
and there there is the question of reference
io the Joint Committee etc.

oft wa fawd : ¥ AW w1 g
7§ fear | frw fram & wqmr ?

Mr. Speaker: The Law Minister is
enlightening me so that I may give my
ruling. You cannot get up. It is mot the
Question Hour where you can say that
your question has not been answered. The
Law Munister is trying to help me to under-
stand the problem. He is not trying to
satisfy the hon. members,

s Wy fawd : W A, ag
o= T4, 31 92 a9 afer faw ar
FAT | 9T FFT F FIH A T |
frm frm & wrogm ?

Mr. Speaker: 114.

oft we faag o9 ofjT 7, 114
M WAT L @IF AT

T FT (A X R E G
114 95 |

Shri Govinda Menon : A money bill is
defined in article 110.

st au fama : w7 114 F 110
T HAT |

Shri Govinda Menon: Article 110 of
the Constitution defines money bills, Now,
a Bill which may result in expenditure for
the state is not a money bill because even
if the Bill ultimately results in expenditure
to the state that expenditure is met sub-
sequently by appropriation from the Con-
solidated Fund of India. In those cases
article 117(3) will come into play; that
article says that in these cases the recom-
mendation of the President is mnecessary;
it says: A Bill which if enacted and
brought into operation would involve
expenditure from the Consolidated Fund
of India shall not be passed by either
House of Parliament unless the President
has recommended to that House the con-
sideration of the Bill. That recommenda-
tion is here. Article 110(1){a) provides
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for the imposition, abolition, remission,
alteration or regulation of any tax, the
regulation of the borrowing of money, etc.,
the custody of the Consolidated Fund and
the appropriation of moneys out of the
Consolidated Fund. Only in these circum-
stances this article comes in. Therefor,
this is a case where if the Bill is enacted
ultimately, it will be necessary to spend
money and in this case the recommendation
of the President is necessary. That is
provided for in article 117(3).

The most important point raised by
many Members here is regarding legislative
competence. On that matter, it was
argued! that this was a subject left for the
States snder List II. The Home Minister
has aus.vered this point. This is a matter,
Sir, on which no ruling can be given even
by you. This is not a matter which the
House can decide by a majority vote.
whether a Bill as the one brought here
falls within the legislative competence or
not is for the courts alone to decide. That
is why, there is this rule 72...(Intesrup-
tions). In a matter where the House ir
interested to know the legal position it
is much better that I am listened to.
You may accept or not accept what 1 say.
In rule 72, it has been provided that if
legislative competence is raised, an oppor-
tunity should be given to the members to
discuss it. Please note that the rule does
not say that it should be voted in the
House or a ruling should be given. Ruling
cannot be given because the Speaker can-
not be expected to arrogate to himself the
right to decide whether constitutional com-
petence is there or not. Suppose you in
your wisdom say that there is legislative
competence, it does not prevent anybody

-ernment brings forward a BIill, it looks
into the question whether there is
‘tive competence or not and takes a risk
Suppose this Bill is passed and the con-
tention of my hon. friends here i

that Parliament has no com
will happen ? It will be struck down
the courts. The matter has been

g

it
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and we arc satisfied; the sponsors of the

Bill, the Government, are satisfied. ...
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Shri S. M. Banmerjee: Did you consult
the Attorney-General 7

Shri Govinda Menon: ... .thal this is a
Bill for which Parliament is competent.
(Inzerruption) Now, it may happen—udten
we may consult the Attorney-General—
that even after all these examinations, the
Bill is struck down. It is finally for the
Supreme Court or the High Court to
decide. Mr. Poonacha had been referring
to the Railway Protection Force, and it
was mentioned that the railway is the pro-
perty of the Central Government. There-
fore, this House. in 1957, passed a luw
called the Railway Protection Foree Act.
There is provision in regard to police in
the Constitution: entry 2 in List II of th:
Seventh Schedule says, “Police, including
railway and village police”. Therefore,
although there is a specific entry for the
railway police in the State List, that is,
List II—in 1957. the Parliament enacted
a law for the railway protection force.
That was possible because in List I, there
is an entry, entry 32, providing for the
property of the Union. An entry in onc
or the other of these legislative lists means
that this is a matter on which the Parlia-
ment or the Legislative Assembly has got
the power to legislate.

If the entry is in the first list, Union
List, then Parliament can legislato becausc
the union property is mentioned ugainst
entry 32, and Parliament has got the power
to legislate for it. That is the prima
facie view of the matter. We have looked
into the matter, and it has been anxiously
looked into and any amount of discussion
here on that question will not lead to any
result, because there is nobody to decide
that question. The only authority to decide
that question will be the court, and that
is why rule 72 has beén enacted in the
manner it is done. In these circumstances,
1 would request that we may be allowed to
proceed with the discussion of the Bill.

Shri Umanath (Pudukkotiai): Beforc
your ruling is given, what I would request
is that because this issue is so delicate and
complicated, the House may be sdjourned
to think over it and then he can take it,
up. (Imterruption).
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Shri Nambiar: Have it for the next
session,

Mr. Speaker: Order, order. There need
not be any complication created. After all,
the other House has considered this Bill.
Every Bill, passed by this House and that
House will entail same expenditure; any
law which we may make will demand some

expenditure. There is absolutely no doubt
about it.

An hon. Member:  Question,

Mr. Speaker: Apart from that, the
Speaker's competence to give a ruling is
a matter which is not relevant here. 1
will have to say something about the points
raised by them. I will have to say if I
agree with them or not, and that will
become a ruling. Hon. Members in the
Opposition, Mr. Madhu Limaye and Mr.
Banerjee for instance, have raised some
points, and therefore I will have to say
something. That will be a ruling,
naturally, even if I say, “Yes”. Shri
Indrajit Gupta has raised a certain con-
stitutional point about finance and about
its pertinence or not. Naturally, I will
have to say something, and then it be-
comes a ruling. Even presuming I agree
with them or I agree with the Law Minister,
I will have to say something, and that
becomes a ruling. Even presuming I give
a ruling—right, wrong or indifferent what-
ever it is, the courts have a right, not
only in this case but otherwise also, to
say that the Speaker has no right to give
such a ruling. So, I do not think I can
aocept that argument of the Law Minister.
The courts may strike it down. Even in
cases where the Speaker is competent to
give a ruling, the court may strike it down.

Now, I am comvinced that this is a
financid Bill. The President has given
consent. (Interruption).

Some hon. Members rose—

Mr. Speaker : Order, order. The moment
it is not favourable to you, you cannot
get up like that, when I am on my legs.
Please sit down. There can be no further
discussion on this point. For 3 months,
we have had a brilliant time. For the last
1 or 2 hours, I would request my friends
to show the same patience and indulgence
to the ‘Speaker and to the FHouse. No
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more discussion on the constitutional
point. The President has given his assent.
Mr. Madhu Limaye raised another point.
I bave studied that also. The Bill cam
be taken up here and I would like it to
be completed now. The Minister may
continue his speech.

oY wy [ q ooy wgrem, §
A B GE I A TG | WG TH
hﬂﬁﬁmgﬁQrﬁqﬁm%
TEq W AW ¢ AT AG, 5 4 faqq & g9
IO AG TeA £ A AMfAE Mg
w1 whan g, afew fraw 75 & A
A AT gET & AwA § oA ag
TAA A AT & 78 ¢ 1 fowr o
T W9 59 FT gwrad 29 & at fer &
T F1 ANEFT FT F ggf ¥ 97
T |

(Shri Madhu Limaye and some other hon.
members then left the House).

The Minister of State in the Ministry
of Home Affalrs (Shri Vidya Charun
Shukla): The watch and ward staff are
not properly trained, That is why we
want to have an integrated force, a well-
trained watch and ward force, which will
not only guard the entrance of the pub-
lic sector industries. ... (Interruptions).
18.48 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Let us have a
quiet debate and finish it soon.

Shri Vidya Charan Shokla: [ was say-
ing that the new industrial security force
that we are creating under the Act is
entrusted with the work not only of guard-
ing the entrance and perimeter of the
factories, but also of looking after the
instadlations and valuable machinery of
the public sector industries. Hithorto the
various public sector industries have re-
cruited the watch and ward staff in a
rather unplanned manner and supervision
also has not been very good. When this
force is created, it will have the advan-
upﬂunﬁuﬂm.ameqmp-
ment, etc. We also propose to integrate
the fire-fighting services of the varlous
publicmm!:i_np‘.
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public sector undertakings. I would in-
vite the attention of the House to clauses
3, 10 and 14.

Sir, the provisions of this Bill are
generally on the lines of the Railway Pro-
‘tection Force Act which was passed by
this hon. House some ten years back and
the hon. Members already know about
the various provisions of that Act. So I
‘would not take more time of the House
and 1 would request the House to concur
in the recommendation of Rajya Sabha
and join in the Joint Committee.

Mr. Deputy-Speaker: Motion moved:
“That this House concurs in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mittee of the Houses on the Bill to
provide for the constitution and re-
gulation of a Force called the Cen-
tral Industrial Security Force for
the better protection and  security
of certain industrial undertakings
made in the motion adopted by Rajya
Sabha at its sitting held on the 6th
June, 1967 and communicated to
this House on the 8th June, 1967 and
resolves that the following thirty
members of Lok Sabha be nominated
to serve on the said Joint Committee,
namely:—
Shri Vidya Dhar Bajpai, Shri D.
Balarama Raju, Shri Rajendra-
nath Barua, Shri Anil K.
Chanda, Shri N. C. Chatierjee,
Shri 1. K. Choudhury, Shri Ram
Dhani Das, Shri George
Fernandez, Shri Indrajit Gupta,
Shri Narayan Swaroop Sharma,
Shri S. Kandappan, Shri Kinder
Lal, Shri Srinibas Misra, Shri
). B. Singh, Shri Vikram Chand
Mahajan, Shri A. Nesamony,
Shri Dahyabhai Parmar, Shri
Manibhai J. Patel, Shri Manubhai
Patel, Chaudhuri Randhir Singh;

Shri S. K. Sambandhan, Shri

P. G. Sen, Shri Shashi Ranjan,
Shri Vidya Charan Shukla, Shri
S. M. Siddayya, Shri N. K.
Somani, Shri Taysppa Hari
Sonavane, Shri R. Umanath,
Shri Tenneti Viswanatham and
Shri Y. B. Chavan.

[ndustrial Security
. Force Bill

This House recommends to Rajya Sabha
that the Joint Committee be instructed to
report by the first day of the next session
of Rajya Sabha."

oft forw aromn (F=f) W W
¥ gufey Wioar sgarg f fddr 2w
AT AT IS TCE LA TE T T
f& silg 7 0% S aft g a1 wF
A AEH A FETE | FE
# QW A w0 o ¥ o g
FT FET a1 FEd &1 |

w faw 1w gw fafres
N acE & wmar 1 # fe el s
AT A FE A hfwear o § AT
T & I SR ¥ fav g
T AT | ;T qA g & fe owmer Aw
F TenTdt 1 @ & 1 A g,
M i A g T & T AW
F qERT & CATT 97 T GF o0 §1 q908
FT &7 9@ &, fae w wTaml
FFE ~ET 9T T FHA F T
Fr ¢ 1 ¥F faw &1 wwfog s
& afs g 9 g fafwex § 7%
T4 wogm g1 A d W weEfEw
# AT w1 FaH FT g | F Twgar
g fr otz e T ¥ fite
A W YT FT 9 Fd afe
Y TAT Y ®E |

st st e (T AR
T ama 1 qang & fF oy fowr s
e @R & qog waT afafa & W
aT @ &1 e faw w7 R 9T AR
Aot & f g & ot sfwar § wEw §
W & wawen g fr fadwe &% W
wa qT fa<r w4 | ’
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wiag o oaff ¥ fe o
qfeers sixcfsr § @ W90 HAIAE
T ¥ s A v @, I F W
@ @ ¥ I W opEnfeerd §
& qord fieew # Areoamdy ¥, vy
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F AT & | W 9w F AiRET F W=7
WATEAGIAAT HT a9 6 §, W AW F
wfire it & fererrs fwad &3 & a1t
arAar g 5 sve w37 e aw
WY sqTe AT | ¥ ofews feefea
AT §RT ¥ qEEE 4 a1 A @
WX ME X XA R E AT g wW
AR FAC G § | TF AT WIH gF I
I & aew e g fE oA
afenr geer g1, IaF afEer & gura
s st faw & ¥ sroeee, B
THT F AFTAE AT IAE AT
% 9 & & 9T, WK § wqrg §, a1
Y T T T/@T NG |

wgt a% wfl 1 gvaew oW
@ & w1q F oo g 5 g
X IR gEETH #Y awE g
SN A 3 T} ) AT I A AEA
fadr gu & 7 I e F ow=e
feem foman &, 9T & 3=t A9
F weT fife T g AR

3
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e o wherh § I sfaw Sy
e wf & @ < & agar
i & frdwe w38 1 fawc s
fed | Tt aF I AT w7 T
¢ o1 gl qfrare #1 aea y, & T
S o s fedft on sfier
® ww 9T e frar ang ) & wm
g foafodil F X & o qow o
&N o ww o o A R E F
w90 \ft amp @ wfgd, 37 ¥ gy
afwa A far s

¥ wtger § fr +0A @ "w Tt
T ot fasre w3

Shri 1. N. Patodia (Jalore): Mr.
Deputy-Speaker, Sir, since the Bill will
Be referi:d to a Joint Committee, I

would reitrict myself to a few obser-
vations rilating to the policy. We are,
at the mment, passing through a very
difficult time and in various parts of the
country tae condition of lawlessness is
prevailing. We have seen that in these
conditions when people are guided by
wrong elaments, unsocial elements, even
the right-thinking people, the loyal wor-
kers, will be tempted to take wrong
actions ard, if not guided properly, they
resort to unsocial methods. We have
seen in Bengal, in Durgapur, the indus-
trial belts and other paris of the country
how the workers, miscuided by certain
elements In the society, rcsort to certain
unsocial ind undesirable activities.

So far as the present situation in the
country is concerned, so far as the gen.
eral lawlessness is concerned, I believe it
is desirable that some sort of legislation
is brought in by the goveroment. For
the sake of illustration I would like to
say that apart from the public enterprises,
in certain private sector establishments
also such incidents have happened. For
instance, in the Rayon Factory at Veraval
the workers, led by certain undesirable
clements, completely destroyed very valu-
able machinery of the project. Another
incident occurred in Union Carbide where
the workers prevented the working of the
unit and 'he unit had to be closed down.
Therefore, under such circumstances, if

Bill
there is some legislation where there is.
some provision by which such undesirable
acts of the workers or other unsocial ele-
ments can be prevented, it is uesirable.

But, if the force which this particular-
legislation is creating, the Industrial.
Security Force, is going tn behave in the
same manner as the Railway Security
Force is behaving, I would be the first
man to oppose this legislation. The Rail-
way Security Force, which is an addition-
al burden on the exchequer, has not been:
able to stop any sabotage, has not been.
able to stop any theft, has not been able
to render any service for which it was.
constituted.  Therefore, whenever any
such Force is created, whenever it becomes .
the addilional burden on the exchequer,
we have to see that the Force functions
properly and that the objective for which.
the Force is being constituted is properly-
fulfilled.

19 brs

I would like to add one more point
here. T believe this particular Bill is
directed with a motive of providing pro-
tection to the industrial sector owned by
the Central and State Governments. I
also believe that the hon. Minister will
agree with me that if the public sector
undertukings like Bhilai and Durgapur are
of national importance, in the same
manner the factories like TISCO and the
companies like Burn & Co. are also equal-
ly important. If the factories like Hindus-
tan Machine Tools and Chiltaranjan
Locomotive Works are important from
national point of view, in the same
mannser factories like Ashok Leylands,
Hindustan Motors and TELCO are also
equally important from national point of
view. I, therefore, do not sce how, when
the Government considers that under the
present situation of lawlessness the protec-
tion of public sector indnstrics is neces-
sary, it is not necessary fo give similar
protection to the private sector industries:
I would, therefore, like 10 know in what
respect, either through this legislation or
through some other legislation, and in
what manner the Govsrnment pProposes
to provide protection to those other indus-
tries which are equally important froin
the national point of view. T wownld like
to ask one question: Will the Govgrnment
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[Shri 1). N. Patodia]

be prepared to permit  private sector to
form their own force with similar powers
as they are doing for the sake of public
- sector.,

With these observations, | support the
Bill to be referred to the Joint Committee
where it will be discussed threadbare with
all the inpertance of it.

Mr. Deputy Speaker: The hon.
<m_

Minis

Shri Tulsidas Jadhav ros: -

Mr. Deputy Speaker:

.called the Minister.

I have already

ot FerT wew (aros) ¢
Y X AR FET & A 9w AW A
fe wifgw ) oz & a@ 2+
R D e o 7 2 F) o A
fadrdY waew A€T & A w9 &W Y A
AT 2 & ? g T 39 ag wEEE
wi AT oIy g7

Shri Vidya Charan Shukia: The hon.
Member, Shri Goel, has made very useful
suggestions and I am quite sure, when the
‘Bill goes before the Join: Commutice, all
‘these will be very carzfullv considered.

The hon. Member, Shri Patodia, has
also given his support to this Rill for
which I am very grateful to him and Iam
-quite sure that the points ruised by him
will be very carefully consivered by the
Joint Committee.

to the House
o the Joint

I commend the motion
-that this Bill be referrcd
Committee.

el wTE Wi (wEEY) 3
# frde woa wig 1 ¢ fie g% &€ ameit
F iferi T Yy wg & fis
& oF fadwe #3¢ F ow ar @ ¥
Ay wEC @ g §) afe
fadm: 138 ¥ s o T JT N
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T w@r @1 gy Sfew 4@ Ey
% wwwdt § e wiwsr % v aw &
WAV ST /T AT |

Mr. Deputy-Speaker: Next time you
take into account the proiest that has
been reported. Now I put the motion to
the vote of the House,

The question is:

“That this Hous: coacirs in  the'
recommendation of Raiva Sabha that
the House do join in ine Joint <om-
mittec of the Hous:: on the Kill to
provide for the comstitution and regu-
lation of a Force calivd the Central
Industrd il Security Force for the
better protection and security of
certain industrial undertakings. made
in the motion adopted by Rajya
Sabha at its sitting held on the 6th
June, 1967, and communicated to
this House on the 8Bth June, 1967, and
resolves that the following thirty
members of Lok Sabha be nominated
to serve on the said Joint Committee,
namely:—

Shri Vidya Dhar Bajpai, Shri D.
Balarama Raju, Shri Rajendra-
nath Barua, Shri Anil K. Chanda,
Shri N. C. Chatterjee, Shri J. K.
Choudhury, Sri Ram Dhani Das,
Shri George Fernanles, Shri
Indrajit Gupta, Shri Narayan
Swaroop Sharma, Shri S. Kandap-

pan, Shri Kinder Lal.  Shri
Srinibas Misra, Shri J. B.
Singh, Shri Vikram Chand

Mahajan, Shri A. Nesamony, Shri
Dahyabhai Parmar, Shri Mani-
bhai J. Patel, Shri Manubhai
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Patel, Chaudhurj Randhir Singh,
Shri 8 K. Sambandhan, Shri P.
G. Sen, Shri Sashi Ranjan, Shri
Vidya Charan Shukla, Shri S, M.
Siddayya, Shri N, K. Somani,
Shri Tayappa Hari Sonavane,
Shri R. Umanath, Shri Tenneti
Viswanatham and Shri Y. B.
Chavan.

“This House recommends to Rajya
Sabha that the Joint Committee be
instructed to report by the first day
of the next session of Rajya Sabha.™

The motion was adopted.

18.05 hrs.

INDIAN OFFICIAL SECRETS
(AMENDMENT) BILL

Mr. Deputy-Speaker: The House will
now take up the [Indian Official Secrets
(Amendment) Bill.

Mr. Vidya Charan Shukla.

The Minister of State In the Ministry of
Home Affairs (Shri Vidya Charan Shukia)
I move:

“That the Bill further to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

This is an amending Bill,

long-standing Official Secrets
was passed in 1923. This is a Bill

1928 (Al) LSD-T.

As the House knows, under this Official
Secrets Act, we will prosecute. . (Interrup-
tions) such of those people who may in-
dulge in anti-Indian, anti-national, activi-
ties and work for the foreign powers. They
arc the people who have to be punished

“That the further Bill to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

Mr. Randhir Singh.

g 9@ ¥ qw W @ avwr firdefy

Tt X ¥ wnfew whe # o
yodt vy o Q wgw & A
o A-dwww W € R g
fefedw wr T § 6 & qut dwi ¥
STOT ¥ ®T IT ® G wgw wifeee
mti&tlwmﬁm!ﬁ
frar® &1 wriRr W W W @
Nt s w faw & af@ T W
Rt ofimiir & i)

W ¥ gemr ow @iz ¥ af@
ww feer & wrifay ¥ fag Slw uTw
fefirre DT ® @wT 337 @Y
wifewry &t W gfitadas fieqy war § 1

L]
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[ omeire firg]
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T Ay word. o fafew i
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WIET WTT R0 T WA W e
& fag, a8 woo T O ey
& waw g f5 wor &w fas & gro
TR @ T % 3 fra w ot
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o a% faq T 1 A gee e
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wiiE ¥ 0w G W
o ¥, we WY - afafufet o ¥
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o gt ¥ AR, e T
EX R R IR X
"%tmmrrﬂwqwﬁlﬁﬁw
. |

Shl.s. M. lnu-hn.(xaupurjs I rise to
oppose this Bill,

Mr. Deputy-Speaker: He had taken leave
of l.!_w House already.

Let hunbe brief.

Sh-l 8 M. lnncrju: l want to appoae
this Bill. .

Mr. Deputy-Speaker: Lct him be very
brief.

Shri 8. M. Banerjee: 1 hope you will
allow me to speak at least.

-~ § did not take leave of the House for
-the whole proceedings.  But [ was only
opposed to that particular Bill and the Law
Minister’s clarification which made it very
difficult for us to sit here. I have come
back now to opposs this Bill callsd the
Indian Official Secrets (Amedment) Bill.

Under the Official Secrets Act, we. know
that a certain amount of secrecy has to be
maintained at all costs in the larger in-
terests of the country. (Interruptions) 1
hope Shri Vidya Charan Shukla would gain
i matln'lt!'n.ﬂdwouldnolimemptmc

siwt  woTEw AT2 (WEeHY) ¢
o I g fewr @ €

. o WY e Wle-Wwwl: i‘fﬁ, 011
wk qw & o oy K orare Wi g7 WAy
nﬁu‘uﬁmma‘l

Marlnquut you, Sir. to allot a definite
*hradﬂx.ﬂn&ao Naruin to a parti-
lai seat? He is a movisg’ d:unh—eoek.
i*t him be fixed mwhm'c.. "

=T G 20
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wt frwarcvaw (wft) ;o afam
it & qu, & = ¥ e
BT g 1 W & w F A

Shri 8. M, Banerjee: Even if they are all
together and I am alone, I am an
Abhimanyu and I shall face them.

Shri Namblar (Tiruchirappalli)) I am
also here. Let him not worry.

Shri 8. M. Banerjee: What secrecy has
been maintained in this country? Is it not
a fact that in this very House I had referred
to the case where certain very important
and secret information concerning our
very big project namely the Farakka
barrage had been passed on to Pakis-
tan? When this question was asked, the
hon. Prime Minister replied only that the
papers were not kept in the All India Con-
gress Committee office at Jantar Mantar
Road. But she admitted the fact when
there was the case of Sunil Das or
Mohit Choudhury that they had extracted
some information from officials and wanted
to give it to Pakistan. There also, kindly
allow me to say that one of the ex-Mem-
bers of the House, Shri Atulya Ghosh was
involved. So, naturally, no action could
be taken against them. I must congra-
tulate Shri Y. B, Chavan for it. The cases
against those people were withdrawn, or
dismissed, The magistrate had said that
the prosecution witness, namely the Deputy
Superintendent of Police or the SP or the
the CBI was not present and because they
were not present he thought that Govern-
ment wanted to drop the case, and accord-
ingly that case was finished. But, again, 2
case has been lodged.

Even today, when we are discussing this
Bill and talking of secrecy, it is only Gov-
crament employees, especially the junior
Government employees and the middle
class employees for whom dearness allow-
anoe'hnbundmledwhomlﬂbem
ed by this Act and they are asked to main-
tain proper secrecy.

Y would take this opportunity and request
Shri Y. B, Chavan to kindly tell the Hous

what he is going to do with that Air Force
Officer who was caught and who was found
passing on certain information to Pakistan.

Then, our maps which were published
by the Director of Map Publications, Dehra
Dun, were found in the Chinese custody.
They used those maps against us when they
invaded Bomdila and forced our Army to
come back.

Shri Kamalnayan  Bafaj (Wardha):
Supplied by the Communist Party,

Shri Nambiar: Which party? Question.

Shri S, M. Banerjee: Patriotism is not
the monopoly of Shri Kamalnayan Bajaj.
Money cannot purchase patriotism. Let
him understand that.

These maps were supplied; they were in
the possession of the Chinese. They knew
the position better than us because these
maps were supplied to them. How were
they supplied to them? Brig. Wilson, who
was the Surveyor General at that time had
a brother, another Wilson, working in
Pakistan. In 1948, when I was represent-
ing the Survey of India Karmachari Class
IV Union, I pointed it out, and it was
supported by the then Regional Labour

Commissioner, Shri Hari Singh. I said
that this officer should not be kept there.
But what happened? He was in employ-

ment till this mischief was done and those
very important maps were passed on to the
Chinese.

So I say that secrecy is necessary, but
that can only be had if we really maintain
secrecy. But what is happening.  Take
the Report on the Vivian Bose Report. The
original copy was with the Attoroey
General—I am referring to the Report of
the Sollcitor General and Shri Viswanatha
Shastri in regard to the Vivian Bose Report.
The only duplicate. One copy was with
somebody else and that was got cyclostyl-
rd and placed on the Table of the House.

That i the secrecy that you nyeimteig!

»
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[Shri S. M. Banerjee]

With these words, I say that the case of
Sunil Das and Mohit Chaudhuri where we
have definitely proved that Government

AUGUST 12, 1067

have not been able to protect the secrecy

of documents, should be pursued. Shri
Atulya Ghosh who was a Member of this
House, who was defeated by Shri J. M.
Biswas, a member of my group, was in-
volved in this. His conduct should also be
scrutinised properly. Without such steps,
secrecy cannot be maintained.

st wrfer saet aredd (@) ¢
uw & efedde ¥

Shri S. M. Banerjes: This is the last day
of this session. Shri Shashi Bushan
Vaujpayee should not interrupt me. I come
from Kanpur where even stones do not
debar us from speaking. I am used to such
interruptions.

I was saying that Shri Atulya Ghosh,
against whom an inquiry should be con-
ducted, should have been behind the bars.
But he is moving about in Calcutta. We
say the officials are doing this. What can
officials do if there is pressure from the
AICC and when the staff of the AICC go
there and collect information?

With these words, T say that secrecy
should be maintained rigidly and proper
steps should be taken towards that end. T
hope the hon. Minister will take the neces-
sary steps in this direction.

st geradrr men (T9E)
IIERy off, ¥ A Faw N gEry @
¥t wrgaT § 1 v F wrf w2 o
wreln et W e s ¥ fag
forery wifirs & wfirs o &9t & w8
wwt € arq ag & ol wfgy Wit
FIAT Y A wqEwEewr ¥ ®Rw R
b 2w & wfreg R FEw §
a7 /g Ag gt am & faviw e
AT - ¥ qg 5w S
AT o atT e gy Predt
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@ § = sfaafory o d=w & frly
ot sz @Y ok &1 = woerd wfy-
wifEl qra e e fve o &
gaw § orgh FrA TATH 97 @ § ww@t
T T A N N vt g
a1 wrow Fifag 5w o o dfide
%1 fifed S § =@t O foig fag
I §, T T T Y 9 § IW
wfrare s w1 wr wrE w R E 7
o ® GET WY 9T A oY gEAr
g wTerd s 7w sl
e fF a7 @ @R A1 WE T
FLGEH T AL G qwdr | A
T &1 gfaw ag & & Ao
TTaT § | W9 ¥ WL 45 gU Afed
WA F EEI R T A e fom &
TIE A A A Y Y waw @ awar g
1T 01T & =g iy Aifagt a7 o 3w
T 9WTE o%aT 1§ A v & oY
I AT § W qE-HATAT
IFg AR A K 7 77 T ¥ ==t @
ffrfecfdge sagFdma g
FEl AW GETH FEAWA F T
9 ¥ 7% 7T TF mifeaC e & fag
s & W $8 T a9 swfAar @
farwit & dag ey AT sufe @ TwT
& & fir oft ey oy & s oft s
g7 wfawfal & aq ge &= )
¥ TE I & |g /U eqrive s
't fme <ger ¥ § ol aoAT 7 99
¥ e €1 € w1 aforw 7 g &
fF wrT A1 Afedt ar o I w7 o
qEar § WY 2w Y g 97 N 3w w

AW q¥AT & | @1 ogl W T

st & watw & g s =1 Forgrerer
16 374 orf @ R A AR I
¥ foro «f - qom o o agt woR W

R W o o ¥ qr o w

AET & 7 AW 1 g A g W
. 4l =K & 9. [Aeqr s

STt T el
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Shri Nambiar (Tiruchirapalli): ! am at
one with the Government in regard to the
spirit of the Bill that any spying whatever
form it may be, must be curbed and with
an iron hand, but this is not the only pur-
pose with which this has been brought in
The Statement of Objects and Reasons
reads like this:

“In certain cases of spying, however,
where the offence is punishable with
imprisonment for a term which may
extend to fourteen years, it has been
provided that it would not be neces-
sary to prove that the accused was
guilty of any particular act tending to
show such a purpose, if from the
circumstances of the case or the con-
duct of the accused or his knmown
character as proved, it appears lhat
his purpose was a purpose prejudicial
to the safety or interests of the
State.”

That is, in extreme cases the punishment
may go up to 14 years, but other lighter
issues are also there. You went to extend
the whole of this to the lighter issues also.

It continues:

“It is considered that this special rule
of evidence should be made appli-
cable to all offences of spying puni-
shable under this section and it is
proposed to amend the section
suitable for this purpose.”

That means, this is going to be a blanket
clause which will cover all sorts of things
which can be termed as spying. Spying
is such thing that any person who has in-
dulged in it will have to be punished
severely, and I may say to the extent that
he may be shot, but under the cover of
spying you cannot bring in all and sundry
and -say that now here it is necessary on
the part of the Government to prove that
he has spied. You cannot have that blan-
ket extension of the limited scope of the
original Act. By opening the floodgates it
may lead to all sorts of malpractices and
inmmentpeopumybe .. Why are you

in o hopry? Mmmmﬂfhﬂdhﬂ'
thing passed just like lightning.

So, what I would request you is that this
must be done with sufficient caution, and
you cannot open it up like that.

Again, in the last line of the paragraph
it is said:

“It is, therefore, proposed to enhance
the punishments for the offences
suitably while ensuring at the same
time, that all offences under the Act
become cognizable and non-bailable.”

All offences under the Act become cogni-
zable and non-bailable, So, anybody who
is arrested or suspected of spying will be
booked, shunted into jail, and he cannot
get a bail, and it is cognizable automati-
cally, and the burden of proof is on him
to show that he has not spied, and the Go-
vernment will have no obligation to prove
the offence. All these things show that
there is something more serious than what
it looks. That is my fear. In the name of
spying, you cannot do everything.

Further, the amendment of the clause
which is sought also gives me suspicion.
Clause 4 says:

“In section 3 of the- principal Act,—

(a) in clause (c) of sub-section (1),
after the words ‘useful to an
_enemy’, the following shall be
inserted, namely:—

“of which relates to matter the dis-
closure of which is likely to affect
the sovereignty and integrity of
India, the security of the State or

friendly telations with foreign
States™;
This is very loosely worded. It is likely.

Anything can be interpreted like that.
many Bills that they are bringing forward
they are using this sort of loose words and
phrases like “which relates to a matter the
disclosure of which is likely to affect the
sovereignty and integrity of India™ etc. who
is to decide that?

" Sbri Krishne Kumat Chstterji #owral):
Should a traitor go ‘scot-froe? >
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S}nrl Namblar: Why do you immediate-
ly jump to that Then you can say, “if
anybody is suspected of being a traitor, he
must be immediately shot”, You finish the
Bill like that. After all, this is legislation,
and- legislation must have safeguards, As
if is, a wrong thing is done against the
citizen. The hon. Minister is not going to
cxccute this Act. He is not going to arrest
or apprehencd a person. It is the machin-
ery. There is a big machinery throughout
the country, and if it misbehaves, what is
the safeguard? We must also see that the
innocent citizen is not unnecessarily put
_into so many difficulties, My hon. friend
Mr. Banerjee stated about the erstwhile
colleague from Bengal. He was implicated
in a spy case; as he was a Congressman,
he was not proceeded against. Suppose a
person from the Opposition was therc, he
would have been behind the bars. Politi-
cal opponents can be ill-treated. The law
should not give room for that. You should
not create a law like this. The next sub-
section has the following words “With
mprisonment for a term which may extend
to 14 years”. That means any offence for
which formerly the punishment was four-
teen years. Now, that is removed and
every offence is brought in. This Bill does
not go to the Select Committee.

AUGUST 12, 1967

Mr, Deputy-Speaker: The Rajya Sabha
has already passed it

Shri Nambiar: The Rajya Sabha passes
magy things, Unfortunately, most of our
members are not here; this should be
studied carefully. Everybody agrees that
safeguards must be there. The hon. Min-
ister should assure us that this will not be
misused or abused We know how people
who differ from the government are accus-
ed of evarything. We say we differ from
government and immediately a seal is put
on us; 2 seal is put before an animal is
taken to the slaughter house; a seal is put
on us to put us behind the bars:
traitors. A seal was put oa us by his pre-
deccassoy.  But we are atill here; he is not
. to be seem bere. While Iwas a member of
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the Madras Assembly I was prosecuted in
1948. I gave notice of a mation; I sent a
letier to the Secretary of the legislative
assembly enclosing a letter which I received
by post. That letter was subsequently
termed as a confidential document. I do
not know who sent it or whether it was
confidential. T was undergoing a sentence
already in another connection for a term
of three years. This prosecution came
while T was in jail and I told the court the
position. Tt was to be decided by a
Sessions Court, Not a magistrat’s court. I
was brought from the jail and then I
pleaded my case with all my ability. I
was convicted and given one Yyear's sen-
tence. The learned judge was good to
write that both the sentences should run
concurrently. I was already in the jail
and thereby avoided an additional imprison-
ment. So, I say that this can be against
any individual, particularly political oppon-
ent. I explained what happened to me in
1948 and I am afraid that worse things can
be done under this Bill.  Therefore, 1

would request him not to do it

st 9 qgA aww  (Fgf)
ITere wared, & o faw & qur & e
Ffox sorgwm g AW AR E
fawr af go #1 agF I A TET A
ot 1 o A s e o
w faw & ary & orf @i 7 ¥
¥fer forg oo wmafer feafe ol
wWT &) T 8, WIroraT & ae S
o1 ® & 9 W AT F g 9
Toae T o g, e e T
vy o Y fraw 2 R €, X
# aw w1 gdwa @ & fay, qw
wifer s s e sraw @y § fad
g v WO AwEE g 76 §
e W g e T o o
g e ot o2 g e f wd
¢ e foredt o ag & Pt A
R aew @ ot Tw ¥ farers oy T 4T
et § W A wr o 3w A s g
W T A # g Sk W @
R, S Qe ¥ wrelr wivewd wr &
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R e T WA R
g ot ¥ 9T O W

"*mﬂﬂﬁwwgu #
X fr.wm waa g fe s1qx @
o et e IR g

T@ T AT WY TATH PR S
CF Faera da WY fie s 3 o A
W Y @A A Y, g gldwa @
¥ QAT Ao ot ad e A
“5 e e _

Shri "A. L. Somdhl (New Delhi): Mr.
Deputy-Speaker,  Sir, I endorse the objec-
lives of this Bill inasmuch as the needs of
‘Government today require that we take into
aocount -the strategies of other countries to-
wards us, which may be friendly today but
‘hostile. tomorrow.

. With mgard uuh: question of official
secrets, I speak with some experience, and
it is my feeling that administrative reform

secrecy are dovalued,  Nevertheless, to
apply the powers which Government will
possess as a result of this Bill, what would
be required would be both imagination and
firmriess and, above all, speedy action. We
‘have known in New Delhi itself how lighfly
‘some of our official attitudes with regard
to defence and foreign affairs have been
taken by peoplée representing other coun-
tties. An impression was created that we

‘denmned. " Regarding e

us, and that will fead the ather powers to
attempt spying on the Indian territory on
a large scale, and anything that Govern-
meot does with honest purpose, with the
honést purpose of maintaining the national
interests shall “win unstinted co-operation
from every bonest citizen in this
country. 1 therefore would appeal to the
Governmem to realisc (hat the ‘powers
that they are petting should be used well so
that it may be said that the pledge that wo
took here as Members of Parliament, and
when we come to Parliament, 1s uphcld
and the territorial integrity of the coun-
try is upheld. ‘

- Shel Srinfbas Mbwra (Cuttack): Mr.
Deputy-Speaker, Sir, thére ' can be no two
opinions that spying wbuld be severely ton-
principles for
which this Bill has beén Lrought forward,

‘there can be no difference of opinion, but

it appears that our Government are Do
satisfied with the power they have. They
want to have more and more powers.

Here, only two hypothetical questions
have beed raised which will show you how
this Bll has been intended to be used for
purposes which are not mentioned in the
‘Statement of Objects and Reasons. It is
2did that by a new substitute section for
‘section 15 of the Parent Act they wunt to
bring to book the directors of the company
if ftheir servants disclose something which
relate to defence or to the sovervignly o:
integrity or any such thing. Tt is provided
that if due to the negligence of the direc-
tors, certain information leaks out, even
then the directors would be responsible.
We have heard of vital information from
our Defence Ministry leaking cutside, Have
the Ministers been made responsible for it?
If persons due to whose negligence such
vital information leaks out can go scot-
free, why bring in here the poor directors
who are 50 or 60 or just 15 in number,
and only due to their pegligence, because
they could not check the officials, some in-
formation leaked out. 1f you apply that
principle to the directors, you must apply
it to the ministers as well. But they are
not going to do that 3

»
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IShri Srinibas Misra)
Clause 4 seeks to add the following.

“or which relates to a matter the dis-
closure of which is likely to affect the
sovereignty and integrity of India.”

I hope the minister will have no objection
to add “territorial integrity" because oaly
“integrity” carries no meaning.
Then it says,

“the security of the State or friendly
relations with foreign States™.

Section 3 is sought to be amended by
adding these things. What is the enemy
interested in it? The enemy is interested jn
our production, in what we are doing by
way of defence. So far as relations with
foreign countries are concerned, may be
sometimes here we criticise, say, the mis-
appropriation of foreign aid. As soon as
we say that so many millions of dollars
have been misused, that may strain the re-
lations between the aid-giving country and
our country. It is not clear whether such
things will come under this or not. This
aspect should be examined. Then, dis-
closure of our annual production or deficit
in production, blackmarketing, etc. may be
of interest to our enemy. That will also
relate to the security of the State. So,

all right.
is so all-embracing that it
stifle the press or public
times during discussions in this House, if
a person says that 10 square miles of our
territory is in the occupation of Pakistan,
it can be said that it relates to the sover-
cignty and the security of the country, be-
cause are acknowledging 's
occupation of 10 square miles,

-
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The words used are “the disclosure of
which is likely to affect....”. It is a very
thin end and it can be misused. Then,
what is “frendly relations”? Supposing
we say something against China, our known
coecmy. What is the friendly relation that
will postulate, this Government declaring
who are our friends and who are our
cocmics” Sometimes countries which are
frisndly may become inimical. Are not
the public entitled to disclose, give out to
the Press, declare from platforms that a
country has got such and such a thing?
Can the Government, if it chooses, haul
him up for disclosing certain information
because that will strian the relations with
foreign countries? I will give only one
example. It relates to our relationship
with West Germany. Very recently some
protest was voiced in the Press and public
that they were helping Pakistan by sending
arms to Pakistan. If the Government
chooses, it can, as the Government always
does take action. They are not willing to
disclose anything. They are willing to sup-
press everything, suppress corruption, They
are not very much carcful about other
things leakjng out. They are very much
careful about corruption leaking out. If
corruption leaks out, somehow it is linked
with the security of the State (Imterrup-
tion).

Mr. Deputy-Speaker: Order, order.
This is not fair. We must have adequate
debate. We should not hustle through

anything

Shri Svinibas Misra: When corruption
leaks out the officials of Government can
somehow or other link in with the secu-
rity of the State, relationship with foreign
countries and all that and somehow haul up
the person concerned for legal action.
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bate. Shr S. M. Banerjee made a refe-
rence to the famous case of Mohit Chou-
dhuri. 1 was very surprised that while
making a reference to this case be opposed
this amendment. This Bill bas been
brought forward to help in such cases only
80 that the persons concerned in such very
cases can be prosecuted and convicted
properly.

Shri 8. M. Banerjee: You have nol pro-
secuted Atulya Ghosh.

Shri Vidya Charan Shukla: It is not
understood by us as to why any hon.
Member of this House should oppose this
amending Bill because this amending Bill
has been brought here only to effectively
prosecute and get deterrent conviction for
those people who tamper with official
sccrels and cause injury to the cause of the
paton. That is the main purpose of this
Bill and hon. Members who mentioned
various cases should realise that this amend-
ing Bill has been brought in only to help
proper prosecution and conviction in such
cases. There is no reason why any hon.
Member should oppose this.

Shri Prakash Vir Shastri also mentioned
certaln cases. Shri Nambiar also mention-
ed certain cases. He also asked why we
were making offences under this Act
Cognsable and non-bailable. I will -only
remuind him of the case of Amir Hussain

was released on bail. the bail,
crossed over to Pakistan and we lost that
case completely; because he was not tra-

of this clause must be made poa-bailable
e that we do not take the risk in the
matter of agents of foreign countries or
encmies of India and allow them to escape

will be absolutely superificial. Even then,
if 1t pleases him, I am prepared to give this
assurance.

Shri Namblar: Among the 500 Mem-
bers of this House I am the solitary mem-
ber who was convicted under the Official
Secrets Act. That is why I am particular
about it.

Shri Vidya Charan Shukia: The oloer
members who have spoken on the rul v .
generally supported the Bill, 1 wil aun.
mend this Bill for the approval of (e
House.

Mr. Deputy-Speaker: The question is:

“That the Bill further to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now take
up clause by clause conmsideration. For

clause 2 there is an amendment by Shri
P. K. Deo. I find he is absent. I will
now put clause 2 to the vote of the house,
it gehars wrww (qrewdt) c &
Y 2 T FAFAT ATEAT f 1 ITeW
TgEw, g 9 AT HEE Wi el §
w19 S ®1 gAq &, wfew gm A
! waw? g 2§
Mr. Deputy-Speaker: Do you want to
specak on clause 27 I do not understand
this. If he wants to make any general

observations, he can do so during the third
reading. Now I am on clause 2.

ot yeeew wiew ;o w g
w7k w9 TR A g, O & of fiv grew
ot &r WT v § IRy R
g w0 37 W 7w agfony ¥ 8, e
N v # @ wT frer¥ seEr

)
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[sft qeret =@ e
AT AEy &, W9 IA w A e
Wt A WA ) ug AT A AAW
a® wr ¥

Mr. Deputy-Speaker: 1 would inform
Shri Yadhav that this is not the way to
address the Chair. 1 must warn him.
What he has said is absolutely irrelevant.
Now has he got anything to say on clause
27 For the benefit of the House, I will
read clause 2.

“(2) Tt extends to the whole of India
and applies also to servants of the
government and to citizens of India
outside India.”

Shri Shri Chand Goel: Kindly permit
him to speak at the third reading stage.

st gsiaw @ & s a@
Fv Tt waTEAl &1 ATE @ § )
faer % ot wirEdz g€ @ m A€ FO
frrrelt 7§ 21, @ 9% fen 7 Faw
I ¥ At § wg ¥ 9@ Afew
F qacw A% T v I W
fag @@ W w5y § f5 o ofen &
MY T FS w1, A A T
Y e off AR g S A | -
whemy feeer 7§ e
T & e g

Mr. Deputy-Speaker: He need not speak
anything on procedure or what he had
learnt in Bombay. Clause 2 is before the
House.

Official Secrets (Amdt.) Bill 19302

wmaor 5 oot oo faw
N omr & ) fgre #Y o waen
o ah dir W
™S ¥R ¥ Aw Y TH w e
¥ A T wifgw 1 gwrt A Wt
T W I A AW wE Y AmH
T fipeft &Y o gY o e # A
WrHet § g argT g ey g ) Wi
ag faelt WY o &1 Wl @1 @
SRAT FY, AET AT WIZHY g1, Iq XY
frear, 39 #1 "ot AMAY EEETT X
wfr @ wifgm s o #° frdt
W ERT & B wIE w1
9T T qlIF R OATE AT A
e B A wrf a0 ¥ w7, v
TRY vz ¥ far @ 4
FEAT AEAZ | Hro ATo mTEo FY
7t foé st ftag mAdT FTUE
o dwe wegEe ar |1 AW
¢ f wiforee amer T iz &Y owas
ST A G WiEw wgOr drke i
q1, 3§ FT dRET w1 T A

4 97 %7 o) AT@ AT 91, AW Y
wreT  vay manl W 4 §, wfec wr
ofr g TH & ot farers o 2w
@ G @ fee @ oaw 2w
o ¥Wd i gaTa e F A
8?7 dwd ww fafew U@ F W
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Ty Ay g frw AT aw O e
areft wide & 7 ww Wt s
oot argT Aff @) Afew ot W
fer qu wer ww FgEQ WO
& A wgh ¥ s qwelr
¥ wifg#fwas T qogar o @
agt A1 w7 qaTar AY gg ST €YRY
g 7 g4 Of dw Aradr @ 7
gk frr oft wg war @ W
fe ox wrg & %y fo afdw #adt a1
ot oy e T i age T g @
¥ qoar ¥ agm fs N o @7 qraw
2, o @ sraedY ar fame 1@ &
Tt W w7 gx @t wwt gE §,
W ag oY arec W odt g ar gra
0t 7 wiwsc 48 ¢ g0 F1 3
FgH a1 | gAfee H ag agm fegmaw
A6 a4 AW OF wae wWE W £
W OFgH sWEAT 1 &w ¥ afa
St wmedt W faesr g iR
I T e acg § ¥ QA
wrfge, ag gt At &, whfog ag d
faw o 2@ ¥ 1 ug faw Wi e
feuw swifdr oW faw @t =@
¥ AT IEwT qET & R g AW i
e @R o ST @

Shei Nambiar: 1 also want to speak oa
clause 2.

Mr. Deputy-Speaker: Why do you want
to speak now? What the hon. Member
spoke was not relevant at all to this clause.

Shei Nambiar: I waaot to say some-
thing,

Mr. Deputy-Speaker: I had asked Mr.
Tulshidas Jadhav to sit down, but he did
not obey. Now does the hon. Member
also wamt to participste in this? He
mmy pleass sit down.

Stri Namblar: All right:

I will sit down.

Mr. Deputy-Speaker: The question is:
“That Clauss 2 stand part of the

L

If you say,

The motion was adopted
Clause 2 was added to the Bill,
Clause 3 was added to the Bill

Clanse 4.— (Amendment of section 3)
Shri Srinibas Mishra: I beg to move:
Page 2, line 14,—
for “relates to"swbatirute—
“is™. (2)
Page 2, line 15,
after “and" inserr—
“territorial”. (3)
Page 2, lines 16 and 17—

omit “or friendly relations with foreign
States” (4).

Page 2,—

Omir lines 19 and 20, (6)

Mr. Deputy-Speaker: I will now put

the amendments to the vote of the
House.

Shri Srinibas Mjsra: [ want to su
something. What | want js that on page
2, line 14, ‘relates to' should be substi-
tuted by ‘is'. Then on the same page
line 15, after ‘and’, ‘territorial' be insert-
ed. That is, it will read as, “or which
is a matter the disclosure of which is
likely to affect the sovercignty and terri-
torial integrity of India...."

-

omitied. These are the
ments. [ hope there will be no objection
to accepting these amendments.

Mr. Deputy-Spesker: [ now put his
amendements. 2, 3 and 4 to the vote of
the House.

Amendments Nos. 2.to 4 were pwt and
negatived

Deputy-Speaker: There is
amendment of Shri Srinjbas

Mr. also

Miis- No. 6. Is be greming 17 -
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Shri Srinjbas Misra: 1 am not pressing
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it,

Mr. Deputy-Speaker: Has he leave
of the House to withdraw his amend-

ment?
Hon. Members: Yes.

Amendment No. 6 was, by leave, with-
drawn,

Mr. Deputy-Speaker: The question is:
“That Cleuse 4 stand part of the
Bill.”
The motion was adopred.

Clause 4 was added 1o the Bill

Clause S— .—(Amendment of section 5)
Shrl Srinfbas Misra: I beg to move:
Page 2, line 29,—

for “relates to" substitute—

is", (B).
Page 2, line 30,—
after “and” insert—
“territorial” (10)
Page 2, lines 31 and 32,—
omit “or friendly relations with foreign
States™ (11)

Mr. Deputy-Speaker: 1 now put the
amendments to the vote of the House.

Amendments No. 8, 10 and 11 were
put and negatived.

Mr..Dmty-spnhn The question is:
“That Clause S5 stand part of the
BilL."

The motion was adopted.
Clause 5 was added to the Bill,
* Clauses 6 to 11 were added to the

Clagse 12~ (Substitution of new section
for section 15)

Shri Srinibas Misra: I beg to move:
Page 4, lines 13 and 14,—

auributable o any nnli-

omir, “ot'is [
(12).

gence or . part of”.

AUGUST 13, 1087 Short Working of Sugar 19306
Industry (M.)
Mr, Deputy-Speaker: 1 now put the

amendment to the vote of the House.

Amendment No. 12 was put and nega-

tived.
Mr. Deputy-Speaker: The question is:
“That Clause 12 stand part of the
BilL.”
The motion .was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Shri Vidya Charan Shukls: 1| move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

20 hrs.
MOTION RE SITUATION ARISING
OUT OF WORKING OF SUGAR IN-
DUSTRY FOR SHORTER PERIOD
DURING THE CRUSHING SEASON.
oft o7t A0 qwdm (wRdaT) ¢
3TN WEET, W9 WA 59 faww
# s Al s & | 0 & v

- ¥ WO T swen gare 2 A

dz1 fraf vu A IrETd wdly
BT ] qEAT TTAG ]

20.0 1/4 hr.
[Sumt G. S. DmmiroN in the Chalr),

sft syl @R (g99)
awfa wgwa, @ ouw fe =t g

| WO TR IO FE, & ek g

9g ¥ Vg g v W werd
wima &1 foE a gefir  fe

afafy 1 fgd g et i
Tag aff § war 1 wfew for 7
WEaN A g R A aw @ fe
wr o frmr g Aife s gl
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I, famfraeel & = oF wew
w7 ®7 ®7r g ag 9x fn
qaraq & g A4 [ fegg &1 ww
wwft feqe raa ¥ To + |
ITF A A T I F ) W
T qrag W wEgE R

quv-eTd qwr Fwe Wl (wio
wwgan fag ) g7 ¥ aX ¥ w7 g0
WEEHT § |

o weft rw ats - DA oA
Wt & @ 2w faa @0 qE
™ §=" A FF Al  wEw
g wifs W A oTH F§ AR
M H W FEET WA FET § WA
g g T afer a=wr == Aggw
X T g f 0T ¥ w@r wgfrma g
a8 ¢ T 71 ¢ frgw 2@ 5 I
T FNIWF 7 3§ w7 AF W
TN FAH G AL AAT T TF
oF ®1 A WY T4 g TAFATI

Fhamag Mg fs aatar oz
g & fs W 1A faed g da
FE WHFIWEN T g |
vaag fram s fe s ggaw
g OF § fr ag wae arer Wi ga
F5Y §1 §F A 0t A Aar § ok
g ¥ AT FT €19 wrafeq w€
@t gwda fr fafa frady e
2 A vy A, aife DA ey
FaAan g AW E 200 Qv Sfegar
g & 73w 2 g g s
F@A§, Mo g7 wagd # foar wvga
F e ow@E WA 13T W
ams fax framai @ & ag 0% %1
qed § o i 4y doow@
fegal ¥ ww ¥ $AV 71 www ol
o W OFT & OF T W@
TEAE W wr #Y WA O @ F
9 FTogeTe T s

(M.)

fro af wgeht amwr 7 g€
fr gat 2w % qF aifed) Trdie
wrqg g fe wai saf gamd 3w i Y
w wwTy agd O, A A gErd dfwgat
g 37 % wfar # wifadr agrr )
o gt vw A ag T g fa
fw 7z oY dfegar a0 & 97 W awEr
TF A 3T Hr oA oY Oy adar ar
g1 e femAt ¥ av ¥ Qe
g Wt 773 ¥ ol e qw a0
% fr foardi &1 9 & oy v of .
qew fa¥r | wwr g ag & e
gATX AAT wERT X U 6wl H
weie faar g, & iy #) 73S 5 sy
T FT warag fegfa 4@ g amn
g2 | 9T ¥ ¥IE ¥ wes aq
feg &1 s ag g fogw dw
T 196566 ¥ 67 M T5¥ |
TA &1 &ar g 91, #fET 1967 |
qg FAT WTTFC 59 AT TFEH @
T 60w grE ¥ &Ow | 50
W 60 MW I¥¥ F AW | W
F ow3dAT g § v 09 v 7
TFE I 7 T AT G Af g wh
wHEOFTr §1 orarag fim qw
# aqf ® vAT &, ged aw @g fw
for o & T A foa QA @
g8 7 N T grar . gg few
T AT HGT T R agwr g ?
s awr o fe qar dfegad
w97 ag 1 ar fx o WY Wy Wy
1 w0 g frardw F 0= w1 aOM
31 fear wram qi, ol g s 91 Wi
a9 S ST 1A 9 A s
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[sfr weit amer oti]

g WX AT aqr gEdt 9, T X
fram w1 dwr sarmr faa @ R
afres ™ & '

frod af §§f 7@ waw wmr
e Bl # 1 TR & o a9 e
¥ IR 29T W 7@ AT AGA e
AT A THE AT 211 To WA AF T
T g A (AT 20T A E
araz o ot dfgat wdlt § g w
¥9q WY W §6T § | w9 ag 2fad
fe e dma Fardcr g wfaga
& ¥fFT 107 fa 1 g @ T Ay
afFr dfgar =it 73 fm, d
fage 1 @oa @1 151 fow A,
dfgar w4 52 fem, weq fgr
¥ dow a1 91 fem, dfm v+
s3fe, wrag e §= sTwew
H w91 149 fav dfegar =+ g0
e, gara ¥ oA 91 184 a7 W
fgat wdt se fm, wox 93w & o
ar 111 fa7 w7 Gfagar s+ 31 fam,
v ag, go i+ faw 2w & 1965-66
¥ 35 oTA & AT A4Y 9 9§ IAH
22 W& TA TA! I WX TW TE@
¥ T FTORLA W ST | T & Y-
aq 9gfa &1 @ IR gAT) T
#r af 9 1 g7 Ay wreas & aw
v ar Gm & fs fraw
& qrd A FS W T A
wfigdi # = od qr gH AW F ApAT
w7 Feqre $C oY 92 FT 1291 15 qTW
za & e 74t @ WA

% wot avat & T @ AL AR Raw
fi gr & o0 A w= fe R .« 9
1® ar i e A" wady, S
#72 FT S 74T T @ & AN 3 Fo
Pt 8 fas ®1 & 1 vw fod ofeft
a7 @t Gt fawar 1 oW wh
T A gTTag g | T Y wwa e
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iz 7 I A W A F fad
3 dac 1 ¥ v it A wewwAnh
qEAT H A Fwar § | wlt ®R R
60 TEHE ¥ WX 40 T fewdi
WAty | ¥ g e
@ aff swAaar 1 & w9 ) ¥aes
f& ar @t w avsfiz w5 <fad ar
e fengm fay | QA
TF GG A qey Ay § o W
fesgia ot ara #7d §ag ¢ & fad
oo fe2 done & s gad sagl i gt
qr oYt afiw d=1 gt & 7@t 5 5o w4 W
wRr qaT Bfagai & aft fra w3
WX W19 §HAY § fo A9 orw o0y o9
T ¥ AW aw #C g4 § T wan
qTE | T HYE FOC AGY 787 W1 /199
gati N X & vAw v A age
q¥T A1 WEC AT W KT qA OH &1
WA a7 &%t A me T ey
& fr @ qoa1 &1 AF q@ g INT |
gTw 2w § wamEr i dar o ay
e § 1 wg weT ¢ fr que S
¥1 fesgE i sa# Tz 47 & T
aid | Rfe o A svRr dar gely
A% q¢ W award o dar Rl A
TV (6% T 93 | Oy o
Arfrs qq8r &, T fwEw w1 ag fegra
3!

qQF gudl aead W g wadi § 0
QT AY TH N s Fwa @y
& &t w1 29 fo T G AT AT
qT & g9 B2 @y § Ffew 3 Wix
gupatdt o faega ¢ afl ¥
g waT s § ATy ar qe W
wig@dy 97 T W@ Wit wFHIE
L -0 T S
Sarl Sonavame (Pandharpur):
bo factories all around the
producing areas.

oft wrelt wrw wtd : 2w fe ww
as i ¥ owama ® sifow w1

Let there
sugarcans
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fragqe e a®L) @ ¥ 7
Yo amgfe sl § afa
wroftfew o wfsarea §. .

(M)
Iy A gy § e T ¥
T Ay 4§ adn | Ty gy ...
(Chandigarh):

The hon. Member has got about a dozen
Shri Sonmavane: Only tho intercsted
people are asking for control of gur and  Pa8es, and ho has covered only two. Is

khandsari.

oft wreftare oty ¢ AIFiE wEA
tfr wygw forr § t@m S
g afgy | & s wgat § fR
TEET WTH R gET & 7 A4t Wi
a7 farg 7 £ W fog o
Q@ & 7 70 e g (4 AT €9 RO
T Qur AT & fa ag ) G w1
X e fire wpar § o R A
WG FE F &, Tgfaa FRm s
w9 4F 7Y O T AV qE S9!
HITT W e g ) war @ fEosA
GfRgdi #1 w9 Rl qear w7 0 &
gl ¥fgeMgfrimam g
giraaiF g aai & st @
g ! AW & Ay & s ST mwa adft
g ot et e fadt #1 o foed
#t W I3 7€ § 1 7= fawg #*r 33
T A TS T WY AWAT Y ) IHAT
e wT gt § 7 TR % damne
we T § W e 6 feork o e
ag 7€ & TN 5§ WY goarE ITR
firedt &, B arat w Frert & gew)
et ¥ & v v 2 oo A T
g T ff Ay A R A
wf & wre el g W oge
g N IawT AT AP T w
faar gian § WX w6 Faw @
qﬂi!}ﬁrﬂ‘ltlmmmﬂ
'mtﬁmt'

T 1 REAT 6 QT wawr §

f wre s ragfor < w oy

T@ T F19 A S AT OF T Wit

W T WIGT | W e & oA ¥

; Y eafy da1 gl ag sk St F aft
QY agg ST Wy ve ¥ g §argdt |

there any time limit. because it is already
20 past 87

warefe wvew © feadt 2T WX
AT wEgw £

st wftme wtE 0 @ WY
fae # wew ®T g
W a%T e § A Y WY g

FT T (A F5YAT F AGT THTAR
§ og & WA f o i A o W
aq fer & wg wrax 1 wsTET 34 9R
ar | ¥ 45 4% feelt § 1 afeT ww
9 fr =grez [, wie S s aTan T
¥ areEed feat o fas ot & 1 e
wiT 7g W 3} fF wry frelt qe
foitr < @ § | TEY WIT wg¥ ¥
2 AT 50 gATLET AT WX w¥
IFF! TITFTATT 1 §TH 57 FATCSA
v fam § | wa Wi A s A &
wod rawEmsa R g et} § 7w
afez ¥ frat s E | W
wI 9T w2 ar fear gar § afw
T 51 7% T Y g1 wran § f v iy
FI ¥ I ST frord o) | Bfe
wTq et A awd § | TET TT Ewer
waaw a8 grar & fewoer w3}
wr T aft W g 1 I N wg |re
T I qwdt §, ag a6 F Ay aveft
wigaft ...,

Q% wrvft wwew - grést w Ao
fremedr

off wftrre ots o g I
¥ wrdd | fregrer @1 O Jarer B
dar @Y, €TET JWAT KT |
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[=fr Frefrara ar?)

N ¥ qgR 5 9@ T A A
foet fawar @1 ag wror @ w9 faw
g y, ark sy fee) fas g

q% AT wXRy o AEYT F
arg 17 w1 fedr g

ot STEATY a0 gwiR wA
wgRa TFIT WAA w2A § | A Y
#r QrafrarT w1 ws3t T FArAx ] 1 ag
sTagifes Y § & 3T ST g
g f5 20 & w18 a@f 73w | 3g fgmar
Famm d | wrcwrg ey § fa w9
& ar fear a0F ¥ w19 2w #r qATiAa
oAl g Ay fawr awd § A Iw%
i ey, few sgm dur, 98
wif QT 7@ § 1 AfFT ww ag
faar ad & | wrx wWoA SE S
srqeqr FTr g 1 WY & AW 9%
OTT qoAT T AT F | AT wgR ar
fFar w0 & 7 areft @R F A wrqAT
(O

= Hoﬂo wolf : {qtrmq'(}
& w9y feenr fadeir

o gRATg afF - wh faE @
¥ wrg v A wFY &

wre 2@ f§ qat Ay F AN
quge & @ qw @A g a4
qTE ¥ ¥ QT Ay ¥ e @
wr § wne B ) G @ A O
¥ arr g i e e S F Twr
Tt s o

W e e i (@A)
wifesl & grew ga @R § )

ot wwhary ofe ;. Bfgai T
@AM N wfasl i gaa A GO
LU U

wga & gt Wik § Nfs wrgw
% ag wx wra v § 1 Afew & s
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g § i ag wd e Sy ara § 1 ag
fgema frma sy a1 wa ¥ Wiy
AT T qATH TG A | HAC TS
# wgm § @ g/ Tow a@r DA |
T FE WX THT WX FFAX WTR-
Aer g avar § @ Faw qa Afon
g, #9quy, feary wifs @@ W
R & | WX qgr AT WYY w_ar
a1 7 e g hfezat aTarg g orddr
afes HsgaT A 7R § @19 |9
q9 IEZ g wrdd |

ot getmie  seslt 0wl
agra, & saEi s v qw Twm
& TUTT 9T T 7@ A, WA

“rRr T¥ & fovy dYaw § WA
I & AAAHT W aWT F F
& qformersy saw fegfr 9T faae
T ¥ qearg ag awr fawfor s@t
t fs—

(1) ™  fm7 A F W
w1 81T § @ s fafeaa § ang, T
(2)7TR &7 wra Fa qart § 7 § Afey
fear amganfs fsara 1 ag faema w04
% gfear 1 fr oqfiv & foat wor &
war aew &0 (1)

awmafe wgEa, A 9T -
o qeary aw w7 frear § AT €®@ T
wrww‘lqunwm‘titﬂﬂi
Shri D. N. Patodia (Lahore): Sir, Shri
Kashinath Pandey has explained in detail
the ‘difficulties that arose on account of
the shortage of sugarcane and also the
diversion of land.

ot wo wWo wt (WTEAW) : AW
ofr afrEa BrA g ¢ |

il e ¢ wrew AR fenr
mar § | €2 TATE A1 | (Unserruptions.)
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Shri D. N. Patodia: Shri Pandey has quorum. There is no other alternative

also explained,— except to adjourn the House sine die.
Mr. Chairman: The quorum bell is '
ringing. Let us wait. 20.25 hrs.

Now, I am sorry there is mo quorum. L4
Objection was raised owing %o lack of (The Lok Sabha then adjourned sine die.)

/
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